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LOK SABHA
ALPHABETICAL LIST OF MEMBERS

A

iAbdul Latif, Shri (B ijn or).

Abdur Rahman, M olvi (Jammu and 
Kashmir).

-Abdur Rashid, Bakhshi (Jammu and 
Kashmir).

Abdul Salam, Shri ( Tiruchirapalli).

Achal Singh, Seth (A gra).

Achar, Shri K. R. (Mangalore).

Achint Ram, Shri (Patiala).

-Agadi, Shri Sangappa Andanappa
(K oppal).

.Agarwal, Shri Manakbhai (M and- 
saur).

JVjit Singh, Shri (Bhatinda—Reserved 
— Sch. Castes).

.Alva, Shri Joachim (Kanara).

Ambalatn, Shri P. Subbiah (Rama- 
nathapuiaiii).

A m jad  Ali, Shri (Dhubri).

Anirudh Sinha, Shri (Madhubani).

Anjanappa, Shri B. (Nellore— 
Reserved—Sch. Castes)

Anthony, Shri Frank (Nominated— 
Anglo-Indians).

Arum  ug ham, Shri R. S. (Srivilli- 
puthur— Reserved— Sch. Castes).

Arumugham, Shri S. R. (Namakkal— 
Reserved—Sch. Castes).

Ashazina, Shri K. (Adilabad).

Assar, Shri Prem ji R. (Ratnagiri).

Atch&mamba, Dr. Komaraju (Vijaya- 
vada).

Awaathi. 8hri Jagdish (Bilhaur). 
32t(Ai) LSD—1.

Ayyakannu, Shri M. (Nagapattinam— 
Reserved— Sch. Castes).

Ayyangar, Shri M. Ananthasayanam 
(Chittoor).

A — contd.

Babunath Singh, Shri (Sarguja—  
Reserved—Sch. Castes).

Badan Singh, Ch. (Bisauli).

Bahadur Singh, Shri (Ludhiana—
Reserved— Sch. Castes).

Bajaj, Shri Kamalnayan Jamanalal 
(W ardha).

Bakliwal, Shri Mohanlal (Durg).

Balakrishnan, Shn S. C. (Dindigul—  
Reserved—Sch. Castes).

Baldev Singh, Sardar (H oshiarpur).

Baluxiki, Siiri Ktuihaiya Lai (Buland- 
shahar— Reserved— Sch. Castes).

Banerjee, Shri Pramathanath
(Contai).

Banerjee, Shri S. M. (Kanpur).

Banerji, Dr. Ram Goti (Bankura).

Banerjee, Shri Pulin Behari (Luck-
now ).

Bangshi Thakur, Shri (Tripura-
Reserved— Sch. Castes).

Barman, Shri Upendranath (Cooch- 
Behar—Reserved—Sch. Castes).

Barrow, Shri A. E. T. (Nominated—  
Anglo-Indians).

Barua, Shri Hem (Gauhati).

Barupol, Shri ‘i ’ anna Lai (Bikaner—  
Reserved— Sch. Qastes).



<*)

Ba6appa, Shri C. R. (Tiptur).

Basumatari, Shri Dharanidhar (G oal- 
para— Reserved— Sch. Tribes).

Beck, Shri Ignace (Lohardaga—Reser-
ved—Sch. Tribes)!.

Bhadauria, Shri Arjun Siogh 
(Etawah).

Bhagat, Shri Bgliram (Shahabad).

Bhagavati, Shri Bijoy Chandra 
(Darrang).

Bhakt Darshan, Sbn (Garhwal).

Bhanja Dew, Shri Laxmi Narayan 
(Keonjhar).

Bhargava, P t Mukat Behari Lai 
(A jm er).

Bhargava, Pt. Thakur Das (Hissar).

Bharucha, Shri Naushir Cursetji (East 
Khandesh).

Bhatkar, Shri Laxmanyaoji Shrawanji 
(Akola—Reserved— Sch Castes).

Bhattacharyya, Shri Chapala Kanta 
(West Dinajpur).

Bhogji Bhai, Shri P. B. (Bartswara— 
Reserved—Seh. Tribes).

Bidari, Shii Kamappa Balappa (Bija- 
pur South).

Birbal Singh, Shri (Jaunpur).

Birendra Bahadur Singhji, Shri
(Raipur).

Bist, Shri Jang Bahadur Singh (A l- 
m ora).

Borooah, Shri Prafulla Chandra
(Sibsagar).

Bose, Shri P. C. (Dhanbad).

Brahm Prakash, Chaudhury (Delhi 
Sadar).

Braj Raj Singh, Shri (Firozabad).

Brajeshwar Prasad, Shri (G aya).

Brij Narayan “Brljesh” , Pandit
. (Sh ivpuri).

B — contd.

Chakravartty, Shrimati Renu (Baair- 
h a t).

Chanda, Shri Anil Kumar (Birbhum).

Chandak, Shri Bhikulal Lakhmlchand 
(Chhindwara).

Chandra Shanker, Shri (Broach).

Chandraxnani Kalo, Shri (Sundar 
garh—Reserved— Sch. Tribes).

Chatuiyedi, Shri Rohanlal (Etah).

Chaudhuri, Shri Tridib Kumar 
(Berhampore).

Chavan, Shri D. R. (Karad).

Chavda, Shri Akbar (Banaskanta).

Chettiar, Shri R. Ramanathan (Pudu- 
kottai).

Choudhry, Shri C. L. (Hajipur— 
Reserved— Sch. Castes).

Choudhury, Shri Suresh Chandra 
(Dum ka).

Chuni La), Shri (Ambala—Reserved— 
Sch Castes).

D

Dal jit Singh, Shri (Kangra-Reserved 
-Sch. Castes).

Damam, Shri Surajratan Fatehchand 
(Jalore).

Damar, Shri Amar Singh (Jhabua- 
lleservod—Sch Tribes).

Dange, Shri Shripad Amrit (Bombay 
City Central).

Das, Shri Kamal Krishna (Birbhum—  
Reserved— Sch. Castes).

Das, Dr Mono Mohan (Asansol— 
Reserved—Sch. Castes).

Das, Shri Nayantara (Monghyr— 
Reserved— Sch. Castes).

Das, Shri Ramdhani (Nawad*—  
Reserved—Sch. Castes).

C
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Daa, Shri Sbree Narayan (Dar- 
bhanga).

Das Gupta, Shri Bibhuti Bhusan 
(Purlia).

Dasappa, Shri H. C. (Bangalore).

Dasaratha Deb, Shri (Tripura).

Datar, Shri Balwant Nagesh 
(Belgaum).

Daulta, Shri Pratap • Singh 
(Jhaj ja r ) .

Deb, Shri Narasingha Mala Ugal 
Sanda (Midnapur).

Deb, Shri P. G. (Angul).

Deo, Shri Pratap Kcshari (Kala- 
handi).

Deo, Shri Shankar (Gulbarga— 
Reserved— Sch. Castes).

Desai, Shri Morarji R. (Surat).

Deshmukh, Dr. Panjabrao S.
(Amravati).

Deshmukh, Shri K G. (Ramtek).

Dhanagar, Shri Banshi Das (Main- 
puri).

Dhunnahngavn, Shri R (Tiruvanna-
malai).

Dige, Shri Shankarrao Khandcrao 
(Kolhapur—Reserved—Sch. Castes).

Dindod, Shri Jaljibhai Koyabhai
(Dohad—Reserved—Sch. Tribes).

Dinesh Singh, Shri (Banda).

Dora, Shri Dippala Suri (Parvathi- 
puram).

Drohar, Shri Shivadin (Hardoi—
Reserved—Sch. Castes).

Dube, Shri Mulchand (Farrukhabad).

Dublish, Shri Vishnu Sharan (Sar- 
dhana).

Dwivedi, Shri M. L. (Hamirpur).

Dwivedy, Shri Surendranath 
(Kendrapara).

B

Eacharan, Shri V. Iyyani (Palghat).

Elayaperumal, Shri L. (Chidamba-
ram—Reserved—Sch. Caste#).

Elias, Shri Muhammed (Howrah).

G

Gaekwad, Shri Fatesinghrao Pratap- 
sinhrao (Baroda).

Gaikwad, Shri Bhaurao Krishnarao 
(Nasik).

Ganapathy, Shri T. (Tiruchendur).

Gandhi, Shri Feroze (RaJ Bareli).

Gandhi, Shri Maneklal Maganlal
(Panehmahals).

Ganga Devi, Shnmati CUnnao—
Reserved—Sch Castes).

Ganpati Ram, Shri (Jaunpur—
Reserved—Sch. Castes).

Gautam, Shri Chintaman Dhivrjuji
(Balaghat).

Ghodasar, Thakor Shri Fatehsmhji 
Ratansinhji (Kaira)

Ghosal, Shri Anrobmdo (Uluberia).

Ghose, Shri A V. (Jalna).

Ghose, Shri Bimal Coomar (Barrack- 
pore).

Ghose, Shri Subiman (Burdwan).

Ghosh, Shri Atulya (Asansol).

Gho.^h, Shri Mohindra Kumar (Jam-
shedpur) .

Ghosh, Shri N. R. (Cooch—Bihar).

Godsora, Shri Sambhu Charan (Singh- 
bhum—Reserved—Sch. Tribes).

Gohain, Shri Chowkhamoon (Nomi-
nated—Assam Tribal Areas).

Gohokar, Dr. Deorao Yeshwanlrao 
(Yeotmal).

Gopalan, Shri Ayillath Kuttieri 
(Kasergod).



(W)
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Goray, Shri Narayan Ganesh (Poona).

Gounder, Shri N. P. Shanmugha 
(Tindivanam).

Gounder, Shri A. Doraiswami (Tiru- 
ppattur).

Gounder, Shri K. Periaswaml 
(K arur).

Govind Das, Sejh (Jabalpur).

Guha, Shri Arun Chandra (Barasat).

Gupta, Shri Chheda Lai (Hardoi).

Gupta, Shri Sadhan Chandra
(Calcutta-East).

H

Hajarnavis, Shri Ramchandra 
Martand (Bhandara).

Haider, Shri Kansari (Diamond
Harbour—Reserved—Sch. Castes).

Harvani, Shri Ansar (Fatehpur).

Hansda, Shri Subodh (Midnapur— 
Reserved—Sch. Tribes).

Hathi, Shri Jaisukhlal Shanker Lai 
(Halar).

Hazarika, Shri Jogeadia Nadi 
(Dibrugarh).

Heda, Shri H. C. (Nizamabad).

Hem Raj, Shri (Kangraj.

Hukam Singh, Sardar (Bhatinda).
Hynniewta, Shri Hoover (Autono-

mous Districts—Reserved—Sch.
Tribes).

I

Imam, Shri Mohammed (Chitaldrug).

Iqbal Singh, Sardar (Ferozepfor).

Iyer, Shri S. Easwara (Trivandrum).

3

Jadhav, Shri Yadav Narayan 
(Malegaon).

Jagjivan Ram, Shri (Sasaram—
Reserved—Sch. Castes).

Jain, Shri Ajit Prasad (Saharanpur).

Jain, Shri Mool Chand (Kaithal),
Jaipal Singh, Shri (Ranchi West— 

Reserved—Sch. Tribes).

Jangde, Shri Resham Lai (Bilaspur).

Jedhe, Shri Kesha vrao Marutirao 
(Bardmati).

Jena, Shri Kanhu Charan (Balasore— 
Reserved—Sch. Castes).

Jhulan Sinha, Shri (Siwan).

Jhunjhunwala, Shri Banarsi Prasad 
(Bhakalpur).

Jinachandran, Shri M. K. (Telli- 
chery).

Jogendra Sen, Shri Mandi).

Jogendra Singh, Sardar (Bahraich).

Joshi, Shri Anand Chandra (Shahdol).

Joshi, Shri Liladhar (Shajapur).

Joshi, Shrimati Subhadra (Ambala).

Joytishi, Pandit Jwala Prasad (Sagar).

K

Kalika Singh, Shri (Azamgarh).

Kamal Singh, Shri (Buxar).

Kamble, Dr. Devrao Namdevrao 
Pathrikar (Nanded—Reserved— 
Sch. Castes).

Kamble, Shri Bapu Chandrasen
(Kopargaon).

Kanakasabai, Shri R. Pillai (Chidam-
baram).

Kanungo, Shri Nityanand (Cuttack).

Kar, Shri Prabhat (Hooghly).

Karmarkar, Shri D. P. (Dharwar 
North).

J — contd.



(V)

Kami Singhji, Shri (Bikaner).

Kasliwal, Shri Nemi Chandra 
(Kotah).

Katti, Shri D. A. (Chikodi).

Kayal, Shri Paresh Nath (Basirhat— 
Reserved—Sch. Castes).

Kedaria, Shri Chhaganlal Madaribhat 
(Mandvi—Reserved—Sch. Tribes).

Keshar Kumari, Shrimati (R&ipur— 
Reserved—Sch. Tribes).

Keshava, Shri N. (Bengalore City).

Keskar, Dr. B. V. (Musafirkhana).

Khadilkar, Shri Baghunath Keshav 
(Ahmednagar).

Khadiwala, Shri Kanhaiyalal (Indore).

Khan, Shri Osman Ali (K um ool).

| Khan, Shri Sadath Ali (Warangal).

| Khan, Shri Shahnawaz (Meerut).

S Khedkar, Dr. Gopalrao Bajirao
(Akola).

Khimji, Shri Bhawanji A. (Kutch).

Khuda Buksh, Shri Muhammed 
(Murshidabad).

Khwaja, Shri Jamai (Aligarh).

Kistaiya, Shri Surti (Bastar—Reserv-
ed—Sch. Tribes).

Kodiyan, Shri P. K. (Quilon—^Reserv-
ed—Sch. Castes).

Koratkar, Shri Vinayak Rao K.
(Hyderabad).

Kotoki, Shri Liladhar (Nowgong).

Kottukapally, Shri George Thomas 
(Moovattupuzha).

Kripalani, Acharya, J. B. (Sitamarhi).

Kripalani, Shrimati Sucheta (New
Delhi).

Krishna, Shri M. R. (Karimnagar— 
Reserved—Sch. Castes).

Krishna Chandra, Shri (Jaleshwar).

K  — contd.

Krishna Rao. Shri Mandali Venkata 
(Masulipatnam).

•

Krishnaiah, Shri D. Balarama (Gudi- 
vada).

Krishnamachari, Shri T. T. (Madras 
South).

Krishnappa, Shri M. V. (Tumkur).

Krishnaswamy, Dr. A: (Chingleput).

Kumaran, Shri M. K. (Chirayinkil).

Kumbhar, Shri Banamali (Sambal- 
pur—Reserved—Sch. Castes).

Kunhan, Shri P. (Palghat—Reserved— 
Sch. Castes).

Kureel, Shri Baij Nath (Rae Bareli— 
Reserved—Sch. Castes).

L

Lachhi Ram, Shri (Hamirpur— 
Reserved-^-Sch. Castes).

Lachman Singh, Shri (Nominated— 
Andaman and Nicobar Islands).

Lahiri, Shri Jitendra Nath (Seram- 
pore).

Laskar, Shri Nibaran Chandra 
(Cachar—Reserved—Sch. Castes).

Laxmi Bai, Shrimati Sangam (Vicara- 
bad).

M

Mafida Ahmed, Shrimati (Jorhat).

Mahagaonkar, Shri Bhausaheb Rao 
Saheb (Kolhapur).

Mahanty, Shri Surendra (Dhenkanal).

Mahendra Pratap, Raja (Mathura).

Maiti, Shri Nikunja Bihari (Ghatal).

Majhi, Shri Ram Chandra (Mayur- 
bhanj—Reserved—Sch. Tribes).

Majithia, Sardar Surjit Singh (Tam - 
Taran).

Malhotra, Shri *Thakur Das (Jammu 
and Kashmir). I

K — contd.



Malaviya, Pandit Govind (Sultanpur).

Malaviya, Shri Keshava Deva (Basti).

Malliah, Shri U. Srinivasa (Udipi).

Malvia, Shri Kanhaiyalal Bherulal 
( Shajapur—Reserved—Sch. Castes).

Malviya, Shri Motilal (Khajuraho). 
Reserved—Schr Castes).

Manaen, Shri T. (Darjeeling).

Manay, Shri Gopal Kaluji (Bombay 
City Central—Reserved—Scheduled 
Castes).

Mandal, Dr. Pashupati (Bankura— 
Reserved—Sch. Castes).

Mandal, Shri Jailal (Khagaria).

Maniyangadan, Shri Mathew (Kotta- 
yam).

Manjula Debi, Shrimati (Goalpara).

Masani, Shri M. R. (Ranchi—East).

Masuriya Din, Shri (Phulpur—
Reserved—Sch. Castes).

Matera, Shri Laxman Mahadu (Thana 
Reserved—Sch. Tribes).

Mathur, Shri Harish Chandra (Pali).

Mathur, Shri Mathura Das (Nagaur).

Matin, Qazi S. A. (Giridih).

Mehdi, Shri Syed Ahmed (Rampur).

Mehta, Shri Ashok (Muzaffarpur).

Mehta, Shri Balwantray Gopalji 
(Gohilwad).

Mehta, Shri Jaswant Rai (Jodhpur).

Mehta, Shrimati Krishna (Jammu and 
^ashm ir).

Melkote, Dr. G. S. (Raichur).

Menon, Dr. K. B. (Badagara).

Menon, Shri V. K. Krishna (Bombay 
City North).

Menon, Shri T. C. Narayanankutty 
(Mukandapuramj.

M— contd.

Minimata, Shrimati Agamadas Guru 
(Baloda Bazar—Reserved—Sch.
Castes).

Mishra, Shri Bibhuti (Bagaha). 

Mishra, Shri Lalit Narayan (Saharsa).

Mishra, Shri Mathura Prasad (Begu- 
sarai).

Mishra,. Shri Shyam Nandan (Jai- 
nagar).

Misra, Shri Bhagwan Din (Kaisar-
ganj).

Misra, Shri Raghubar Dayal (Buland-
shahr).

Misra, Shri Raja Ram (Faizabad).

Mohammad Akbar, Sheikh (Jammu 
and Kashmir).

Mohan Swaroop, Shri (Pilibhit). 

Mohideen, Shri M. Gulam (Dindigul).

Mohiuddin, Shri Ahmed (Secundera-
bad).

Morarka, Shri Radheshyam Ram- 
kumar (Jhunjhunu).

More, Shri Jayawant Ghanshyam 
(Sholapur).

Mukerjee, Shri Hirendra Nath (Cal-
cutta— -Central).

Mullick, Shri Baishnav Charan (Ken- 
drapara—Reserved—Sch. Castes).

Munisamy, Shri N. R. (Vellore).

Murmu, Shri Paika (Rajmahal—Re-
served—Sch. Tribes).

Murthy, Shri B. S. (Kakinada— 
Reserved—Sch. Castes).

Murty, Shri M. S. (Golugonda).

Musafir, Giani Gurmukh Singh 
(Amritsar).

Muthukrishnan, Shri M. (Vellore— 
Reserved—Sch. Castes).

M— contd.



N

Nadar, Shri P. Thanulingam (Nager- 
co il).

Naldu, Shri R. Govindarajalu (Tiru- 
vallur).

Naidu, Shri T. D. Muthukumara- 
sami (Cuddalore).

Nair, Shri C. Krishnan (Outer Delhi).

Nair, Shri K. P. Kuttikrishnan 
(Kozhikode).

Nair, Shri P. K. Vasudevan *(Thiru- 
vella).

Naldurgkar, Shri Venketrao Shrini- 
wasrao (Osmanabad).

Nallakoya, Shri Koyilat (Nominated— 
Laccadive, Minicoy and Amindive 
Islands).

Nanda, Shri Gulzarilal (Sabarkantha).

Nanjappa, Shri C. (Nilgiris).

Naraindin, Shri (Shahjahanpur— 
Reserved—Sch. Castes).

Narasimhan, Shri C. R. (Krishnagiri).

Narayanasamy, Shri R. (Periyaku- 
lam).

Naskar, Shri Purnendu Sekhar (Dia-
mond Harbour).

Nath Pai, Shri (Rajapur).

Nathwani, Shri Narendrabhai P. 
(Sorath).

Nayak, Shri Mohan (Gan jam—
Reserved—Sch. Castes).

Nayar, Dr. Sushila (Jhansi).

Nayar, Shri V. P. (Quilon).

Negi, Shri Nek Ram Mahasu— 
Reserved—Sch. Castes).

Nehru, Shri Jawaharlal (Phulpur).

Nehru, Shrimati Uma (Sitapur).

Neswi, Shri T. R. (Dharwar South).

O

Onkar Lai, Shri (Kotah—
Reserved—Sch. Castes).

Oxa, Shri Ghanshyam Lai (Zalawad).

(vfi)

P

Padalu. Shri Kankipati Veeranna 
(Golugonda—Reserved—Sch. Tri-

b e s ) . '

Padam Dev, Shri (Chamba).

Pahadia. Shri Jagan Nath Prasad 
(Sawai Madhopur—Reserved—Sch. 

Castes).

Palaniyandi, Shri M.  ̂ (Peramalur).

Palchoudhuri, Shrimati Ila (Naba- 
dwip).

Pande, Shri C. D. (Naini Tal).

Pandey, Shri Kashi Nath (Hata).

Pandey, Shri Sarju (Rasra).

Pangarkar, Shri Nagorao Karojee 
(Parbhani).

Panigrahi, Shri Chintamani (Puri).

Panna Lai, Shri (Faizabad—Reserv-
ed—Sch. Castes).

Parmar, Shri Deenabandhu (Udaipur— 
Reserved—Sch. Tribes).

Parmar, Shri Karsandas Ukabhai 
(Ahmedabad—Reserved—Sch. Cas-
tes) .

Parulekar, Shri Shamrao Vishnu 
(Thana).

Parvathi Krishnan, Shrimati M. 
(Coimbatore).

Patel, Shri Nanubhai Nichhabhai 
(Bulsar—Reserved—Sch. Tribes).

Patel, Shri Purushottamdas R. (Meh- 
sana).

Patel, Shri Rajeshwar (Hajipur).

Patel, Sushri Maniben Vallabhbhai 
(An and).

Patil, Shri Balasaheb (M iraj).

Patil, Shri Nana (Satara).

Patil, Shri R. D. (Bhir).

Patil, Shri *S. K. (Bombay City 
South).



Patil, Shri Uttamrao Laxman 
(Dhulia).

Patnaik, Shri Uma Charan (Ganjam).

Pattabhi Raman, Shri C. R. (Kumba- 
konam).

Pillai, Shri S. C. C. Anthony (Madras 
North).

Pillai, Shri P. T. Thanu (Tirunelveli).

Pocker Sahib, Shri B. (Banjeri).

Prabhakar, Shri Naval (Outer Delhi— 
Reserved—Sch. Castes).

Pragi Lai, Shri (Sitapur—Reserv-
ed—Sch. Castes).

Prasad, Shri Mahadeo (G orakhpur- 
Reserved— Sch. Castes).

Prodhan, Shri Bijaya Chandrasingh 
(Kalahandi—Reserved—Sch. Tribes)

Punnoose, Shri P. T. (Ambalapuzha).

B

Radha Mohan Singh, Shri (Ballia).

Radha Raman, Shri (Chandni Chowk).
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LOK SABHA DEBATES

Vol. XXII ] First Day of the Sixth Session of [ No. i
Second Lok Sabha

i
L O K  SA B H A  

Monday, 17th November, 1868.

The Lok Sabha met at Eleven of the 
Clock.

[M r . Sp e a k e r  tn the Chair]

ORAL ANSWERS TO QUESTIONS 
Delegation to East European Countries

+
rShrl V. C. Shukla:
] Shri D. C. Sharma:

*1. j  Shri Bahadur Sinfh:
I Shri Damani:
(̂ Siuri Vajpayee:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the result of the survey con-
ducted by the delegation comprising 
representatives of the Tea, Jute and 
Coir Industries and the State Trading 
Corporation which recently visited the 
East European countries to survey 
the export markets there;

(b) whether the delegation has 
submitted its report to Government;

(c ) if so, what are its salient fea-
tures; and

(d) the action Government propose 
to take to implement the recommenda-
tions o f the delegation?

The Deputy Minister of Commerce 
and Industry (Shri Satlsh Chandra):
(a) to (d). The delegation submitted 
Hs report soon after return to India 
hi August, 1958. A statement detail-

2

ing the salient features of the Report 
and the action taken or proposed to 
be taken is laid on the Table of the 
House. [See Appendix I, annexure
No. 1],

Shri V. C. Shukla: From the state* 
ment it appears that an agreement 
has already been reached with East 
Germany regarding this trade. May 
I know if any arrangements have 
been made for the swing balance and 
cash credit in rupee accounts for this 
particular trade agreement and what 
are the salient features of this 
arrangement?

Shri Satish Chandra: The Director- 
General of Foreign Trade who had 
gone to negotiate these agreements is 
still abroad. He has new gone to 
other countries, and whatever in-
formation we have received in that 
connection has been released through 
a press note.

Shri V. C. Shukla: It is seen from 
the statement that before any such 
trade agreement can be entered into, 
the rupee accounts will have to be 
made flexible, and for making them 
flexible they will have to make cash 
credit arrangement and this swing 
balances arrangement. I want to 
know whether these arrangements 
have been made before reaching the 
agreement or they will be made after-
wards?

Shri Satish Chandra: They will
form part of the agreement The 
Director-General of Foreign Trade 
has gone from India with suggestions 
about swing balances, and according 
to information which is available up 
till now there have been talks about 
it and I think some arrangement has 
been made in that regard. We shall 
ke able to furnish the details shortly.



Shri D. C. Sharma: It is seen from 
the statement that the activities of 
the State Trading Corporation will be 
extended. May I know if any tenta-
tive decision has been taken as to 
how much of this trade w ilt be car-
ried by the State Trading Corporation 
and how much by private trade”

Shri Satish Chandra: - recom-
mendation is that the State Trading 
Corporation should be made more 
useful to the customer and this mat-
ter should be studied in greater de-
tail. It does not say exactly what the 
hon. Member is saying referring to.

Shri Bahadur Singh: From the state-
ment I find that we do not have Com-
mercial Representatives in Poland, 
Yugoslavia, Bulgaria and Hungary. 
May I know the reason for not send-
ing any Commercial Representatives 
so far to these countries?

Shri Satish Chandra: The hon
Member will find from the statement 
that a Trade Representative has al-
ready been appointed to Poland; he 
has taken over his duties at Warsaw. 
Another is being posted to Belgrade 
shortly.

Shri Vajpayee: The statement says 
that some countries have shown their 
interest in the non-traditional items 
provided rupee funds are available 
May I know if there is any likelihood 
o f rupee funds being available in 
those countries’

Shri Satish Chandra: All these
rtegotiations are being conducted with 
a view to making rupee funds avail-
able in India But that is possible 
Only by our importing commodities 
from these countries, the negotiations 
which are now taking place are based 
on the principle of balanced payments 
and almost equal imports and exports.

. Shri Panigrahi: The statement
Reveals that there is a great demand 
for iron and manganese ores in East 
European countries. In view of the 
Olosure of large number of iron and 
manganese ore mi^es in this country
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may I know whether we are explor-
ing the possibilities of exporting these 
iron and manganese ores?

Shri Satish Chandra: We are already
exporting iron and manganese ores to 
some of these countries. If it is pos-
sible to export more and there is 
greater demand there, we shall cer-
tainly look into it provided the ex-
ports are not a mere diversion of trade 
and we are able to do so in addition 
to what we are already exporting to 
other countriesr

Shri B. K. Gaik wad: May I know
the personnel of the delegation and 
how much Government has spent on 
their tour?

Shri Satish Chandra: The delega-
tion consisted of four representatives 
of tea industry, two representatives 
of the jute industry, one representa-
tive of the coir industry and a repre-
sentative of the State Trading Cor-
poration; and I went along with this 
delegation. The figures of the actual 
expenditure are not available just 
now, but total figure is less than a 
lakh

Shri V. C. Shokla: The statement 
says that Government is examining 
the role and the possibilities of in-
creasing the usefulness of the State 
Trading Corporation to the cus-
tomers—the role and the usefulness. 
May I know in which direction Gov-
ernment is examining it?

Shri Satish Chandra: Many things 
were suggested to us, for instance, 
that the State Trading Corporation 
as an exporter should take responsi-
bility for the quality of the goods 
and for their inspection and so on. 
That is normally being done by the 
agents of the S.T.C. at present. We 
shall look into these matters in detail 
in due course of time.

Indian Toys

*2. Shri A. M. Tariq: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether there is any demand 
for Indian toys in foreign countries;
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(b ) if so, what types are in demand 
and in what countries; and

(c) whether Government is taking 
any steps to encourage the toy indus-
try in the country and to centralise 
the marketing of toys?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). A  state-
ment is laid on the Table of the 
House.

St a t e m e n t

(a) Yes Sir.

(b ) Inquiries for educational, metal, 
wooden and other toys have been 
received from U.S.A., Canada, Saudi 
Arabia, Aden, Bahrein Islands and 
Switzerland.

(c) Government and the All India 
Handicrafts Board have taken various 
steps to develop the production mar-
keting etc. of toys by granting fin-
ancial assistance to State Govern-
ments, imparting of training to arti-
sans. and establishment of research 
and design centres. Exhibitions and 
other media of publicity for market-
ing are organised by the Central 
Government. State Governments 
have been advised to sell such goods 
produced all over India through their 
main emporia.
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Pandit D. N. Tiwary: What is the 
amount of exports of these things to 
the foreign countries?

Shri Mannbhai Shah: Our exports 
are of the tune of fifteen to twenty 
lakhs a year as far as the separate 
figures for toys is concerned.
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Shri Subbiah Ambalam: May I
know if there are any Japanese 
experts in toy making who are giving 
training.to our people in the country 
and, if so, what is the nature of the 
training and the names of the places 
at which it is given?

Shri Manubhai Shah: We have
mvited four experts. Most of their 
term is over and they have gone; we 
have taken considerable advantage of 
their expertise in improving our toys. 
Actually, at the present mom".it, to 
Gauhati in Assam four experts have 
again gone for cane and bamboo and 
they will also give training to make 
toys also there.
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Shri Tangamant: May I know how 
much financial assistance has been 
given to the State Governments t o  
this current period by the Handicrafts 
Board?

Oral Answers 6

Shri Manubhai* Shah: Rs. 2,TB,S5S
last year.
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bdo-P akW u  Copyright Agreement
*8. Shri D. C. Sharma: Will the 

Prime Minister be pleased to refer to 
the reply given to Starred' Question 
No. 623 on the 27th August, 1958 and 
state the progress made in regard to 
the signing of agreement between 
the Governments of India and Pakis-
tan to protect the copyrights of 
authors, poets, composers and film- 
producers?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): Pakistan Govern-
ment’s reply is still awaited.

Shri D. C. Sharma: May I know if 
the Government had received any 
representations from authors, poets 
and film producers that the copyright 
had been infringed in Pakistan and 
if so, has the Government done any-
thing to protect their copyrights.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): Complaints were, if I may
say so, made on both sides, in India 
and Pakistan about the infringement 
o f copyright. Originally, it was the 
Pakistan Government that addressed 
us on the subject that we might have 
an agreement. Thereafter we said we 
would agree but we waited for the 
passage of the Indian Copyright Act 
by Parliament. As soon as that was 
passed, we wrote to the Pakistan 
Government on the subject and we 
have had no proper reply yet to that 
communication.

8hri Ansar Harvani: May I know 
if the Government is aware that the 
■works of Maulana Abul Kalam Azad 
which are going to be published by 
the Sahitya Akadami had already 
been published freely in Pakistan.

'Shri Jawaharlal Nehru: Z believe it 
has been published.

Shri Sree Narayan Das: May I know 
whether Pakistan is a party to the 
international convention regarding 
this subject?

Shri Jawaharlal *Nehra: I cm not 
•ware of it

pandakaranjra Scheme far Dtsplaoed 
Persons from East Pakistan.

+
'Shri Barman:
Shri D. C. Shama:
Shri Snbodh Hansda:
Shri S. C. Samanta:
Shri 8. M. Baner|ee:
Shri Tridib Komar 

*t< Chandhuri:
i Shri Binul^OhtBe:

Shri Panlgrahi:
Shri Haider:
Shri P. K. Deo:
Shri B. C. Prodhan:
Shri V. C. Shukla:

Will the Minister of Rehabllitatim 
and Minority Affairs be pleased to 
refer to the replies given to Starred 
Question No. 219 on the 19th August, 
1958 and to Unstarred Question No. 
1482 on the 4th September, 1958 and 
state:

(a) the progress made in the Betting 
up of the Dandakaranya Development 
Authority for the administration of 
the Dandakaranya Scheme;

(b) the progress made in the re-
clamation work under the Scheme,

(c) the number of displaced persons 
now living in transit camps who have 
expressed their willingness to be re-
habilitated in Dandakaranya area;

(d) the arrangements made for 
their rehabilitation in the Dandakar-
anya area; and

(e) the number so far rehabilitated 
under the Scheme?

The Deputy Minister of Rehabilita­
tion (Shri P. S. Nadcar): (a) The
Dandakaranya Development Autho­
rity has since been set up.

(b) The first village of Pharasgaon 
has been constructed and about 200/ 
300 acres have been reclaimed. Move­
ment of other reclamation units tram 
various places to Dandakaranya due 
to start soon.
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(c ) The number is not yet known 
but a number ot applications have 
already been received.

.(d) Plans have been drawn up lor 
the employment and resettlement of 
20,000/30,000 families of displaced 
parsons. Necessary arrangements are 
being made.

(e) Nil.

Shri -Barman: May I know wbat 
steps, it any, have been taken to con-
vince the camp refugees about the 
advantages o f the Dandakaranya 
scheme so that any amount of anti-
propaganda against that scheme may 
not have any effect on them?

Shri P. S. Naskar: We have recent-
ly  circulated a detailed brochure on 
the scheme in Bengali and English 
and we also convened a meeting of 
the camp superintendents in West 
Bengal and explained to them what 
the scheme is and what facilities, etc. 
the refugees will receive there. We 
have requested the camp superinten-
dents to go to their respective camps 
and tell these things to the displaced 
persons. We are also in the process 
o f setting up a publicity centre in 
Calcutta.

Shri Barman: Sometime back it was 
proposed that actually the camp re-
fugees along with their neighbours 
might be moved to the reclamation 
site so that they might do the re-
clamation operations so that they 
might get acquainted with the terrain 
etc. of the area and if they agreed, 
they would be given facilities. Have 
they now moved to these places?

Shri P. S. Naskar: Recently in 
Calcutta, the Minister of Rehabilita-
tion met the leaders of all political 
parties and told them that they would 
be taken to Dandakaranya sometime 
in December and shown these areas. 
A t that time w e expected the move-
ments of the displaced persons would 
be made by  the end of this year or 
early January.

f&uri 8 . C. Saaanta: Is it a fact that 
a teW  thousand displaced persons were

aent to Dandakaranya but they were 
refused and so they had to come back?

Shri P. S. Naakar: No movement has 
yet been made.

Shri Jaipal Singh: In view o f the 
fact that there has been a general 
resistance, emotional and otherwise, 
on the part o f the refugees from Eaat 
Pakistan for rehabilitation in the
Dandakaranya area, may I know
whether the Government fixes any 
time limit beyond which they will 
not consider this problem in favour 
of the refugees but would endeavour 
to rehabilitate the tribal people who
have been displaced not only in that 
area but in other areas also?

Shri P. L. Naskar: Last July, a deci-
sion has been taken to wind up the 
camps in West Bengal and take about 
20-30 thousand families to Dandaka-
ranya and provide them employment 
with the ultimate objective of rehabi-
litation and about 10,000 families will 
be rehabilitated in West Bengal ac-
cording to the West Bengal Govern-
ment

Shri Jaipal Singh: He has not
answered the question.

Mr. Speaker: That is a suggestion 
for action which the hon. Minister 
cannot be expected to answer straight-
away. He will consider this sugges-
tion for action to fix a date and to 
shift the tribal people to these areas 
after that date.

Shri P. 8. Naakar: The decision is 
to wind up all the camps in West 
Bengal by the 31st of July, 1959.

Shri Tridib Komar Chaadhttri: The
hon. Minister has said that a number 
of applications had been received. 
May I know the exact number of 
applications received by them and 
the number of camps from which they 
have got a willing response?

Shri P. S. Naakar: I am not in a 
position to say the exact number of 
applications received but they are not 
restricted to camps; there are applica-
tions from people*outside the canape.
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Shri S. M. Banerjee: Is it a  fact that 
the West Bengal Government had 
decided to rehabilitate about 20,000 
displaced persons in West Bengal it-
self?

Shri P. S. Naskar: In the meeting 
in July, the State Government has 
said that there is a possibility of 
settling about 10,000 displaced per-
sons’ families in West Bengal from 
the camps.

Shri Bimal Ghose: May I know if 
the West Bengal Government had 
again reviewed that decision and is 
In a position now to say that more 
displaced persons’ families could be 
settled and whether before these dis-
placed persons are at all taken to 
Dandakaranya, their representatives 
will be taken first and shown as to 
how things have been developed 
there?

Shri P. S. Naskar: The State Gov-
ernment first said that it could not 
rehabilitate more than 10,000 families 
from the camps in West Bengal accord-
ing to the statement of Dr. Roy, the 
Chief Minister of West Bengal. About 
taking the representatives of the dis-
placed persons to the Dandakaranya, 
as I said earlier, the leaders from the 
assembly parties will be taken to 
Dandakaranya and shown the places 
where the displaced persons will be 
taken.

Shri Bimal Ghose: That was not
my question.

Sardar Hnkam Singh: In case the 
displaced persons from East Pakistan 
do not come forward in sufficiently 
large numbers to settle in Dandaka- 
ranya is any proposal being considered 
b y  the Government to allow the dis-
graced persons from West Pakistan to 
settle there—persons whose lands are 
uneconomical or whose lands have 
become water-logged?

Shri P. S. Naskar: It is a matter of 
priorities. Last time this question 
was put in a refined way and the hon. 
PMine Minister answered that these 
ttffhjfr should be considered at the 
appropriate time. *

Shri P. K. Deo: Many members of 
the Scheduled tribes are being dis-
placed by th” stoppage of jhttnun# 
cultivation or shifting cultivation on 
the hill slopes. Will the Government 
rehabilitate these displaced people in 
these areas?

The Prime Minister and Minister of 
External Affairs (Shri Jaw aha rial
Nehrn): Jhumi cultivation is giving 
rise to terrace cultivation. Therefore, 
should they be rehabilitated some-
where? I do not understand this 
question. It is for their improvement 
and for better cultivation that this 
change is being made and they will 
be much better rehabilitated where- 
they are.

Shri P. K. Deo: Is there any scheme 
for terrace cultivation in these areas?

Mr. Speaker: We are going away
from one to the other—from rehabi-
litation to terrace cultivation. Shri-
mati Renu Chakravartty.

Shrimati Renu Chakravartty: May I
know whether the large numbers o f 
old women and old men who are at 
the moment in the permanent liability 
camps are also going to be sent to 
Dandakaranya and whether their 
rehabilitation will also be considered 
finished on the 31st July?

Shri Jawaharlal Nehru: Old women 
of both sexes, will be especially pro-
vided for.

Shri Muhammed Elias: May 1 know 
whether Government is considering 
the proposals put forward by the 
Opposition parties to rehabilitate the 
rest of the displaced persons in West 
Bengal itself instead of sending them 
to Dandakaranya?

Shri P. S. Naskar: Recently pro-
posals were put forward by the Op-
position parties to the State Govern-
ment and Dr. Roy, Chief Minister, 
has issued a fresh statement giving 
the details and the possibilities of re-
settling the displaced persons in West 
Bengal. I hope the hon. Member has 
read that statement.



Dr. ft. Banerjl: As a result of settl-
ing displaced persons in West Bengal 
many West Bengal persons are getting 
displaced. Will the Government o f 
India give priority for the rehabilita-
tion of those West Bengal people who 
are getting displaced as a result of 
large number of displaced persons 
being settled there?

Ware Committee for Working 
Journalists

-h
f  Shri Ram Krishan:
| Shri D. C. Sharma:

J Shri S. M. Banerjee:
’ | Shri Bh&kt Darshan:

I Shri Naval Prabh&kar:
(_Shrl Aurobindo Ghosal:

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Starred Question 
No. 125 on the 14th August, 1958 and 
state:

(a) whether the Special Committee 
set up for making recommendations to 
the Central Government m regard to 
the rates of wages to be fixed for 
working journalists has since submit-
ted its report; and

(b) i f  so, the details thereof?

The Deputy Minister of Labour 
(Shri Abid AU): (a) No. Sir.

(b) Does not arise.

Shri Ram Krishan: May I know
whether any meeting of this Com-
mittee has been held so far?

Shri Abid All: The Committee has 
met in Bombay and Madras; it will 
now be sitting m Calcutta.

Shri Ram Krishan: In view of the 
fact that this Committee will take a 
long time to submit its report, may I 
know whether Government propose to 
suggest payment of any interim relief 
to the working journalists?

Shri Abid All: We expect to receive 
the report of this Committee by the 
end o f this year.
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Shri S. M. Banerjee: May I know 
whether this Committee will also con-
sider the capacity of the newspaper 
rulers to pay before finalising its 
report?

Shri Abid Ali: Yes, Sir.

Shri D. C. Sharma: May I know how 
many States are still to be visited by 
this Committee and whether, wherever 
the Committee goes, it takes note of 
the fact that notices are being served 
on a number of employees and that 
newspaper proprietors are giving 
notices of the closure of their papers?

Shri Abid Ali: As I have already 
stated, the Committee has visited 
Bombay and Madras and it will now 
be sitting in Calcutta. With regard 
to the latter part of the question, some 
complaints have been received and 
these were forwarded to the State 
Governments concerned— of course, as 
far as the notices of clousre of Madras 
papers are concerned, they have been 
already withdrawn.

Shri S. M. Banerjee: The hon. Minis-
ter just now stated that this Com-
mittee will also consider the capacity 
to pay. This was ope of the reasons 
why the Supreme Court gave a judg-
ment and the entire award was 
scrapped. May I know why this 
matter is being again considered by 
this Committee when the capacity is 
already known to Government?

Shri Abid Ali: It was very necessary 
for the Committee to go into all the 
details. Also, as it was previously 
stated, about 20 Income-tax officers 
were appointed to examine the
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.accounts and their opinion will be 
taken into consideration by the Com- 
•xnittee.

Shri Tangamani: The Supreme Court 
.has also stated that the employers 
w ere not willing to come forward and 
help the Government with the 
materials available with them. May 
I know whether they are helping this 
Committee or they are adopting the 
same old obstructive tactics?

Shri Abid All: Newspaper establish- 
ments including representatives from 
■two associations of newspapers and 
news agencies have all submitted 
written statements— 81 from establish-
ments and 3 from news agencies. 
Therefore, it is clear that they are 
co-operating with the Committee.

Shri Assar: Are Government aware 
•of the fact that the undue delay 
caused in the submission of the report 
by the Committee is creating unrest 
among the working journalists?

Shri Abld All: We will be receiving 
:the Committee’s report within a couple 
•of months. The working journalists 
.are satisfied with the speed with 
'Which the Committee is working.
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Shri Achar: The hon. Minister stat­
ed that the Committee has visited 
Madras and Bombay and it will be 
meeting now in Calcutta. Is the Com-
mittee visiting at least one important 
centre in each State?

Shri Abld All: They have gone to 
Bombay and covered the western 
region. They have covered the south-
ern region by going to Madras. They 
are now in Calcutta and they will also 
be sitting in Delhi, thereby covering 
all the regions.

Hindustan Cables (Priavte) Ltd.

+
rshri S. C. Samanta:

*6. < Shri Barman:
\Shri Subodh Hansda:

Will the Minister o f Commerce sad 
Industry be pleased to state:

(a) whether the target of 1000 
miles o f cables to be manufactured 
by the Hindustan Cables (Private) 
Ltd. at Rupnarainpur annually has 
been achieved;

(b) how the indigenous materials 
compare with imported ones; and

(c) the annual requirement of steel 
tape and copper wire?

The Minister o f Industry (Shri 
Manubhai Shah): (a) Originally the 
target fixed was 469 miles of different 
sizes of cables. However, we have 
now reached a capacity of 1000 miles 
which can be manufactured, according 
to the requirements o f the Posts & 
Telegraphs Department.

(b) The quality o f indigenous cables 
compares quite favourably with that 
o f imported ones.

(c) For each mile of cables, one ton 
each o f steel tape and copper wire Is 
required.

Shri S. C. Samanta: May I know 
how much of the manufactured cable 
is consumed by the Postal Depart­
ment and How nftich by othar depart­
ments of the Government? May I



17 Oral Answers 17 NOVEMBER 1958 Oral Ansidtrs

■«lso know whether they are available 
to private parties also?

8hri Mannbhal Shalt: This is ex-
clusively for the requirements of the 
Posts and Telegraphs Department, but 
we are now thinking of diversified 
production so as to cater for the ex-
port market.

Shri S. C. Samanta: Is it not a fact 
that steel tape is being tried by one 
factory to be manufactured in Iadia; if 
so, may I know what help is being 
given by Government to it?

Shri Mannbhal Shah: This is a raw 
material o f this factory. We are 
giving all help to it. Practically, the 
steel tape manufactured by this fac-
tory has been found very satisfactory, 
and we are trying to expand the 
indigenous production.

Shri Barman: May I know what
types of cables are not being manu-
factured in Hindustan Cables at pre-
sent and the foreign exchange involv-
ed? May I know if there will be any 
project to produce these cables in 
India?

Shri Mannbhal Shah: There is a 
very wide requirement of cables, what 
is called the PVC and VIR cables 
which are required by the ordinary 
electrical industry. There is a capa-
city of 260 million yards, which is 
wholly indigenously manufactured by 
private industry in this country. This 
particular factory was established in 
order to meet the heavy cables and 
co-axial cables requirements of the 
Posts and Telegraphs Department. 
W e are trying to cover the entire re-
quirements of the country. In about 
six months we hope to have the co-
axial cables required by the Posts 
and Telegraphs Department also pro-
duced in this country.

Shri AJtt Singh Sarbadi: May I 
know if there is any possibility of ex­
port of this item from this country; 
if so, when?

Shri MwHhfcai Shah: I have already 
Mid that w» are exploring the pos­
sibilities of export. We hope that the

quality and price w ill be somewhat 
competitive and we might succeed in 
that direction.

Shri Bose: May I know whether we 
are able to meet the annual require-
ments of the Posts and Telegraphs 
Department, or there is still some im-
ports to be made?

Shri Mannbhal Shah: Cables worth 
about Rs. 1,10,00,000 is the current 
year’s production. The cables that 
the Rupnarain Factory is able to 
manufacture are not allowed to be 
imported. There are certain heavy 
co-axial types which are allowed to 
be imported and their cost varies from 
Rs. 45 lakhs to Rs. 50 lakhs. We want 
to cover that requirement also.

Shri Bhnal Ghose: I presume that 
the Posts and Telegraphs Department 
are not consuming up to the entire 
capacity of the factory. Have the 
Government, therefore, found out 
what are the possibilities of export In 
actual quantities to other markets?

Shri Mannbhal Shall: I have already 
answered that question. The factory 
was originally designed for the re-
quirements of the Posts and Tele-
graphs Department. W e are now try-
ing to diversify production, cover the 
entire ranges and also explore the 
possibilities o f export market.

Building' far Rubber Institute and 
Boards Offlee

+
/S h r i Snbodh Haaada:
\  Shri S. C. Samanta:

Will the Minister o f Commerce and 
Industry be pleased to state:

(a) whether the scheme for cons 
traction of the combined building f 
Rubber Research Institute and Board 
Office been taken up by the 
Central Public Works Department;

(b) if so, whether it* construction
has since started; and
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(c) if so, the progress made up-to- 
date?

The Minister of Commerce (Shri 
Kaanngo); (a) Yes, Sir.

(b ) and (c). The construction is 
expected to commence shortly.

Shri Subodh Hansda: May 1 know 
whether the construction of the build-
ing will be done under the direct 
supervision of the C.P.W.D. or whe-
ther it will be given to the private 
contractors?

Shri Kanungo: It will be done by 
the C.P.W.D. and tenders will be in-
vited for construction.

Shri Subodh Hansda: What is the 
total amount Bet apart for  the cons-
truction of this building?

Shri Kanungo: It is a little more 
than Rs. 9 lakhs.

Shri Subodh Hansda: May I know 
where the building will be located?

Shri Kanungo-. Kottoyam.

Shri S. C. Samanta: May I know 
how the cost of the construction will 
be shared by the different depart-
ments o f Government?

Shri Kanungo: There is no question 
of sharing. The building would be 
constructed under the supervision of 
the C.P.W.D. and the C.P.W.D. will 
receive their usual supervision cost 
and the total cost of the building will 
be met by the Rubber Board.

Partition Committee
+

f  Shri Bahadur Singh;
*8. ■/ Shri D. C. Sharma:

(_ Shri Ram Krishan:

Will the Prime Minister be pleased 
to state:

(a) whether any meeting of the 
Partition Committee of the West 
Pakistan and Punjab Governments was 
held at Simla daring the month of 
October, 1958;

(b ) the matters taken up for deci-
sion in that meeting;

(c) whether the whole agenda was 
exhausted or some matters were left 
for further discussion; and

(d) the matters regarding which 
some decisions have been reached?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath Ali Khan): (a) to (c). Yes Sir. 
The meeting of the Punjab Partition 
Committee considered certain finan-
cial and other matters arising out of 
partition of undivided Punjab and the 
whole agenda was discussed.

(d) The items on which agreement 
was reached relate to (1) assets of 
Police Department of the undivided 
Punjab; (ii) Division of Lahore 
Museum exhibits; (iii) financial adjust-
ments about certain buildings; oiid (iv) 
grant of pension and or gratuity to 
Government servants who were injur-
ed or to the dependents of those who 
were killed in the 1947 communal dis-
turbances.

Shri Bahadur Singh: May I know the 
total share, in Punjab, in the undivid-
ed property that was left at the time 
of partition and which Pakistan owes 
to India?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): What undivided property? 
Is the hon. Member referring to public 
properties or private properties?

Shri Bahadur Singh: The properties 
at the time of partition in Pakistan.

Mr. Speaker: What property? Gov-
ernment property?

Shri Bahadur Singh: Yes.

Shri Jawaharlal Nehru: Broadly
speaking, the approach was that Gov-
ernment properties in a particular 
area went to that area. There Is no 
question of dividing them,



8ri A jit Singh Sarhadi; Were the 
Public Library in Lahore and the old 
Record Office taken into considera-: 
4ion?

Shri Jawaharlal Nehru: I do not
know specifically about that, but, as 1 
said, the broad approach was that 
whatever public building or property 
•existed in the particular area apper-
tained to the Government of that 
area; to that State It is quite impossi-
ble— the hon. Members may realise— 
to do that, sitting down and making 
an appraisal of all the properties of 
India and all the properties in 
Pakistan and then share them. It 
applies to both sides.

Shri Ajit Singh Sarhadi: It is not
the question of all properties. Was 
the Public Library, which contained 
valuable books, taken into considera-
tion?

Mr. Speaker: He said he does not 
remember. Will the hon. Minister 
be able to say what happened in re-
gard to the Public Library?

Shri Jawaharlal Nehru: Public
library in Lahore?

Shri Ajit Singh Sarhadi: Yes.

Shri Jawaharlal Nehrn: We do stand 
■on the same footing. 1 cannot pre-
cisely answer, but here, the answer 
read out just now by my colleague 
says, among the things m which 
agreement was reached, the division 
o f Lahore Museum exhibits is one of 
the items.

Shri Ajit Singh Sarhadi: Were the 
Lahore Museum and the Public Lib-
rary taken into consideration for the 
purpose of partition?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): May I 
give that information, Sir, because I 
was connected with the partition 
matters at that time. The real posi-
tion taken up with regard to the 
Public Library was that it was not 
Government asset, and therefore, as
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such, it was not liable to partition ac-
cording to the principles that had 
been agreed upon, because ihere was 
a non-Govemment organisation which 
had been set up to manage and look 
after the Librap'.

Contribution to Employees’ Provident 
Fund

+
*u  J Shri T. B. Vittal Rao:

\Shri Ram Krishan:

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Starred Question 
No 115 on the 14th August, 1958 and 
state:

(a) when the decision regarding the 
enhancement of the rate of contribu-
tion to Employees’ Provident Fund 
from 6J to 8$ per cent will be en-
forced;

(b) whether the enhancement for 
those coming under Coal Mines Provi-
dent Fund Scheme has been consider-
ed by the Sixth Session of Industrial 
Committee on Coal Mines; and

(c) if so, the nature of decision 
arrived at?

The Parliamentary Secretary to the 
Minister of Labour and Employment 
and Planning (Shri L. N. Mishra):
(a) The proposal to increase the 
rate of contribution has not yet been 
finalised. Therefore, the qu' stion of 
its enforcement does not arise at 
present.

(b) The Sixth Session of t h e  Com-
mittee has not yet been held

(c) Does not arise.

Shri T. B. Vittal Rao: Three months 
ago. the Minister stated that he would 
be convening a conference of the em-
ployers. May I know if that confer-
ence of the employers has been con-
vened to discuss this issue and. if so, 
whether any decision has been arriv-
ed at?
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The Minister o f Labour wad Em­
ployment and Planning (Shrl Nanda): 
I said that the employers would have 
to be consulted, of course, but also 1 
indicated that I had no intention at 
the moment of taking any step in that 
direction in View of the conditions 
then prevailing.

Shri Krishan: May I know the 
additional expenditure to be met if 
this rate of provident fund is in-
creased?

Shri L. N. Mishra: At present the 
total contribution comes to Rs. 29.64 
crores, and as a result of this propos-
ed increased, it will be Rs. 9.88 crores 
additional.

Shri T. B. Vittal Rao: The hon.
Minister stated in reply to a supple-
mentary question in August last as 
follows:

"We are soon going to have a
conference with them to consider
this matter.”

Now, he says he has not convened and 
is not going to take any step in that 
direction.

Shrl Nanda: I am going to take steps 
in that direction. A  conference will 
be held. I only pointed out that at 
that time I had indicated that I did 
not intend to take any step imme-
diately to induce the employers. I 
may state for the information of the 
hon. Member that I am thinking now 
o f convening such a conference soon, 
say, m the course of the next two 
months or so.

Shri Tangamani: In view of the fact 
that both the Government and the 
employees agreed for this enhance-
ment at the XVI Labour Confer-
ence, may I know whether it was con-
sidered at the Labour Committee 
meeting which was held in Bombay 
• îd, if  not, why it was not discussed?

Shri Nanda: This was not one of 
the items on the agenda of that 
qoeeting. Of cours|, the Government
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and the employees are important 
participants in these deliberations, but 
the employers also have to be con-
sidered. At that time I stated that 
the situation was not very favourable 
to any such consideration, but, aa I 
have now stated, we will take steps 
very soon to have the employers to-
gether and consult them and consider 
this matter.

Shri Mohammed Ellas: What is the
reason for not convening the meeting 
of th» 6th session of the Industrial 
Committee on Coal though the last 
meeting was held more than two years 
ago?

Shri Nanda: If the hon. Member 
has, in this connection, the question 
of provident fund in his mind, then 
the answer is that this general deci-
sion will also govern the deliberations 
regarding this specific field o f 
industry

Shri T. B. Vittel Rao: May I know
why this is not imposed at least in 
those industries where the production, 
price and other things are regulated?

Shrl Nanda: That, of course, should 
be done.

Shrl P. C. Bose: The hon. Minister 
stated that due to the situation then 
prevailing, he did not take any action 
to enhance the rate of the provident 
fund. May I know if the situation 
has changed now and whether he will 
take steps?

Shri Nanda: I have given the
answer in the affirmative.

Shri S. M. Banerjee: In reply to a 
supplementary question, the hon. 
Minister mentioned that the employ-
ers have raised some objection for this 
increase. May I know what positive 
steps are being taken to implement 
the scheme in the industrial unita 
where the employers have agreed to 
enhance the rate?

Shrl Nanda: It cannot be done easily 
in this way.
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Shri 8. M. Banerjee: 1 meant either 
in the textile industry or any other 
industry. Which are the industries 
in which this has been done?

Shri Nanda: The first thing is to 
decide on the increase in the rate. 
That decision will be taken soon.

Export of Salt

•12. Shri Kodiyan: Will the Minis-
ter of Commerce and Industry be
pleased to state: *

(a) whether the export of salt has 
registered a decline in recent years;

(b) if so, the reasons therefor; and

(c) what steps Government propose 
to take to step up export?

The Minister of Industry (Shri 
Manubhai Shah): (a) Yes, Sir.

(b) Japan has been our main export 
market for salt, and the decline in 
exports of salt to that country during 
the current year is due to the fact 
that Japan has reduced her imports 
from India partly because she is 
obtaining larger quantities from other 
sources and partly because of their 
reported foreign exchange difficulties. 
Another reason for the fall in exports 
is that Indonesia which imported salt 
from India during 1956 and 1957, due 
to fall in production of salt in that 
country, has not imported any salt 
during this year.

(c) The question of increasing our 
export is constantly under attention 
of the Salt Commissioner, the Export 
Promotion Directorate, the State 
Trading Corporation and our Embass-
ies in Japan and in other countries.

Shri Kodiyan: What is the total 
quantity of salt that will be available 
for export and may I know whether 
any target has been fixed for the ex-
port?

Shri Mannbhal Shah: We can easily 
spare over 5 lakh tons a year or more

because the indigenous industry is 
fast expanding.

Shri Kodiyan: May I know whether 
the production of salt has registered: 
any progress in recent years?

Shri Mannbhal Shah: Yes, Sir.
From 2.1 million tons in 1948 the 
current production is about 4.5 million 
tons.

Shri Panigrahi: In view of the dec-
line in exports to Indonesia and 
Japan, may I know whether the Gov-
ernment of India is proposing to ex-
plore any other market for exporting 
our exportable surplus?

Shri Manubhai Shah; Our efforts 
are directed to that end. At one 
stage, wheta India became indepen-
dent, we were importing a huge 
quantity of salt from outside. Now 
not only the industry has made the 
country self-sufficient, but over half 
a million tons or even more than that 
is available for export purposes. 
Though our efforts are directed to-
wards more exports, but we should 
not lose sight of the faot that other 
countries also are trying to develop 
their salt industry.

Shri V. C. Shukla: The hon. Minis-
ter said that our export to Japan has 
declined, because Japan has been get-
ting salt from other countries. May I 
know if the Government have made 
any enquiry why the Japenese busi-
nessmen have diverted their purchase* 
from Indian sources to other sources'

Shri Manubhai Shah: As the House 
is aware, China is emerging as a com-
petitor in several spheres, including 
salt. As I had already indicated in 
my main answer, so far as Japan is 
concerned, they are diverting some of 
their buying from China. So far as 
Indonesia is concerned, they have 
been buying salt from us for two 
years, because their salt industry has 
sagged. That has been already put 
upon more accelerated production and 
so the export to that country has gone 
down. Yet, we are exploring all



possibilities and currently we are en-
gaged in a discussion with Japanese 
industry, particularly chemical indus-
try for a bilateral exchange of salt 
for certain chemicals which we arc- 
importing • from that country.

Shri Panlgrahi: My q u e s t i o n  was, 
in view of our losing markets in 
Indonesia and Japan, whether the 
Government of India are exploring 
any other market for the export of 
our salt.

Shri Manubhai Shah: Yes, Sir; pre-
cisely. All over the world we are 
trying wherever salt is being sold, 
particularly in the East European 
Countries.

Industrial Schemes for Displaced 
Persons from East Pakistan

*13. Shri Tridib Kumar Chaudhuri'. 
Will the Minister of Rehabilitation 
and Minority Affairs be pleased t<> 
lay a statement showing:

(a) the progress in regard to the 
implementation of industrial schemes 
for providing employment to displac-
ed persons from East Pakistan and 
particularly of the schemes for which 
loans have already been sanctioned 
by the Union Ministry of Rehabilita-
tion (with the number of displaced 
persons employed in each); and

(b) the loans sanctioned and drawn 
under each of these schemes?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) and (b). 
A  copy of a detailed note which was 
issued by this Ministry on the 7th 
November, 1958 is laid on the Table 
of the Sabha. [See Appendix I, 
annexure No. 2J.

Shri Tridib Kumar Chaudhuri: In
explaining why the employment of 
displaced persons in the industrial 
schemes for which loans have been 
sanctioned has not been up to expec-
tation, the statement says that in the 
initial stages, employment cannot be 
up to the limit 61 the full potential.
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May I draw the hon. Minister’s atten-
tion to item 5 in annexure A  of the 
statement where a mill which is run-
ning has drawn nearly the whole of 
the loan sanctioned to it, but out of 
500 persons who should be employed 
in the mill, only 99 persons have been 
employed and the mill is running. 
Has any complaint been received by 
the Government that these industria-
lists and parties to whom loans have 
been sanctioned are deliberately 
avoiding employing displaced persons?

Shri P. S. Naskar: We have not re-
ceived any such complaint. But if 
the hon. Member would give me the 
details of the case, I will look into it.

Shri Tridib Kumar Chaudhuri; May 
I invite the attention of the hon. 
Minister to page 5 of the statement, 
where it has been mentioned that the 
Government has decided to set up an 
undertaking styled as the Rehabilita-
tion Industries Corporation with 
capital provided by Government, in 
which Shri G. D. Birla has agreed to 
act as Chairman and four other in-
dustrialists have also agreed to come 
in. The capital structure is not given. 
May I know the capital structure and 
the capacity in which the other in-
dustrialists are coming in and their 
names?

Shri P. S. Naskar: The names of the 
other industrialists who are coming in 
as Members has not been finalised 
yet.

The Minister of Industry (Shri 
Manubhai Shah): The authorised
capital is Rs. 10 crores and the imme-
diate issue will be confined to Rs 1 
crore. The industrialists who are 
coming are mere nominese of our 
public sector corporation started by 
the Government of India; they are not 
coming with their own capital or any-
thing like that. Like any other board, 
Mr. Birla has been invited to be the 
Chairman of the Rehabilitation Indus-
tries Corporation. There will be four 
other local industrialists from Bengal 
and other Government representa-
tives. It will establish industries in 
different parts of West Bengal, for the 
rehabilitation o f refugees.
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Shri Prabhat Kar: May I know why 
in Gayaspur and Taherpur, where the 
schemes for the establishment of i n -
dustries are already finalised, no steps 
have been taken by Government to 
start the industries?

Shri P. S. Naskar: At Gayaspur, we 
have sanctioned a scheme for a spin-
ning mill and the West Bengal Gov-
ernment has taken up the matter with 
the parties to whom the loan has been 
sanctioned to expedite the setting up 
o f the mill. •

Shrimati Renu Chakravartty: For
the last two years, the setting up of 
industries has been limited entirely to 
the private sector. Now when we 
are putting it up in the public sector, 
why is the entire committee going to 
be put into the hands o f the private 
industrialists?

Shri Manubhai Shah: There is no 
question of the entire committee be-
ing in the hands of the private sector 
industrialists. We are drawing upon 
the experience— wherever it is avail-
able in the country—and like any 
other public sector project, it is a 
composite board of Governmental 
nominees as well as experts drawn 
from the private industry, just to ex-
pedite the very purpose wich the hon 
lady Member has in mind.

Resources of the Second Five Year 
Plan

+
f  Shri Morarka:

*15 J Shr* Harish Chandra
j Mathur;
[  Shrimati Maflda Ahmed:

Will the Minister of Planning be 
pleased to lay a statement showing:

(a) the steps taken by the Centre 
and the States so far to raise the re-
sources to the maximum possible ex-
tent through—

(i) additional taxation;
(ii) mobilising small savings; and 
(Hi) economies in the Plan and

non-plan expenditure;
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(b) the results achieved under each 
heading so far; and

(c) the target, if any, set for each?

The Parliamentary Secretary to die 
Minister of Labour and • Employment 
and Planning (Shri L. N. Mishra):
(a) to (c). A statement is laid on 
the table of the House.

St a t e m e n t

The information asked for in the 
Question as available upto May 1958 
was given m the Planning Commis-
sion Memorandum on Appraisal and 
Prospects of the Second Five Year 
Plan This Memorandum was placed 
on the tabic of the House in the last 
Session. Since then the Planning 
Commission has made a fresh review 
of the resources position of the Centre 
and the States. It is proposed in the 
course of this Session to place before 
Parliament a document incorporating 
the results of this review. This will 
include the latest available informa-
tion on the points raised in this 
Question.

Shri Morarka: May I know whether 
in the last meeting of the National 
Development Council, some specific 
proposal for effecting economies in 
pQanned and unplanned expenditure 
was discussed and if so, with what 
results?

Shri L. N. Mishra: The need for
economy in both planned and un-
planned expenditure has been em-
phasised both by the Planning Com-
mission and at the last meeting of the 
N.D.C. also the question o f economy, 
especially in the matter of construc-
tion programme, was discussed.

Shri Morarka: May I know whether 
it was accepted by the National 
Development Council on principle 
that more resources would be raised 
by additional taxation and if so, what 
is the target?

Shri L. N. Misht|i: No, Sir; no such 
decision was taken.
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Shrimati Mtfida Ahmad: May I
have an idea of the return from addi-
tional taxation, whether it has been 
up to the expectation or below expec-
tation o f the provisions of the Second 
Five Year Plan

Shri L N. Mishra: On an average 
the return from additional taxation 
has not been below expectation, 
rather it has been on the high side

Shri Harish Chandra Mathur: Is it
not a fact that some of the States 
have fulfilled their targets and yet 
they are being asked to have further 
taxation’

Shri L. N. Mishra: Yes, some States 
have been asked to raise resources by 
further taxation and they have ac-
cepted I cannot give the particulars 
now

Shri Hem Barua: May I know if it 
is a fact that Part B of the Plan into 
which it was originally divided was 
allowed to fade away quietly m the 
last meeting of the National Develop-
ment Council9 If so, is it becausc 
the State Governments have failed to 
make any crucial effort enjoined upon 
them in the reappraisal of the Plan 
m September to raise resources for 
the Plan’

Shri Nanda: There is no question 
of part (b) of the Plan fading away 
quietly Very strenuous efforts are 
going to be required to achieve and 
accomplish part (a) of the Plan, and 
the States have agreed to make an 
effort, like the Centre in order that 
this may be achieved

Shri Harish Chandra Mathur: Is it
a fact that within a week of their 
placing a memorandum regarding the 
resources on the Table of tl'o House 
it was discovered by the Government 
that their appraisal was very much 
erroneous’

Shri Nanda: No, Sir

Shri Morarka: According to the
latest available estimates of the

resources available what Is the final 
size of the Plan bb determined by the 
National Development Council?

Shri Nanda: Rs 4,500 crores

Shri Tyafi: Has any account been 
taken by the Planning Commission 
of the posibilities of big revenues 
that might arise on account of the new 
oil finds in Indie?

Shci Nanda: Yes, that also was in 
view, although m the course of the 
next two years we may not have 
large accretions on that account

Shri Hem Barua: In view of the
fact that the capacity to raise ad-
ditional resources by taxation by the
States is limited, may I know how 
the Government propose to raise the 
resources for the uncovered gap of 
Rs 250 crores m financial resources’

Shri Nanda. Precise calculations 
have not been made as to what the 
yield will be by the efforts in differ-
ent directs ns We are trying to 
compute the possibilities in different 
directions

Shri Hem Barua* Is it a fact that 
the National Development Council in 
its meeting has not given any ideas 
about this’

Shri Nanda. It has given very 
specific ideas

Machinery and Material for Southern 
Region

f  Shri Warior:
\  Shri Vasudevan Nair:

Will the Minister o f Commerce and 
Industry be pleased to state:

(a) how far the marhine’-y and 
materials purchased locally and Im-
ported for the Small Industries Ser-
vice Institute, Southern Region, have 
been utilised, and

(b ) which centres have started 
functioning so far?
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Hue Minister of Industry ’(Shrl 
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the 
House. [See Appendix I, annexure
No. 8].

Shrl Warior: From the statement 
it is found that for the Madras 
Regional Institute out o f machinery 
■worth Rs. 3.14 lakhs only machinery 
worth Rs. 0.81 lakhs have been in-
stalled. What is the reason for 
machinery worth Rs. 2.33 lakh* re-
maining idle?

Shri Manubhai Shah: The machi-
nery is already there. It will be 
installed very soon and the) entire 
expenditure will be incurred by the 
end of this year.

Shri Vasudevan Nair: In the state-
ment it is stated that the three Ex-
tension Centres at Muvattupuzha, 
Alleppey and Attingal will be shifted 
to their respective places as soon as 
buildings axe completed. Is it not a 
fact that for these three areas even 
the finalisation of schemes has not 
been completed? If so, what is the 
reason?

Shri Manubhai Shah: That is not a 
fact. These extension centres are 
part of the Plan. But the Plan has 
a phased programme every year. 
This was included last year. As a 
matter of fact, they have completed 
all the Extension Centres. As the* 
hon. Member will And, as soon as the 
buildings are ready, they will be shift-
ed to the respective places.

Shri Vasudevan Nair; That is not a 
fact. Even the land acquisition has 
not been completed. I know the 
position in Muvattupuzha. Even the 
location has not been decided.

Shri Manubhai Shah: I would re-
peat that immediately after these 
schemes were proved the Kerala 
Government selected the sites and the 
progress has been quite satisfactory, 
if not very commendable Practically, 
all the eight estates have gone up and 
the Extension Centres also, as given 
in the statement, are more or less 
complete.

Shrl Taagamanl: May I know why 
the machinery purchased for the 
Coimbatore Extension Centre at a cost 
of Rs. 1.19 lakhs have not been instal-
led? I also find that though' we have 
purchased machinery worth about 
Rs. 21 lakhs, we have installed only 
machinery worth Rs. 14 lakhs. May
I know the reason?

Shrl Manubhai Shah: The general 
policy of the Government has been as 
follows. We have approved about 63 
Extension Centres and from the 1st 
December of this year every State is 
going to have a major Industrial Ser-
vice Institute in the field of small- 
scale industry. Machinery has been 
purchased in bulk for all the 63 Ex-
tension Centres. The work is taken 
up in a phased manner. I can. how-
ever, assure the hon. Member that the 
Coimbatore Centre also will be com-
ing up very soon, as soon as the 
arrangements are ready.

United Press of India

+
r  Shri H. N. Mukerjee: 

rll .   ̂ Shri Hem Raj:
 ̂ Shri L. A chaw Singh:

Will the Minister of Information and 
Broadcasting be pleased to state:

(a) whether the news agency 
known as the United Press of India 
had made an appeal to Government 
for financial assistance;

lb) whether the said agency hns 
since ceased to function; and

(c) whether Government have any 
plans for helping to resuscitate it?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) to (c). 
Some time before it closed down its 
services, the United Press of India 
had approached the Government for 
postponement of payments and mora-
torium on the dues of the P. & T. 
Department for teleprinter charges. 
Government made a thorough enquiry 
into the working of the agency and 
were satisfied that its financial condi-
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tion was so unstable and its indebted-
ness so heavy that there was little 
hope of its being straightened. The 
remedies suggested also did not ap-
pear to be capable of serving any 
useful purpose.

The Agency has since closed down. 
While the Government have no defi-
nite plan for reviving the U.P.I. or 
putting on feet any similar agency, 
they are prepared to consider sympa-
thetically any scheme which is on a 
sound basis and which will enable 
any such new agency to function as a 
bona fide news agency.

Shri H. N. Mukerjee: In view of 
the Prime Minister’s reported state-
ment at a recent press conference that 
Government was not interested in 
setting matters straight for the U.P.I 
under the present management, may 
I know if tangible help will be 
speedily forthcoming if the employees 
try to proceed as they intend to I 
am told, in a co-operative way and 
re-form  the organisation in confor-
mity with the recommendations of the 
Press Commission?

Dr. Keskar: I stated in the latter 
part of my answer that Government 
is prepared to consider sympatheti-
cally any proposal for setting up a 
similar news agency, in a bona fide 
way. It may be in a co-operative 
way or by a number of newspapers 
coming together. That is what the 
Prime Minister stated in his reply at 
that time.

Shri L. Achaw Singh: What was the 
amount of arrears to be paid by the 
agency to the Posts & Telegraphs De-
partment for the teleprinter service’

Dr. Keskar: The U.P.I. owed the 
P. & T. Rs. 3.75 lakhs. Their total 
indebtedness is computed at about 
Rs. 12.40 lakhs.

Shri Khadilkar: In view of the fact 
that one of the major news services 
is closed and a monopoly of news 
agency remains in *the hands o f one

service only and in view also of the- 
fact that there was a big tariff differ-
ence between P.T.I. and U.P.I. news 
services with the result that papers, 
with modest means have suffered by 
the closure of U.P.I. will Government 
consider the question o f reviving it, 
as the hon. Shri Mukerjee suggested, 
by setting up a co-operative o f  
workers?

Mr. Speaker: He has already
answered it.

Dr. Keskar: The difficulty is that it 
is not possible for Government to re-
vive or set up independent news 
agencies. Either it is an independent 
or it is a department of Government. 
As I said, if a proper news agency is 
set up, all facilities will be given.

Shri Khadilkar; 600 employees are- 
being affected.

Mr. Speaker: Government is not 
prepared to take it up by itself; that 
is what the hon. Minister has said.

Shri Nath Pai: Are Government
aware of the danger implicit if the 
nation is to be served on all import-
ant matters by a single news agency, 
thereby making it impossible for the 
formation of enlightened public 
opinion, which i<s thp only guarantee 
of representative government?

Mr. Speaker: Does it require ar» 
answer?

fa* : t o t
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Dr. Keskar: This does not arise at 
all.
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Shri Joachim Alva: Do Government 
realises the role of the United Press' 
in the world of Indian journalism 
which it has played in the freedom 
fight against Reuter's monopoly and 
the British Government? Will our 
Government go out of its way to lend 
some assistance to this agency as 400 
persons are out of employment?

Dr. Keskar: Government is aware 
of the role that the U.P.I. has played, 
but any agency or any organisation has 
to be judged on its present position 
and not on what it did in the past. 
We have thoroughly gone into the 
matter. The financial position is so 
messed up that we do not think it 
possible to straighten it up unless we 
subsidise it or help it in a heavy 
manner.

Shri Nath Pal: There is something 
more than money at stake.

Shri A. C. Guha: Is it true that a 
scheme was presented to the Govern-
ment which had the support of the 
Government of West Bengal or at 
least of the Chief Minister of West 
Bengal'' If so why that scheme has 
not been accepted7

Dr. Keskar: It is not for the Gov-
ernment to accept or reject any 
scheme There has been such e pro-
posal given to Government to see as 
to how they considered it. We told 
them that though the effort is, what I 
call, on the right lines, it is not ade-
quate enough to put on an indepen-
dent basis any news agency as the 
capital that was proposed to be rais-
ed was, in our opinion, a little too 
small.

Mr. Speaker: Question Hour is over.

WRITTEN ANSWERS TO 
QUESTIONS 

Export o f Benral Desi Cotton

*9. Shrimati Ua Palchoudhuri: Will 
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the 
Government of India have decided to 
allow the export of Bengal Desi 
Cotton;

(b) if so, the quality and quantity 
which will be allowed to be export-
ed; and

(c) the countries to which this 
cotton will be exported?

The Minister of Commerce (Shri 
Kanungo): (a) to (c). During the 
current cotton season beginning Sep-
tember, 1958 Government have allow-
ed export of 1,50,000 bales of Bengal 
Deshi cotton besides other cotton 
stapling 3"  and below. Release of 
further export quotas depends on the 
availability of surplus after meeting 
the internal requirements. Exports 
are allowed to all destinations except 
for one or two There is 
no restriction on the quality of 
Bengal Deshi cotton allowed to be ex-
ported

Supreme Coart and Delhi Courts 
Buildings

*10. Shri V. P. Nayar: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether the Supreme Court 
Buildings and the Delhi Courts build-
ings at Tis Hazan have been cons-
tructed solely by the C P.W.D. or 
whether any portion of it was entrust-
ed to private contractors: and

(b) what, if any, is the value of 
work handled bv private contractors?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) The buildings have been 
constructed through private contrac-
tors.

(b) The value of works handled by 
private contractors so far is:

(1) Supreme Court ..  About Rs.
67 lakhs.

(ii) Delhi District .. About Rs.
Courts Tis Hazari 87 lakhs.
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National Advisory Committee on 
Public Co-operation

*14. Shrl Damanl: Will the Minister 
of Planning be pleased to lay a state-
ment on the Table detailing the acti-
vities of the National Advisory Com-
mittee on Public Co-operation and 
state how far it has helped in eliciting 
public co-operation?

The Deputy Minister of Planning 
(Shri S. N. Mishra): A  statement Is 
laid on the Table of the Lok Sabha. 
[See Appendix I, annexure No. 4].

Remodelling of Tehar Village

*18. Shri Vajpayee: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whether the work of remodel-
ling Tehar village on Najafgarh Road 
has been commenced- and

(b) if so, the 
made?

progress hitherto

The Deputy Minister of Works, 
Housing and Snpply (Shri Anil K. 
Chanda): (a) and (b). No Sir, as the 
work cannot commence before vaca-
tion of the village by its present resi-
dents and sanction of the final esti-
mate which is still under examination.

A. I. R. at Bangalore

TShri Mohammed Imam:
*19. V Shri Wodeyar:

(_Shri Achar:

Will the Minister of Information 
and Broadcasting be pleased to state:

(a) whether it is a fact that the All 
India Radio Station at Bangalore is 
operated only on medium wave and 
its reception at long distance stations 
is poor;

(b) if so, whether Government 
would consider installing a short wave 
transmitter at this Station; and

(c )  the number of short wave and 
medium wave transmitters function-
ing In the country at present?

The Minister ot Information 
Broadcasting (Dr. Keikar): (*)
Though the Bangalore Station is a 
medium wave station, its transmitter 
is quite powerful being a SO KW one. 
Its reception is satisfactory. It is pos-
sible that due to the configuration o f 
Mysore State, a few outlying parts 
might not be getting good reception.

(b) There is no proposal to instal a 
short wave transmitter at Bangalore.

(c)* There are 23 short wave and 31 
medium wave transmitters function-
ing in  the country at present.

Deportation of Indians from Pakistan

'Dr. Ram Subhag Singh: 
Shrimati Ila Palchoudhuri: 
Shri Vajpayee:
Shri Ram Krishan:
Shri Raghunath Singh: 
Pandit D. N. Tiwary:
Shri Bimal Gbose.
Shri Sarju Pandey:
Shri B. Das Gupta:
Shri R. C. Vyas:
Shri Rameshwar Tantia: 
Shri Rami Reddy:
Shri N. R. Mnnisamy:
Shri Assar:
Shrimati Maflda Ahmed: 
Shrl U. C. Patnaik:
Shri Ajit Singh Sarhadi: 
Shri S. M. Banerjee:

**0. J

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that about 
two hundred Indian nationals have 
been deported from Khulna (East 
Pakistan) to India;

(b) if so, whether Government are 
aware of the causes of their deporta-
tion;

(c) whether the deported persons 
were employed in East Pakistan; and

(d) the steps taken or proposed to 
be taken by the Government at India 
in the matter?
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The Deputy Minister of External 
Affairs (Shrimati Lakatos! Menon):
(a) Yes.

(b) While Pakistan’s version is that
they had entered Pakistan illegally 
and were staying there without pass-
ports and visas, our inquiries reveal 
that they had deposited their pass-
ports for renewal of their visas and 
were ejected from Pakistan in pur-
suance of Pakistan’s general policy of 
replacing Indians with Pakistanis in 
their industries. *

(c) Yes.

(d) Our Acting Deputy High Com-
missioner at Dacca, immediately on 
receipt of information, took up the 
matter with East Pakistan Govern-
ment. The Government of India have 
also lodged a protest with the Pakis-
tan High Commission at New Delhi.

Plywood Requirements of India

*21. Shri Jhnlan Sinha: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the position with regard to the 
self-sufficiency or otherwise of the 
plywood requirements of the country; 
and

(b) the extent to which the recom-
mendations of the last Conference of 
Plywood interests in the country have 
been accepted and implemented by 
Government?

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the 
Sabha.

Sta t em en t

(a) The total installed capacity of 
plywood factories is sufficient to meet 
our requirements.

(b) It is presumed that the question 
relates to the meeting held at New 
Delhi on 12th September 1957 to con-
sider promotion of export o f vtnecrs

and plywood. The following recom-
mendations have been implemented.

(i) No expansion of teachest capa-
city is being allowed except 
for export orders. There is, 
however, no restriction on 
expansion of commercial ply-
wood capacity provided the 
factory is adequately equip-
ped.

(ii) The grant of rebate of duty on 
synthetic resins has been 
agreed to.

Cm) Exemption from Voluntary 
Plywood Cess has been allow-
ed on quantities of plywood 
exported from the Country.

(iv) Market prices of various 
grades of plywood in U. K. 
and other countries are being 
collected and furnished to the 
plywood Associations for in-
formation of its members.

(v) The Railway Board has issued 
necessary instructions to All 
Railways to afford facilities 
for movement of veneers and 
plywood by the factories pro-
ducing for export to the 
maximum extent possible.

(vi) A  Delegation to Ceylon to 
explore the possibilities of 
export of teachest plywood is 
being arranged by the South 
Indian Plywood Manufactur-
ers Association.

(vii) Other recommendations are at 
present under consideration

Rehabilitation of Displaced Persons in 
Mysore

•22. Shri Agadi: Will the Minister of 
Rehabilitation and Minority Affairs be
pleased to refer to the reply given to 
Starred Question No. 1192 on the 12th 
September, 1958 and state:

(a) the progress achieved so far in 
rehabilitation of displaced persons 
from East Bengal tin Periapatna taluk, 
Mysore State; and
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(b) the assistance the Mysore Gov-
ernment have given in this matter?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) The
scheme has been dropped.

(b) Does not arise.

Outer Space

rShri V. C. Shukia:
*23. Shri D. C. Sharma:

I Shri Ram Krishan:

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 259 on the 19th August, 
1958 and state:

(a) whether Government’s study of 
the question of sovereignty in outer 
space has since been completed; and

(b) what action Government pro-
pose to take in the United Nations or 
elsewhere on the subject?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) and (b). The subject is 
a new and very difficult one and very 
little is yet known about it. Know-
ledge about the physical world has 
increased greatly Ln recent years and 
this has upset all previous concep-
tions of it There can be no question, 
therefore, of a study on this question 
being completed at any time. It is a 
continuing study. There is an item 
on this subject before the current 
session of the General Assembly of 
the United Nations. It cannot be said 
at this stage what particular action 
Government may take in regard to it. 
This will depend on the various sug-
gestions that may be put up for 
examination.

Industrial Estate at Batala

*24. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Starred Question No. 1516 on the 
18th April, 1958 end state:

(a) whether the construction of the 
buildings for the Industrial Estate at

Batala in district Gurdaspur has been 
completed;

(b) if so, when the buildings were 
completed; and

(c) what industries have been start-
ed there?

The Minister of Industry (Shri 
Manubhai Shah): (a) No, Sir.

(b) and (c). Do not arise.

State Employment Market Informa-
tion

fShrl S. C. Samanta:
*25. -{ Shri Subodh Hansda:

Shri Barman:

Will tho Minister of Labour and 
Employment be pleased to state:

(a) w h eth e r  the State Employment 
M ark et Information Units have been 
estab lish ed  in nil the States;

(b) if  so, whether each unit has 
been placed under the charge of a 
specially trained Employment Officer;

(c) how long the I.LO Expert 
Mr J II Devey will remain m India 
to follow up the implementation of
th is  sch em e in various states; and

(d) how much financial assistance 
has been given to each State to imple-
ment this scheme. Statewise?

The Deputy Minister of Labour 
(Shri Abid A1I): (a) Yes, except m 
Jammu and Kashmir

(b) Yes.

(c) He left in February, 1958

(d) A statement is placed on the 
table of the Sabha. [See Appendix I, 
annexure No. 5.1

Second Five Year Plan Targets

*27. Shri V. P. Nayar: Will the 
Minister of Planning be pleased to
state:

(a) the percentage of plan targets
set out in the Second Five Year Plan
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fulfilled by each State so far, in res-
pect of (i) Agriculture; (ii) Indus-
tries; (iii) Social Services; and

(b) the overall percentage of ful-
filment for India as a whole according 
to the latest information?

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) and (b).
Attention is invited to the Planning 
Commission’s Review of Progress of 
State Development Plans prepared in 
May 1958 this year. This Revvew 
provides information for each State 
for the first two years of the Plan and 
mentioned the targets for the third 
year. The extent of fulfilment for 
the country as a whole under differ-
ent heads was indicated in the Plan-
ning Commission’s report on the 
Appraisal and Prospocts of the Second 
F ivt? Year Plan.

All India Working Class Family 
Budget Survey.

’ 28. Shri T. B. Vittal Rao: W ill the 
M in ister o f Labour and Employment
lie p leased  to r e fe r  to th e  r e p ly  g iven  
to S tarre d  Q u estio n  N o 144 on the 
14th A u g u st, 1958 and state:

la )  th e p ro gress m ade u p -to -d ate  in  
th e  w o rk  o f N atio n a l S a m p le  S u r v e y  
in con n ection  w ith  th e  A l l  Ind ia  
W o rk in g  C lass F a m ily  B u d g et S u rv e y ; 
and

(b ) w h en  th e sam e is lik e ly  to be 
con clu d ed ?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) The Survey
commenced in August, 1958 and is in 
progress in all the 50 centres selected 
for the purpose. Out of about 23,000 
families to be surveyed about 4,000 
families have be*n surveyed so far.

(b) By about September, 1959.

Indians in Ceylon 

/S h r i Run Krishan:
' ^  Shri Daman!:

Will the Prime Minister be pleased 
to refer to the reply given to Starred

Question No. 127 on the 14th August, 
1958 and state:

(a) whether the information in re-
gard to the extent of lpss and damage 
to the properties of Indian nationals 
in Ceylon has been collected;

(b) if so, the nature of the informa-
tion collected;

(c) whether any decision has been 
taken about claiming compensation on 
account of damage caused to the pro-
perties of Indian nationals; and

(d) whether it is also a fact that the 
number of Indian migrants from 
Ceylon has increased after these riots 
there?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath Ali Khan): (a) Yes

(b) 470 Indian nationals have so far 
submitted reports to the High Com-
missioner of the losses suffered by 
them during the riots due to looting 
and arson These lasses aggregate 
Rs. 50 lakhs approximately. The High 
Commissioner has, however, neither 
the machinery nor the means of 
verifying these reports and figures

(c) No. The matter is still under 
the consideration of the Government 
of India.

(d) There has been a slight increase 
in the number of Indian nationals 
resident in Ceylon who have left the 
island for good. Prior to the riots the 
weekly average was 242 persons. 
After the riots, the weekly repatria-
tion has grossed 247 persons.

Conference of Regional Settlement 
Commissioners

*30. Shri V. C. Shukla: Will the 
Minister of Rehabilitation and Minor-
ity Affairs be pleased to refer to the 
reply given to Unstarred Question 
No. 777 on the 22nd August, 1958 and 
state:

(a) whether anjt decision has since 
been taken by Government on the 
views expressed at the Conference of
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Regional Settlement Commissioners 
held at Srinagar; and

(b) if so, the broad details thereof?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) and (b). 
Decisions have been taken on most of 
the recommendations. A few other 
recommendations are still under con-
sideration. A tabular statement show-
ing the items on which decisions have 
been taken is laid on the Table of 
the Sabha. [See Appendix I, annex- 
tire No. 6.]

Ambar Charkha

•SI. Shrl D. C. Sharma: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the total amount spent to en-
courage Ambar Charkha in the coun-
try during the year 1958, so far;

(b) what was the output of yam 
expected from these Charkhas;

(c) how much yarn has been actual-
ly produced;

(d) how much of the Ambar yarn 
has been sold to the weavers; and

(e) how much yarn is lying un-
sold?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (e) A  state-
ment is laid on the Table of the 
House.

S ta t em en t

(a) The expenditure incurred dur-
ing the year 1958-59 upto 31st October 
1958 is Rs. 47 SO lakhs as grant and 
Rs. 178 15 lakhs as loan.

(b) 7 00 million lbs. of yam is ex-
pected to be produced during 1958-59.

(c) According to reports, received 
so far, 1'43 million lbs. of yam has 
been produced during the current 
year (upto 30th September, 1058). The 
reports from all branches have not 
yet been received §nd so the informa-
tion is incomplete.

(d) Almost all the quantity of yam 
produced has been given to the 
weavers for converting it into cloth.

(e) Does not arise.

Statutory rate of Insurance Scheme 

*32. Shri Bam Krishan: Will the 
Minister of Labour and Employment
be pleased to refer to the reply given 
to Starred Question No. 1324 on the 
17th September, 1958 and state:

(a) whether Government have 
taken final decision in regard to en-
hancement of statutory rate under 
Employees’ State Insurance Scheme 
in its application to Employers; and

(b) if so, the nature thereof?

The Deputy Minister of Ltbtar 
(Shri Abid AU): (a) No.

(b) Does not arise.

Bharat Sevak Samaj

1. Shri V. C. Sbukla: Will the 
Minister of Planning be pleased to
refer to the reply given to Unstarred 
Question No 1491 on the 4th Septem-
ber, 1958 and state:

(a) the broad features of the pro-
gress reports received from the Bharat 
Sevak Samaj on the working of the 
schemes for which grants-in-aid were 
sanctioned during 1957-58;

(b) the total grants given to the 
different units of the Bharat Sevak 
Samaj in the country during the years 
preceding 1958-59, separately for each 
year, unit-wise; and

(c) how much of the grants so given 
was actually spent and on what 
schemes?

The Deputy Minister of Pluming 
(Shri S. N. Mishra): (a) to (c). A  
statement showing the grants-in-«id 
given by the Planning Commission is 
laid on the Table of the Lok Safth*. 
[See Appendix I, annexure No. 7.]
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Unsold Stock of Shoes

X. Shri D. 0. Sharma: Will the
Minister of Commerce and Industry 
be pleased to refer to the reply given 
to Starred Question No. 1194 on the 
12th September, 1958 and state:

(a) the steps taken to dispose of the 
stock of shoes lying unsold with the 
National Small Industries Cor-
poration (Private) Limited; and

(b) the amount of loss sustained by 
Government in this deal?

The Minister o f Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) Negotiations are still in progress 
with the Russian authorities and some 
East European countries for the dis-
posal of these shoes.

(b) It does not arise now. However, 
it may be stated that no financial loss 
is expected in the whole transaction.
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Hones

/  Shri H. N. Mokerjee:
\  Shri Muhammed Elias:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the number of horses, for rac-
ing and other purposes, imported 
during 1954-55, 1955-56, 1956-57 and 
1957-58; and

(b) the amount of foreign exchange 
involved in the respective years*’

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) and (b ). Separate statistics of 
horses imported for racing and other 
purposes are not recorded. The num-
ber and value of horses imported dur-
ing 1954-55 to 1957-58 are as follows:—

Number

1954-5'
i95<-5«
1956-57
1957-58

Value (in ‘000’ of Rs >
199
?4«
188
58

1094 
1191 
I3 l8
319
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Indian High Commissioner’s Office,
London

_ /  Shri H. N. Mukerjee:
' \ S h ri Muhammed Elias:

Will the Prime Minister be pleased 
to state the expenditure incurred in 
the High Commissioner’s Office, in 
London during 1957-58’

Tbe Prime Minister and Minister of 
FxfrrmM Affairs (Shri Jawahar Lai 
Nehni):

Rs. 1,78,53.^^67-
■vide details below • —

1. Ministry of Lxternal Affairs : Rs.
Central D e r i 't in  nts
Legal A<.lv isercs Department
Information S en  ices
Dublin Embassy 64,61,333/-

2. M inistry o f Works Housing
and Supply. fiy,21,533/-

3. M inistry o f Railwa\s S>7,3''o/-
4. Ministry of Commerce and

Industry 6,09,520/-
5. M inistry o f Defence 2S,.1^,427/-
6. M inistry of Education and

Sciermtic Research ),65,907/-
7. M inistry <>t Health m ,l86.-
8. M inistry o f Transport and

C o m m u n ic a t io n s  2.68,200

T O T A L . Rs. 1,78,53,4<*V-

The expenditure during the year 
1957-58 was in excess of the previous 
year’s expenditure by Rs 20,00,677 
This was mainly due to (a) upward 
revision of scales of pay for the locally 
recruited staff according to rates fixed 
from time to time by the British 
Treasury; and (b) general rise in 
prices of articles, which considerably 
increased the contingent expenditure.

The excess, in fact, would have been 
greater if it had not been reduced by 
some economy measures resulting in a 
6aving of Rs. 11,18,000.

Unsold Stock of Handloom

S. Shri Panlgrahl: Will the Minister 
o f  Commerce and Industry be pleased 
to state:

(a) the present stock of unsold 
handloom goods in the private sector
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and in the co-operative sector in 
Orissa; and

(b) whether any steps are proposed 
to be taken to dispose of this unsold 
stock of handloom goods in the State?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastrl):
(a) As at the end of June, 1958. 12:92 
lakh yards of cloth valued at Rs. 9:05 
lakhs were lying unsold in the co-
operative sector. Information regard-
ing unsold handloom cloth lying out-
side the cooperative sector is not 
available.

(b) A special additional rebate of
6 nP in the rupee was sanctioned from 
1-10-58 to 15-11-58

East Pakistan Displaced Persons in 
Orissa.

7 Shri Panigrahi: Will the Minis-
ter of Rehabilitation and Minority 
Affairs be pleased to state:

(a) the number of East Pakistan 
displaced persons rehabilitated in 
Orissa till the 31st October, 1958,

(b) the names of the different 
colonies where they have been re-
habilitated in Orissa and

(c) the number of displaced persons 
rehabilitated m each of the colonies in 
Orissa at present’

The Deputy Minister of Rehabili-
tation (Shri P S. Naskar): (a) 1876
families have been rehabilitated in 
Orissa upto 31st October, 1958

(b) and (c) A  statement is laid on 
the Table of the Sabha [See Appen-
dix I, annexure No 8 ]

Mira

8. Shri Ram Krishan: Will the Min-
ister of Commerce and Industry be
pleased to state the names of coun-
tries to which exports of Mica have 
been made during 1958’

The Minister of Commerce an<| In-
dustry (Shri Lai Bahadur Shastrl):
A statement showing the names o f the
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principal countries to which exports 
of Mica have been made during 1958 
is laid on the Table of the Lok Sabha.

S ta t em en t

1. U.S.A.
2. U.K.
3. West Germany.
4. Norway.
5. France.
6. Japan.
7. Italy.
8. Australia.
9. Canada.

10. Sweden.
11. Belgium.
12. Switzerland.
13. Czechoslovakia.
14. Netherlands.
15. Poland.

Technical Training

9. Shri Ram Krishan: Will the Min-
ister of Labour and Employment be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to raise the 
target for the training of technicians 
under the Second Five Year Plan; and

(b) if so, to what extent?

The Deputy Minister of Labour 
(Shri Abid AH): (a) and (b). There is 
no increase in the financial target, but 
it is p rop osed  to increase the physical 
target by about 6 thousands seats.

Yarn for Handloom Industry

10. Shri P. K. Deo: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the total quantity and value of 
yam consumed by the handloom in-
dustry of Orissa in 1957-58; and

(b) the estimated value of products 
of the handloom industry in Orissa 

during the above period?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) 11,000 bales of yarn valued at 
Rs. 1,10,00,000 were consumed by 
handloom weavers in the co-operative 
fold in 1957-58.

(b) About Rs. 178 14 lakhs in the 
co-operative fold. Information re-
lating to the sector outside the co-
operative is not available.

Folk Dances of Orissa

11. Shri P. K. Deo: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) w h eth er any d o cu m en tary  film  
h as been p rep ared  on th e fo lk  dances 
o f  O rissa:

(b) if so, the nature thereof; and

(c) if the reply to part (?) be in the 
negative whether there is any proposal 
to produce any such documentary 
film?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) and
(b). No documentary film has so far 
been produced exclusively on the folk 
dances of Orissa One of the dances 
of Orissa, has. however, been included 
m the feature length colour-film on 
Folk Dances of India entitled “Dharti- 
Ki-Jhankar’’ which has been com-
pleted and will be released shortly

(c) No, Sir.

Industries in Industrial Estates of 
Orissa

12. Shri P. K. Deo: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the industries that are proposed 
to be set up in the various industrial 
estates in Orissa;

(b) the industries that are to be set 
up by private parties;

(c) the employment potentialities of 
these industries; and

i
(d) whether Government propose 

to advance finances to private indus-



trialists to start industries in these 
industrial estates?

T b t Minister of Commerce and In- 
«tastry (Shri Lai Bahadur Shastri):

(a) and (b). Only one estate in 
■Orissa, namely that at Cuttack, has 
started functioning. In other Estates 
the building work has not been under-
taken. A  list of industries which have 
been started in the industrial estate 
at Cuttack is laid on the Table of the 
Lok Sabha [See Appendix I, an- 
nexure No 9.] All, except No. 1, 2,
11 and 16 in the statement have been 
started by private parties.

(c) It is too early to judge at present 
but it is estimated that when the 
-whole industrial estate is ready, about 
500 persons may be employed in this 
■estate.

(d) Assistance will be given under 
the scheme for liberalised credit 
facilities and the scheme for supply 
•of machinery on hire purchase basis 
-as is being given for starting industries 
in any other place

Substitutes for Steel and Cement

IS. Shri D. C. Sharma: Will the 
'Minister of Works, Housing and
Supply be pleased to refer to the 
reply given to Starred Question No. 
789 on the 1st September, 1958 and 
state the further progress made with 
regard to the use of substitutes for 
steel and cement in the execution of 
building projects by the Central and 
•State Governments?

The Deputy Minister of Works, 
'Housing and Supply (Shri Anil K. 
Chanda): No information is yet
available, as in a matter of this kind, 
■sufficient time must pass before re-
sults, if any, become appreciable It 
is now proposed to ask the Central 
constructing agencies and the State 
■Governments to attempt an assess-
ment of the extent to which the re-
commendations o{ the National Build-
ings Organisation in the matter have 
"been implemented and have produced 
T e s u lt s .
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Displaced Persons From O w

14. Shri D. C. Sharma: Will the 
Prime Minister be pleased to refer to 
the reply given to Starred Question 
No. 606 on the 27th August, 1958 
and state:

(a) whether any more displaced 
persons from Goa have applied for 
any aid or help from the Government 
of India; and

•
(b ) if so, the decision taken there-

on?
The Prime Minister and Minister 

of External Affairs (Shrl Jfawaharlal
Nehru): (a) and (b). Yes. Applicat-
ions from four persons have been 
received—three for financial assistance 
and one for help in securing a suitable 
job. These requests are being ex-
amined.

Remittance Statements

15. Shri D. C. Sharma: Will the 
Prime Minister be pleased to refer to 
the reply given to Starred Question 
No 1210 on the 12th September, 1958 
and state whether final decision has 
since been taken to do away with 
statements regarding remittances to 
India which are required to be sub-
mitted by Indian personnel serving 
abroad’

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): It has been decided to dis-
continue the submission of remittance 
statements by Indian personnel serv-
ing abroad.

Development Programmes of A.I.R.

16. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that his 
Ministry has applied cut to the de-
velopment programmes of All India 
Radio due to the foreign exchange 
difficulties;

(b) if so, to what extent; and
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(c) the names of the important 
schemes affected by this cut?

The Minister of Information and 
Broadcasting (Dr. Keakar): (a) Yes, 
Sir.

(b) About Rupees one crore.
(c) The important schemes affected 

are:
1. Installation of 100 kw sw trans-

mitter at Delhi for internal 
Services.

2. Installation of 10 kw sw trans-
mitter, Simla.

3. Installation of 10 kw sw trans-
mitter for Marathwada/ 
Vidarbha.

4. Construction of auditorium at
Madras.

5. Construction of auditorium at
Calcutta.

6. Provision of full facilities in
mobile recording vans.

7. Television Centre. Bombay.
8. Provision of full number of

mobile broadcast (Studio) van 
and provision of full facilities 
In those being provided.

9. Permanent Receiving Centre,
Rajkot.

10. Permanent Receiving Centre,
Dharwar and

11. Provision of full facilities in
permanent studios, Bombay.
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Handloom Development Scheme

19. Shri N. Keshava: Will the
Minister of Commerce ana Industry
be pleased to state:

(a) what is the total amount sanc-
tioned by the Central Government for 
the handloom development schemes to 
the State of Mysore for the years
1956, 1957, 1958 separately for Cotton, 
silk and woollen; and
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(b) what is the amount spent by 
the Mysore State and how much has 
lapsed in the above years for each of 
the above items?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) and (b) A  statement is laid on 
the Table of the Lok Sabha [See 
Appendix I, annexure No 12]

General Agreement on Tariff and 
Trade

«• f  Shri D. C Sharma:
\  Shri Raghunath Singh:

Will the Minister of Commerce and 
Industry be pleased to state

(a) whether it is a fact that the 
13th Session ot General Agreement 
on Tariff and Trade was held in 
Geneva m October, 1958,

(b) if so, -whether India was le - 
presented at the Session, and

(c) the measures agreed to at the 
Session for further tariff reductions 
and elimination of quantitative res-
trictions in order to expand world 
trade’

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri)-
(a) Yes, Sir

(b) Yes, Sir.

(c) The 13th Session of the GATT 
is scheduled to last for about six 
weeks from the 16th October, 1958 and 
its final decisions and recommend-
ations, if any. regarding further tariff 
restrictions or elimination of quanti-
tative restrictions, would not be avail 
able before the Session concludes 
towards the end of the cut rent month 
or early m December, 1958

Documentary on Coir Industry

32. Shri R. C. Majhi: Will the Minis-
ter of Information and Broadcasting
be pleased to state.

(« )  whether a documentary film 
depicting the various processes of the

Coir Industry has been brought out; 
and

(b) if so, whether the Coir Board 
has borne the cost of the film?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) No
separate documentary has been pro-
duced on the Coir Industry as such. 
The subject has, however, been includ-
ed in three documentary films: “Tree 
of Weglth". “Song of the South” and 
“Kerala”

(b) Does not arise

Indian Workers in Malaya

f  Shri Raghunath Singh:
' \D r. Ram Subhag Singh:

W i l l  th< Prime Minister b e  p l e a s e d

to state

(a ) the number of Indian workers 
who have been repatriated from 
Malaya Federation to India during 
thi»s yeai so far,

(b) whether it is a fact that eleven 
hundred Indian* have been repatriated 
in the month of Oitobet, 1958, and

(r) action taken by Government in 
the mattei7

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru) (a) The Honourable Member 
presumably desires information in res-
pect of Indian labourer-, who emigrat-
ed to Malaya under the Indian Emi-
gration Act, 1922, to work on planta-
tions and are repatriated to India at 
the expense of Malayan Government 
when thev are old and indigent in 
accordance with the terms of their 
employment which were approved by 
the Government of India The num-
ber of those Indian labourers repatriat-
ed to India from January, 1958 to 
October, 1958 was 2,003

(b) No

(c) No action is called for on the 
part of Government
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Transit Camps for Displaced Persons

25. Shri Tridib Komar Chaudhuri:
Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state:

(a) the total number of transit 
camps for displaced persons from East 
Pakistan now in West Bengal with the 
number of inmates in each of these 
camps; and

(b) what arrangements have been 
made by Government to acquaint the 
inmates of these camps with the pros-
pects of such rehabilitation schemes 
as the one in the Dandakaranya area?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) There
are no “ transit” camps in West Bengal. 
The number of camps, however, 011 
1st October, 1958 was 128 and the total 
number of displaced persons was 
1,89,232. A  statement giving the 
approximate number in each camp is 
laid on the Table of the Sabha. [See 
Appendix I, annexure No. 13.]

(b) Apart from the wide circulation 
of a detailed brochure on Danda-
karanya in Bengali and English, a 
meeting of the Camp Superintendents 
and other senior officers connected 
with the work of relief and rehabilita-
tion in West Bengal was convened on 
the 1st November, 1958 at Calcutta at 
which the broad outlines of the 
scheme were explained. The Camp 
Superintendents were asked to explain 
the same to the inmates of the camp 
under their respective charge. A 
publicity organisation is also being set 
up for the purpose.

State Plan of Orissa

26. Shri Panlgrahi: Will the Minister 
of Planning be pleased to refer to the 
reply given to Unstarred Question 
No. 781 on the 22nd August 1958 and 
state:

(a) whether the Planning Commis-
sion has since examined the estimates 
of financial resources for the remain-
ing years of the second Plan period 
submitted by the Orissa Government; 
and

(b) whether the Planning Commis-
sion has made any suggestions to the 
State Government in this connection?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) and (b). Yes; 
the estimates furnished by the Gov-
ernment of Orissa were discussed 
between the Planning Commission and 
the State Government in October. At 
these discussions various measures for 
raising additional resources, such as 
assessment and recovery of betterment 
fees, special assessment on agricul-
tural land used for non-agricultural 
purposes, improvement in tax adminis-
tration, intensification of the small 
savings drive, etc. were considered 
jointly by the Planning Commission 
and the State Government.

Cycle Manufacturing Industry

27. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the present position of cycle 
manufacturing industry in the coun-
try;

(b) whether this industry is facing 
some difficulty due to non-availability 
of raw materials; and

(c ) if so, the steps taken by Govern-
ment to help the industry in this 
regard7

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shaslri):
(a) The target of production of 
bicycles in the Second Five Year Plan 
has been fixed at 1*25 million bicycles 
for 1960-61. Against this, 24 units in
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le large scale sector with a capacity 
f 1,377,800 bicycles and 78 units in 
ie small scale sector with a capacity 
f 353,000 bicycles have been approved 
y Government. At present 20 units 
re in production In the large scale 
ector and their total production dur- 
lg the first six months of 1956 has 
een 483,544 bicycles. The small scale 
ector has produced 81,352 bicycles 
uring the same period

(b) and (c). No particular difficulty 
i being faced by this industry. In 
act, this industry has been given some 
jrfority in the allocation of foreign 
'xchange for procurement of raw 
naterials by imports. An additional 
luota of 4,500 tons of steel has also 
>een allocated to the States for dts- 
:ribution to the small scale entre-
preneurs with effect from the first 
juarter of 1958-59. These steps have 
tept up the progress of this industry 
md the production is expected to 
increase by 25 per cent, as compared 
with 1957 level of production.

Cotton

28. Shri Ram Krishan: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the quantity of cotton which is 
being supplied to the cloth mills by 
Government and the price at which it 
is supplied;

(b) whether the supply was made 
to those mill owners at their request; 
and

(c) if so, on what conditions?

The Minister of Commerce and
Industry (Shri Lai Bahadur Shastrl):
(a) to (c). No cotton is being sup-
plied to mills by Government. There 
is no distribution control over Indian 
eotton and the mills are free to pur-
chase any quantity they desire. As
regards foreign cotton, the mills can

pffect purchases to the extent of 
quotas allotted to them by the Textile 
Commissioner, Bombay

Central Schemes in Punjab

„  f  Shri Ram Krishan:
' ^  Sardar Iqbal Singh:

Will the Minister of Planning be 
pleased to refer to the reply given to 
Unstarred Question No. 1476 on the 
4th September, 1958 and state:

I a) whether the information regard-
ing the amount provided by ii. 
Central Government for Centrally 
sponsored schemes in the Punjab in 
the first two years of the Second Five 
Year Plan has since been collected: 
and

fb) if so, the detail.-) thereof'’

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) and (b) A 
statement indicating information avail-
able so far, is placed on the Table of 
the House. [See Appendix I, annex-
ure No 14.]

Closure of Manganese Ore Mines

30. Shri Panigrahi’ Will the Minister 
of Labour and Employment be pleased 
to state:

(a) whether any of the manganese 
ore mines closed till the 30th June 
1958 have since been opened;

(b) names of the different provinces 
where these manganese mines are still 
closed;

(c) the number of workers who 
have remained unemployed as a result 
of closure of these manganese ore 
mines; and

(d) the total number of manganese 
mines working in the country?

The Deputy Minister of Labour 
(Shri Abid A ll): (a) to (d). The
information is being collected and will 
be laid on the Table of the House.
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Rehabilitation Industries Corporation

{
Shri Ram Krishan:
Shri A. M. Tarlq:

Shri S. M. Banerjee:
Shri Ajit Singh Sarhadi:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to
state:

(a) whether it is a fact that Govern-
ment have decided to set up a Reha-
bilitation Industries Corporation for 
the rehabilitation of displaced persons 
in West Bengal;

(b) if so, the details thereof; and

(c) at what stage is the scheme?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) to (c). 
Y e s. The details are being worked 
out.

Papers Published in Malayalam

33. Shri Narayanankutty Menon:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) the number of daily and weekly 
papers published in Malayalam in 
1958;

(b) the number of paid subscribers 
for each paper; and

(c) the quantity of newsprint allot-
ted to each paper in 1957-58?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastrl):

(a) Dailies 28 (including 8
bilingual)

Weeklies .. 35 (including 11 
bilingual and 1 
multi-lingual)

(b) The information asked for may 
be obtained from the Press Registrar 
in accordance with the procedure



prescribed in the Press and Registra-
tion of Booka Act.

(c) No allotment as such of news-
print was made during 1957-58. How-
ever, during the licensing period 
1657-58, (October-March) the entitle-
ment of each newspaper for imported 
newsprint was worked out for 12 
months, both on the basis of previous 
consumption of imported newsprint 
and on page-area basis. After impos-
ing a cut of 15 per cent and deducting 
the stocks and expected arrivals 
against licences on hand on 1st October
1957, the balance was licensed either 
on the basis of consumption or page- 
area, whichever was less. The news-
papers were also free to draw supplies 
from Nepa Mills for their additional 
requirements.
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Class III and Class IV Employees of 
the CJ*.W.D.

35. Shri Tangamani: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) the number of Class III and 
Class IV employees in the various 
Divisions and Sub-Divisions of the 
C.P.W.D. on regular establishment 
according to each category of post; and

(b) the number of permanent posts 
in each category at present?

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): (a) and
<b). The information is being col-
lected and will be placed on the Table 
of the House as soon as it is ready.

Second Five Tear Plan

36. Shri Wodcyar: Will the Minister 
of Planning be pleased to state:

(a) whether pruning of Second Five 
Year Plan has affected Mysore; and

(b) if so, the particular projects 
which are likely to be affected?

The Deputy Minister ot Planning
(Shri S. N. Mishra): (a) and (b).
Information regarding changes in the 
total outlay under the Plan and the 
likely effects on outlays in the States 
will be furnished in a document to be 
presented to Parliament in the course 
of this session. The* document will 
also provide some information regard-
ing projects which may be affected.

17 NOVEMBER 1958 Written Answers
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Export N«{otUtloai Drugs in India

37. Shri Aurobindo Ghosal: Will 
the Minister of Cuounerce and Indus-
try be pleased to state:

(a) whether any export business 
has been negotiated through the Indian 
Embassies abroad in 1957 and 1958; 
and

(b) if so, the total export busines' 
negotiated by them?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) It is not the function of Indmn 
Embassies abroad to negotiate business 
(in behalf of Indian exporters. Our 
Commercial Representatives do render, 
whenever possible, assistance to Indian 
businessmen in making local contact1; 
and in furnishing information about 
local market conditions

ib) D oc' no* a n ^

Indian Trade Centres

38. Shri Aurobindo Ghosal: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the number of Indian Trade 
Centres and Show-Rooms abroad in
1957 and 1958;

(b) whether these are adequate to 
cover the world market, and

(c) if not the steps taken to incre.ise 
their number?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) 26 at the end of 1957-58 and 28 
on 31st October 1958

(b) and (c). These institution* 
cover quite a good bit of the world 
market. Apart from these show-Rooms, 
commercial publicity is also provided 
in unrepresented areas through the 
medium of Exhibitions. Steps are also 
being taken to er^blish a few more 
Show-Rooms.

39. Shri Aurobindo Ghosal: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether the following drugs are 
produced in India at present;

(i) Sodicium Salicylate
(ii) Aspirin

nn) Phenacetin
(iv) Methyl Salicylate
(v) Paro-Amino Salicylic Acid and 

its salts
(vi) Diamino-diphenyl Sulphone; 

and
(b ) i f  so, the names of the producing 

com pan ies and the quantities pro-
d uced  p e r month?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri): 
(u) Y es, Sir.

tli) A statement showing the num-
ber o f factories and quantities pro-
duced is laid on the Table of the Lok 
S ab h a  [Sec Appendix I, annexure 
No 161

12 hr*.

DEATH OK SHRI SAMI VENKATA-
CHALAM CHETTI

Mr. Speaker: I have to inform the 
House of the sad demise of Shri Sami 
Venkatachalam Chetti, who passed 
a w a y  at Madras

Shri Venkatachalam Chetti was a 
m em b er o f th e former Central Assem-
b ly  fro m  the year 1934 to 1938 He 
was, before that, the Leader of the 
Opposition on behalf of the Congress 
in the Madras Legislative Assembly. 
He was a very prominent member of 
the previous Assembly here.

1 am sure the House will join with 
me in conveying our condolence to 
the bereaved family of Shri Venkata- 
chalem Chetti.

The House may stand in silence for 
a minute to express its sorrow.

The Members then stood in silence 
f o r  a m inute.
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1IM  his.

MOTIONS FOR ADJOURNMENT 

S itu a tio n  m  Ponoicrkrby

Mr. Speaker: 1 have received
notices of several adjournment 
motions. I am coming to them one 
after the other.

The first is regarding dissolution of 
the Pondicherry Elected Assembly, 
following the refusal of the Chief 
Commissioner to form the Council of 
Ministers and the subsequent uncer-
tain conditions in Pondicherry by 
Shri Tangamani.

Shri Tangamani (Madurai): Even
during the last Session I wanted to 
raise certain points. During the last 
Session when the question was reler* 
red to, the hon. Prime Minister was 
pleased to state that the Opposition 
along with the dissident Congressmen 
could not form into a group because 
people were moving from one party 
to another. Subsequently what has 
happened is that on the 27th October, 
1958, Shri L. R. S. Singh, Chief Com-
missioner, dissolved the Assembly and 
the reason he has stated is that the 
validity or otherwise of the election 
of the President on the 25th August. 
1958, is doubtful.

I would like to mention that on the 
31st October the Budget Session had 
to commence and the Chief Commis-
sioner had sent summons to all the 
members. In the meantime, negotia-
tions were going on among members 
of the Congress Party and the Presi-
dent of the Dissidents was present 
there. When the A.I.C.C. meeting wag 
there, the dissidents formed into 
another group. On the 28th of the same 
month, a telegram was received by the 
members of the Assembly from the 
Chief Commissioner saying that no 
meeting was going to take place on 
the 31st October and that the Assembly 
was going to be dissolved. So, I would 
like to know the circumstances that 
led to this and when the next general

election is going to take place in 
Pondicherry.

The Prime Minister and Minister of 
External Allairs (Shri. Jawaharlal
Nehru): I do not see how the condition 
in Pondicherry can be the subject mat-
ter of an adjournment motion. It cer-
tainly cannot be, whatever other means 
there may be of dealing with it. Nor 
do I know how the hon. Member has 
brought in the meeting of the AICC 
into it. It has nothing to do with it 
at all.

Before the meeting of the AICC, 
these difficulties came to our notice. 
A meeting was being held. The Presi-
dent of the meeting adjourned it. The 
President and with him a number of 
members went away, but the others, 
who were remaining behind, said that 
they would continue to meet. They 
elected another Chairman and conti-
nued the meeting. That matter came 
before us and we had it examined by 
the Law officers. They said that after 
the Chairman had adjourned the 
meeting by the normal law of 
mee'.ings, that meeting could not conti-
nue and the subsequent activities were, 
therefore, illegal. Therefore con-
fusion arose about that matter. That 
is number one.

Secondly, this Assembly—it is called 
as the Council was advisory. The 
Chief Commissioner has the real 
authority. Of course, we have tried to 
develop a custom, i.e., to accept the 
advice. But because of the fact that 
there was no stability at that time 
about the continuation of this Council, 
it was decided that the best course 
would be to have fresh elections. That 
is why it has been dissolved and fresh 
elections are going to take place. It 
seems to me far better to proceed in 
this way than to allow groups to pull 
against each other, sometimes to come 
together and then to break out. That 
is not considered satisfactory.

So, I do not see how this question 
becomes a subject for an adjourn-
ment motion.
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Mr. Speaker; In view ot  the state-
ment of the hon. Prime Minister I 
do not consider that it is a matter to 
which I should give my consent to 
move it as an adjournment motion.

Re latio n s  w it h  Pa k ist a n

Mr. Speaker: I have received
several notices of adjournment 
motions relating to “the grave menace 
to India’s peace and security as evid-
enced by the warlike utterances of the 
Pakistan President, the hectic move-
ments of Pakistan troops on India’s 
borders and the incessant incursions 
into Indian territory by Pakistan 
Armymen and other nationals” ; “ the 
situation arising out of the reported 
mal-treatment and physical violence 
meted out to Shn K. C. Iyer, Accoun-
tant in the Office of the Assistant 
Indian High Commission, Dacca” ; “ the 
continued and increased Arms supply 
by the USA to Pakistan which in the 
context o£ the recent declarations of 
General Ayub Khan concerning 
Kashmir and the canal water dispute 
adds to the threat to the security of 
India” (Shri Dange). Shri Goray has 
given notice about “the hostile activi-
ties of Pakistani officials and Pakistani 
Army on our Eastern front.” Similar-
ly, there is one by Raja Mahendra 
Pratap saying that “ the President 
Dictator of Pakistan said that he 
tfouH go to war against India on 
Kashmir question.” Then there is one 
by  Shri Khadilkar regarding “aggres-
sion by Pakistani forces by entering 
forcibly into Indian territory.”

Shri Hem Barua (Gauhati): My
motion is about a definite matter.

Mr. Speaker; An instance has been 
given in his motion whereas the 
Others relate to general matters. I 
have read it out. I would like to know 
what exactly the situation is.

Shri S. A. Dange (Bombay City— 
Central): Sir, by raising the demand 
or requesting for this discussion, I do 
not wish to raise ft hate campaign

ment
the question as to what form of Gov-
ernment they want to have for them-
selves. That is their affair. But, as 
the Prime Minister himself has 
already stated, the situation there is 
causing anxiety to us, first, because 
of the pronouncements of the Martial 
Law Administrator, though he has 
not stated that perhaps explicitly, and 
secondly, the greater supply of arms. 
It is very well known and already 
published in the press that the U.S. 
Secreta»y of Defence when we visited 
Karachi went to discuss the question of 
arms supply and a new pact of defence 
with Pakistan. Now, that arms supply 
may be directed against anybody else. 
But, surely, the immediate pronounce-
ments have been against India. There-
fore, such a build-up is bound to hit 
us first and anybody else. Therefore, 
my submission is that, if an adjourn-
ment motion is not so much to the 
taste of the Prime Minister, I should 
like to have a day set apart for dis-
cussion of this matter.

Mr. Speaker:
matters.

And other relevant

Raja Mahendra Pratap (Mathura):
I may submit there will be danger. . .

Shri Khadilkar (Ahmednagar): I
would like to know before the Prime 
Minister replies.............

Mr. Speaker: I have also read his
motion to the House.

Shri Khadilkar:___on what grounds
recognition was given to the new 
Pakistan Government after the two 
shifts in the Government, unless the 
Government has a firm assurance from 
the present Government that all the 
commitments and previous agreements 
will be honoured in the day to day 
administration.

Shri Jawaharlal Nehru: There is no 
question before us of recognition or 
non-recognition. We merely continue 
our dealings with those who are in 
charge o f the destiny o f Pakistan 
today. I have given much thought to 

Against Pakistan nor do I wish to raise it and I do not pretend to be abl* to
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give a clear juristic interpretation of 
what has happened in Pakistan. We . 
have adopted the simple practical way 
of dealing with those who are in 
authority and so far as I know, every 
other Government has done likewise.

I quite understand the anxiety and 
the concern of the Members of this 
House in connection with what has 
happened in Pakistan in recent weeks.
I do not know, however, how that 
lends itself to an adjournment motion.
It is my intention to make a state-
ment before the House in the course 
of the next three or four days on a 
suitable day about these events, 
though I might also warn or submit 
to the House that what I have to say 
may not be anything novel. They 
know most of the facts. Nevertheless,
I shall endeavour to make a statement 
before the House. If the House wishes 
to discuss the broad question—not 
these particular things— either as a 
general debate on foreign affairs or 
otherwise, we shall be willing. But, 
the question can hardly be considered 
this way as an adjournment motion.

So far as the case of Shri Iyer the 
accountant is concerned, it may be an 
individual case. But, individual cases, 
sometimes, are significant and impor-
tant, We do consider this of signi-
ficance and importance. I should not 
like to say much about it because we 
have been trying to make enquiries 
about it and we have addressed the 
Pakistan Government on the subject. 
Prim a facie, it is a very objectionable 
thing that has happened.

Shrl Hem Barua: There are other 
cases like that. The bags of two 
other employees of the Indian High 
Commission were ransacked on the 
Dacca Railway platform.

Shri Jawaharlal Nehru: If I may
say *0, there have been a number of 
cases, a variety of cases in the last 
two, three or tour weeks, each one of 
them by itself not of very great im-
portance, but nevertheless, taken 
together showing a certain trend which

is a matter of concern. So, I sug-
gest, if you will be pleased to agree, 
that I might make a statement in 
regard to all the developments in 
Pakistan concerning us and after I 
have made the statement, it is for you 
and the House to decide how we 
should deal with it.

Shrl Hem Barua: Just on a point
of information, may I know whether 
in the meanwhile, we have tried to 
impress on the new regime in Pakis-
tan about the sanctity of the Nehru- 
Noon Agreement and other Agree-
ments that we have made with 
Pakistan in this connection?

Shrl Jawaharlal Nehru: The present 
Government of Pakistan has clearly 
stated, not to us, but generally, that 
they stand by all the agreements pre-
viously made. They have accepted 
that. We do not consider it necessary 
to ask them specifically whether they 
stand by this or not. First of all, vve 
presume that the Government stands 
by its agreements. Secondly, they 
have made this general statement.

Shri Goray (Poona): I want to 
submit that a statement from the 
Prime Minister will not be enough 
because, some of us have been on the 
spot and we want to bring to the 
notice of the House the fears that are 
entertained by the people in the area 
and the acts of aggression that have 
taken place. Therefore, I submit that 
an opportunity should be given to the 
Members to submit their points of 
view and that can be followed by a 
statement from the Prime Minister.

Shri Braj Raj Singh (Firozabad): 
May I submit, Sir, that a discussion is 
necessary? ,

Mr. Speaker: 1 have heard In 
general.

Raja Mahendra Pratap: Will you
allow me two minutes, Sir? I have 
something very important to say.

Mr. Speaker: I have allowed a
number of hon. Members. The only 
question at this stage is, if I should
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[Mr. Speaker.]
allow the adjournment motions. 
Having regard to the importance of 
this subject and the natural concern 
at the events evinced by the Members 
ol the House and outside also, in view 
of the sta'ement of the Prime 
Minister, he will make a statement in 
two or three days. Thereafter it is 
open to any hon. Member to say, let 
the matter be discussed, if he is not 
statisfied with a mere s'atemcnt. The 
hon. Prime Minister has also said that 
either this matter may be taken up 
in the debate on Foreign affairs, 
which certainly will be taken up this 
session or a separate occasion or 
opportunity may be raised here, It 
will be laken advantage of for this 
purpose. We will consider this matter 
as soon as that statement is made.

Raja Mahendra Pratap: I have to say 
an important thing.

Mr. Speaker: Order, order, later.

Shri Jawaharlal Nehru: One word.
From the wording of some of the 
motions of adjournment, it would 
appear that a somewhat exaggerated 
view is taken of what is supposed to 
be happening there. For instance, 
hectic movement of armies. I am not 
aware of hcctic or even slow move-
ment of armed forces there. We 
should take a balanced view. Again, 
there were headlines, I think, in 
today’s papers or yesterday’s papers, 
about some active aggression in 
Sylhet.........................

Shri Hem Barua: Madanpur.

Shri Jawaharlal Nehru: The hon.
Member is right. So far as I know, 
there was undoubtedly aggression of 
about 10 or 20 yards or whatever it 
was. Some people came and sat there 
They were told they would be pushed 
out and the same evening they walk-
ed away; they went back. So, 
these are petty things if you take each 
one by itself; it may be the folly of 
local persons*or one of great impor-
tance. But, a succession of the petty 
things taken together does become a

bigger tiling and that is what con-
cerns us. As I said to you, I am not 
against this matter or any matter 
being dicussed. But, I thought that I 
might put in a statement of the facta 
only before the House and after that, 
you may consider how to deal with it.

Raja Mahendra Pratap: May I make
a statement, Sir, and then the Prime 
Minister may make a statement after 
hearing me. I have something very 
important to say. I say that Pakistan 
is in such a condition that any day 
Delhi may be bombed. The danger is 
there. 1 say that dictators are ol this 
nature. Leader Hitler attacked 
Chechoslovakia, attacked Poland, 
attacked France and there is a danger.
1 say with my own experience that 
we can come to terms with Afghanis-
tan and Iran. Afghan are Sunni 
Muslims. Iran is Shia Muslim; and if 
we can come to terms with them, 
then, in case Pakistan does something 
wrong to India. Afghanistan and Iran 
will consider that they are attacked.
I am prepared to go to Kabul and 
Teheran and arrange such a treaty 
with Afghanistan and Iran.

Mr. Speaker: In view of the hon.
Prime Minister's statement, let him 
make a statement first; thereafter we 
will consider the desirability o f .........

Shri Vajpayee (Balrampur): May I 
suggest that a day may be fixed for 
the discussion, one whole day, after 
the hon. Prime Minister makes the 
statement?

Mr. Speaker: Yes, certainly I will
consider that matter. In view of the 
statement made by the hon. Prime 
Minister.....................

Sbri Manay (Bombay City Central— 
Ke.served—Sch. Castes): I desire to
seek a clarification of the reason given 
by you regarding my adjournment 
motion on the satyagraha in connec-
tion with the Bombay-Mysore border 
iispute.

Mr. Speaker: I am coming to that
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I do not give my consent to this 
adjournment motion in connection 
with matters relating to Pakistan in 
view of the statement that the hon. 
Prime Minister has made.

I have received a number of ad-
journment motions, one relating to 
the closure of the Banaras Hindu 
University, Lathi-charge etc.

Shrl Braj Raj Singh: Yes.
»

Mr. Speaker: I have referred to it, 
though I have disallowed it. Dr. Ram 
Subhag Singh has already tabled a 
motion for a discussion of this matter 
—the closure and the consequent 
action that hase been taken and I 
have admitted it as a No-Day-Yet- 
Named Motion, and I have requested 
the hon. Minister of Education to fix-
up a suitable date. 1 am sure all 
these matters will be discussed. All 
hon. Members will have an oppor-
tunity, and I-will try to give an oppor-
tunity particularly to those who have 
tabled the adjournment motion, as far 
as possible.

Shri BraJ Raj Singh: 1 want only to 
submit a word. Today, i.e., the 17th, 
was the date earlier fixed for reopen-
ing the University. Now we have got 
the information that the University is 
not opening. So, some 10,000 
students.............

Mr. Speaker: That is known.

Shrl Braj Raj Singh: arc not
having their studies. So, it is a very 
important matter It should be dis-
cussed early.

Mr. Speaker: We will try to fix up 
a date as early as possible. I have 
pent the notice to the hon. Minister 
of Education, and I am sure he will 
fix up a convenient day as quickly as 
possible. In view of that, it is not 
necessary for me .. .

Shrl Vajpayee: May I point out that 
if the discussion is delayed, the situa-
tion may deteriorate in the mean-
time?

ment

Mr. Speaker: Very good. The hon. 
Minister.

The Minister of Education (Dr. K. L. 
Shrimali): We may have a discussion 
at any time that you may decide

Mr. Speaker: I shall find out if it is 
possible to have a discussion this week

Shri Braj Raj Singh: Tomorrow.

Mr. Speaker: Why not this after-
noon-' Hon. Members will not give 
me any discretion in this matter.

Shri S. M. Banerjee (Kanpur): 
Today is the 17th. After this some 
nictation will start.

Mr. Speaker: Very well Nobody
will start an agitation after a discus-
sion in this House, and if still they 
nari. thi-y will thank thenm-lves.

An Hon Member has tabled an 
adjournment, motion relating to some 
satyagraha on account of the border 
disputes between Bombay and Mysore 
Anybody starts any satvagaraha any-
where relating to what he considers 
to be right or not right. I do not think 
this is the forum where I must take 
it up Then anybody can start. It is 
open to anybody to feel aggrieved with 
respect to any solution arrived at. A 
solution was arrived at here by an 
Act of Parliament. Some persons may 
not agree to it. Very well, there are 
ways of demonstration, but every 
time a demonstration is made, it ts 
not possible to discuss this matter here. 
There are a number of hon. Members 
here coming both from Mysore ana 
’ he other place. If they want, lex 
Miem table an amendment to the Act 
vhereby the boundaries may be read-

justed. There are constitutional 
remedies I do not know how, merely 
because some people choose to take 
it into their heads to get up and offer 
satyagraha, I should allow an adjourn-
ment motion here. Therefore, in view' 
of this, I am not* going to allow the 
adjournment motion.
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Shrl Nath Pal (Rajapur): In view of 
what you have said, will you please 
allow me to make a very small state-
ment?

I come from that city where the 
satyagraha is taking place.

You gave a constitutional ruling in 
the beginning by saying that what is 
happening there is a result of an Act 
of this Parliament. That, in the flr.tf 
place, brings us into the picture.

Secondly, the Zonal Council, wc 
were assured, would be taking up the 
issue at the appropriate time. This 
was the assurance that was given to 
the people who are now agitating at 
the time the Bill was passed by this 
House. The people continued to pm 
their faith on this assurance, but it is 
the failure to act up to this promise 
that makes this Government burdened 
with the responsibility for the acts 
there.

It is a very salient feature which 1 
should like to pomt out that the views 
which we are holding on this issue are 
identical with the views held by the 
Government of Bombay. The Chief 
Minister of Bombay has expressed
himself in the same terms, in the 
same, identical language—the same, I 
respect it—as those who are agitating. 
The issue is very simple. Let us not 
go into the ment^, 1 entirely submit to 
you.

Mr. Speaker: I am only on the point 
whether an adjournment motion will 
serve any purpose. Or, are we com-
petent to take it up as an adjournment 
motion?

Shri Nath Pai: If you had given me 
a minute, I would have concluded.

All the demands pertain to a request 
to this Government to accept a prin-
ciple which the Congress Party had 
upheld before the nation for more than 
30 years, since 1922, that this issue 
should be amicably settled on the 
basis of the principle of a single con-
tiguous unit of a village. It is this 
appeal that is being made repeatedly

to this Government, and on this issue 
the people have been most patient, 
most peaceful. The Government has 
turned a deaf ear to this, and the Gov-
ernment always waits till there is a 
paroxysm of popular rage, and then 
we are told that the people are mis-
behaving. I say the people there are 
contributing to democracy by their 
action. If we do not want an Ayub 
Khan in India to develop, I plead and 
submit that the only way of doing it 
is by seeing that the people’s wishes 
are respected and their initiative is 
not killed and not by turning a 
deaf ear to their demand.

Mr. Speaker: At this stage, I am 
not concerned with the general dis-
cussion. If I allow the adjournment
motion, discussion may go on, but so 
far I have not been convinced that 
this is a matter for an adjournment 
motion here. If they want, let the 
hon. Members table a resolution and 
take their chance. There are a num-
ber of ways in which this can be dis-
cussed If it was said that this matter 
would be considered by the Zonal 
Council and it has not been followed, 
it ih to be raised not by an adjourn-
ment motion here. Tncy can impress 
upon the Government that they should 
follow it if any assurance has been 
given. Even if an assurance has not 
been given, if it is the opinion of the 
House that a particular course has to 
bi- adopted, it should be done.

In view of this, I am not called upon
to give my consent.

Shrt Manay: I was seeking clarifica-
tion from you on the reason given by 
you.

Mr. Speaker: The reason is that this 
is not a subject matter of an adjourn-
ment motion, trying to upset the 
boundaries which have been already 
accepted by Parliament. If each Bill 
that is passed by Parliament is to be 
upset by some persons taking the law 
into their own hands or offering satya-
graha or other demonstration, there 
will not be any end to this kind of 
adjournment motion. No Act at Par-
liament will be safe. Under the cir-
cumstances, as a matter of principle^



I am not going to allow adjournment 
motions relating to matters intended or 
calculated to get rid of Acts of Parlia-
ment.

Shri Manay: Would you allow me 
one minute?

Mr. Speaker: I am not going to
allow.

Shri Manay: You say that it relates 
to a continuing matter. I wanted 
clarification on that point only.

Mr. Speaker: I have now said that 
this is not a matter on which an 
adjournment motion can be allowed in 
this House to upset an Act of Parlia-
ment.

This disposes of all the adjournment 
motions.

85 Papers laid on the
Table

12.28 hrs.

PAPERS LAID ON THE TABLE

A me n d me n t  to  W o r k in g  Jo u r n a l is t s  
(F i x a t i o n s  o f  Ra t e s  o f  W ag f .s ) Rule s

The Minister of Labour and 
Employment and Planning (Shri 
Nanda): I beg to lay on the Table a 
copy of Notification No. G.SR. 946, 
dated the 10th October, 1958 making 
certain amendment to the Working 
Journalists (Fixation of Rates of 
Wages) Rules, 1958. I Placed in L ib ­
rary, See No. LT-980/58 3

No t i f i c a t io n  t o  be  is s ue d  u .n d l r  iii k  
Co mp a n ie s  A c t

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
I beg to lay on the Table, under sub-
section (2 ) of section 620 of the Com-
panies Act, 1956, a copy of draft Noti-
fication proposed to be issued under 
sub-section (1) of Section 620 of the 
said Act. [Placed in Library. See No. 
LT-981/ 5 8 ]

Re po r t  o f  A g r ic u l t u r a l  Ad m in is t r a -
t io n  Co m m it t e e

The Minister of Co-operation (Dr. 
P. S. Deshmukh): On behalf of Shri 
A. P. Jain, I beg to lay on the Table
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a copy of the Report of the Agricul-
tural Administration Committee.
[Placed in Library. See  No. LT- 
982/ 58.]

Hi m a c h a l  P rades h  L egislative  
A s s e mb l y  (C o n s t it u t io n  and  Pr o c e e d -

i n g s ) Va l id a t io n  Or di nance

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table, under pro-
visions of article 123(2 ) (a) of the 
Constitution, a copy of the Himachal 
Pradesh Legislative Assembly (Con-
stitution and Proceedings) Validation 
Ordinance, 1058 (No, 7 of 1958).
| Placed in Library. See  No. LT- 
083/ 58.1

A me n d me n t  t o  Tea  Rules

The Minister of Commerce (Shri 
Kanungo): I beg to lay on the Table, 
under sub-section (3 ) of section 49 of 
the Tea Act, 1953. a copy of Notifica-
tion No G.S R. 799, dated the 13ih 
September. 1958, making certain fur-
ther amendment to the Tea Rules, 1954.
| Placed in Library. See  No. LT- 
984/ 58.5

A m e n d me n t  to  Cof fee  Rule s

Shri Kanungo: I beg to lay on the 
Table, under sub-section (3 ) of sec-
tion 48 of the Coffee Act, 1942, a copy 
of Notification No. G.S.R. 1024. dated 
the 1st November, 1958, making cer-
tain further amendments to the Coffee 
Rules, 1955. [Placed in Library. See 
No LT-985/58 ]

A me n d me n t  to  K hadi  a n d  V illage  
In du str ies  Co m m i s s i o n  R ul fs

The Minister of Industry (Shrl 
Manubhal Shah): I beg to lay on the
Table, under sub-section (3 ) of section 
26 of the Khadi and Village Industries 
Commission Act. 1956, a copy of Noti-
fication No. G.S.R. 1002, dated the 
25th October. 1958. making certain 
further amendment to the Khadi and 
Village Industries Commission Rules,
1957. [Placed in Library. See No. LT- 
986/ 58.]
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L i s t  o r  c o n c e r n s  t o  w h i c h  e x e m p t i o n  
UNDER SECTION 56-A OF THE INDIAN

I n c o m e - t a x  A c t  h a s  b e l n  g r a n i e d

The Minister of Revenae and Civil 
Expenditure (Dr. B. Gopala Reddi): I
beg to lay on the Table, an pursuance 
of an assurance given on the 18th 
April 1953 during discussion on the 
Finance B’ U. a list of concerns to 
which exemption under section 56-A of 
the Indian Income-tax Act, 1922 has 
been granted dur ng 1957-58 [Placed 
tn Library See  No LT-987/58 ]

A m e n d m e n t  t o  t h e  E m p l o y e e s ’ P r o -
v i d e n t  F u n d s  S c h e m e

The Deputy Minister of Labour 
(Shri Abid Ali). I beg to lay on the 
Table, under sub-section (21 of sect or
7 of the Employees’ Provident Funds 
Act 1952, a copy of each of the follow-
ing Notifications making certain fui- 
ther amendment to the Employees’ 
Provident Funds Scheme, 1952 —

( 1) G S R  No 970, dated the 18th 
October, 1958, and

(2) G S R  No 1044, dated the 1st 
November, 1958 [Placed in 
Library See No LT-988/58 ]

R e p o r t s  o f  L \ w  C o m m i s s i o n

The Deputy Minister of Law (Shri 
Hajarnavis): I beg to lay on the Table 
a copy of path of the following 
Reports —

(I) Eighth Report of the Law 
Commission on the Sale of 
Goods Ac', 1930, [Placed m 
Library See N o  LT-989/58 ]

(II) Ninth Report of the Law 
Commission on the Specific 
Re! ef Act, 1877, [Placed tn 
Library See No LT-990/58 )

(m ) Thirteenth Report of the Law 
Commission on the Conti act 
Act, 1872 rPJaced tn Library 
See No LT-991/58 ]

A m endm ent to  D e lh i E le c to r a l  
C o lle g e  (E le c tio n  o r  M e m b e r s ) 

R u l e s

Shri Ha ja m a  vis: I beg to lay on the
Table, under sub-section (S) of section 
28 of the Representation of the People 
Act, 1950, a copy of Notification 
G S R  869, dated the 24th September, 
1958, making certa n amendment to 
the Delhi Electoral College (Eksction 
of Members) Rules, 1958 [Placcd in 
Library See No LT-992/58 ]

An d a ma n  an d  Nico bar  Is la nd s  Hin d u  
Mar riage  Re g is t r a ti o n  R u les

Shri Hajarnavis: I beg to lay on the
Table, under sub-section (3 ) of sec-
tion 8 of the Hindu Marriage Act, 1955, 
a cop\ of the Andaman and Nicobar 
Islands Hindu Marriage Registration 
Rulrs 1958 [Placed m Library See  
No LT-993/58 1

A me n d me n t s  t o  Me d ic in a l  an d  T o ilet  
Pre pa r a t io n s  (Ex c is e  Du t ie s ) R ul e s

Dr. B. Gopala Reddi: I beg to lay
on the Table, under sub-section (4) of 
section 19 of the Medicinal and Toilet 
Preparations (Excise Duties) Act, 
1955 a copy of Notification No G S R  
828 dated the 20th September, 1958, 
making certain further amendments to 
the Medicinal and Toilet Preparations 
(Excise Duties) Rules 1956 [Placed
in Library See  No LT-994/58 ]

No t if ic a t io n s  u n d er  Ce nt r a l  Ex c is e s  
and  Sa l t  A c t

Dr. B. Gopala Reddi* I beg to lay
on the Table, under section 38 of the 
Central Excises and Salt Act, 1944, a 
copy of each of the following Notifica-
tions —

( 1) GSR No 844 dated the 27th 
September, 1958, making 
certain further amendments 
to the Central Excise Rules, 
1944,

(2) GSR No 857 dated the 28th 
September, 1958

(3) GSR No 858 dated the 28th 
September, 1958 making



certain further amendments 
to the Central Excise Rules, 
1944;

(4 ) GSR No. 861 dated the 26th 
September, 1988 making 
certain further amendments 
to the Central Excise Rules, 
1944;

(5 ) GSR No. 907 dated the 11th 
October, 1958, making 
certain further amendments 
to the Central Excise Rules, 
1944;

(6) GSR No. 908 dated the 11th
October, 1958 making
certain further amendments 
to the Central Excise Rules, 
1944; and

(7 ) GSR No. 909 dated the 11th
October, 1958, making
certain further amendments 
to the Central Excise Rules, 
1944.

[Placed in Library. See No. LT-995/  
58.]

No t if ic a t io n s  u n d er  Se a  Cu s t o ms  
A c t

Dr. B. Gopala Redd): I beg to lay on
the Table, under sub-section (41 of 
scction 43B of the Sea Customs Act. 
1878, a copy each of the following 
Notifications: —

( 1) GSR No. 873 dated the 4th 
October, 1958;

(2 ) GSR No. 874 dated the 4th 
October, 1958; and

(3 ) GSR No. 875 dated the 4th 
October, 1958, containing the 
Customs Duties Drawback 
(Alabaster Articles) Rules, 
1958.

[Placed in Library. See No. LT-996/  
58.]

Cu s t o ms  a nd  Ce ntral  Ex c is e  Duties  
Dr a w b a c k  (P ipe r a z in e  Sy r u p ) R u le s

Dr. B. Gopala Reddi: I beg to lay
on the Table, under sub-section (4) of 
section 43B of the Sea Customs Act, 
1878 and section 38 of the Central
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Excises and Salt Act, 1944, a copy of 
the Customs and Central Excise Duties 
Drawback (Piperazine Syrup) Rules,
1958, published in the Notification No. 
GSR 876 dated the 4th October. 1958. 
[Placed in Library. See  No LT-997/  
58]

No t if ic a t io n s  under  Sea  Cu s t o ms  
A ct

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Stnha): I beg
to lay on the Table, under sub-section
(4 ) of section 43B of the Sea Customs 
Act, 1878, a copy of each of the 
following Notifications: —

( 1) GSR No 841 dated the 27th 
September, 1958, making 
certain further amendment to 
the Customs Duties Drawback 
(Potassium Citrate) Rules, 
1957; and

(2 ) GSR No. 1014. dated the 1st 
November, 1958.

[Placed m Library. Sec No. LT-998/  
58]

N o t i f i c a t i o n s  u n d e r  S e a  C u s t o m s  
A c t  a n d  C e n t r a l  E x c i s e s  a n d  S a i .t  

A c t

Shrimati Tarkeshwari Sinha: I beg
to lay on the Tab'e under sub-section
(4 ) of section 43B of the Sea Customs
Act. 1878 and section 38 of the Central 
Excises and Salt Act. 1944. a cooy of 
each of the following Notifications: —

( 1) GSR No. 842 dated the 27th
September. 1958. making
rertnin amendment to the 
Customs and Central Excise 
Duties Drawback (Fatty 
Acids) Rules, 1958;

( 2) GSR No 843 dated the 27th
September. 1958. making
certain amendment to the
Customs and Central Excise 
Duties Drawback (Motor 
Vehicles’) Rules, 1958; and

(3 ) GSR No 1015, dated the 1st 
November. 1 5̂8, containing 
the Customs and Central
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[Shriraati Tarkeshwari Sinha.]
Excise Duties Drawback 
(Biscuits) Rules, 1958 

[Placed tn Library, See No. LT -999/  
58]

R eport  o f  R e h a b i l i t a t io n  Fin a n c e  
A d min is t r a t io n

Shrimati Tarkeshwari Sinha: I beg
to lay on tho Table, under sub-section
( 2 ) of scction 18 of the Rehabilitation 
Finance Administration Act, 1948, a 
copy of the Report of the Rehabilita-
tion Financc Administration for the 
half year ended the 30th June, 1958 
[Placed in Library, S ee  No L T -1000/  
58]

91 President’s Assent
to Btlls

DIRECTION BY SPEAKER UNDER 
RULES OF PROCEDURE

Sardar Hukam Singh (Bhatmda) I 
beg to lay on the Table a copy of 
Direction No 115B issued by the 
Speaker under the Rules of Procedure 
and Conduct of Business in Lok 
Sabha

12.33 hrs.

PRESIDENT’S ASSENT TO BILLS

Secretary: Sir, I lay on the Table 
the Appropriation No 4 Bill, 1958 
passed by the Houses of Parliament 
during the last Session and assented 
to by the President since a report was 
last made to the House on the 22nd 
September, 1958

Sir, I lay on the Table copies, duly 
authenticated by the Secretary of 
Rajya Sabha, of the following fifteen 
Bills passed by the Houses of Parlia-
ment during the last Session and 
assented to by the President since a 
report was last made to the House on 
the 22nd September. 1958 —

( 1) The All-India Services 
(Amendment) Bill, 1958;

( 2 ) The Cede of Criminal 
Procedure (Amendment) Bill, 
1958;

(3) The Armed Farces (Assam 
and Manipur) Special Powers 
Bill, 1958;

(4) The Working Journalists 
(Fixation of Rates of Wages) 
Bill, 1958;

(5) The Sugar Export Promotion 
Bill, 1958;

(6) The Banaras Hindu Univer-
sity (Amendment) Bill, 1958;

(7) The Manipur and Tripura 
(Repeal of Laws) Bill, 1958;

( 8) The Indian Medical Council 
(Amendment) Bill, 1958;

(9) The Raj ghat Samadhi 
(Amendment) BUI, 1958;

(10) The Industrial Disputes 
(Banking Companies) Deci-
sion Amendment Bill, 1958;

(11) The Sea Customs (Amend-
ment) Bill, 1958;

( 12) The Supreme Court Judges 
(Conditions of Service) Bill, 
1958;

(13) The International Finance 
Corporation (Status, Immuni-
ties and Privileges) Bill, 1958;

(14) The Trade and Merchandise 
Marks Bill, 1958; and

( 15) The Merchant Shipping Bill,
1958

Fire Accident at ga
Air Force Signals
Centre at Gurgaon

12.34 hrs.

FIRE ACCIDENT AT AIR FORCE 
SIGNALS CENTRE AT GURGAON
The Deputy Minister of Defence 

(Sardar Majithia): With great regret. 
Government have to inform the House 
that a fire broke out at Gurgaon in 
the transmitting station of the Air 
Force Signals Centre at 23'40 hours on 
the night of 29th October, 1958. The 
fire services were called and the Are 
was extinguished at about 04'00 hours 
on the morning of the 30th October,
1958. The transmitters in the station 
were destroyed in the fire; the build-
ing housing them was extensively 
damaged

There were fortunately no casual-
ties.
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A court of inquiry has been ordered 
to investigate the accident. Until the 
findings of the court are received, 'it 
will not be possible to state the exact 
cause of the fire, the extent of the loss 
or any further particulars, as any 
inferences based on imperfect 
Information may turn out to be 
inaccurate.

The communications, however, were 
Testored the very next day.

12.35 hrs.

ELECTION TO COMMITTEE

C e n t r a l  A d v i s o r y  B o a r d  o r  
A n t h r o p o l o g y

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabtr); I beg to move:

“That in pursuance of clause
(5) of para 2 of the Ministry of 
Education and Scientific Research 
Resolution No. F. 8-26/57-C-l, 
dated the 9th October, 1957, as 
amended by that Ministry Resolu-
tion No. F. 8.-26/57-C-1, dated the 
15th March, 1958 and the Ministry 
of Scientific Research and 
Cultural Affairs Resolution No.
F. 23-3-/58-Sur. Ill, dated the 
24th October, 1958, the Members 
of Lok Sabha do proceed to elect, 
in such manner as the Speaker 
may direct one more Member 
from amongst themselves (in 
addition to a Member of Lok 
Sabha already elected in Decem-
ber, 1957) to serve as a member of 
the Central Advisory Board of 
Anthropology for a term of three 
years subject to the other provi-
sions of the said Resolution.” .

Mr. Speaker: The question is:

“That in pursuance of clause
(5) of para 2 of the Ministry of 
Education and Scientific Research 
Resolution No. F. 8-26/57-C-l, 
dated the 9th October, 1957, as 
amended by that Ministry Resolu-
tion No. F. 8-26/57-C-l, dated the 
13th March, 1958 and the Ministry 

228(A) LSD—5.
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of Scientific Research and 
Cultural Affairs Resolution No.
F. 23-3/58-Sur. Ill, dated the 24th 
October, 1958, the Members of 
Lok Sabha do proceed to elect in 
such manner as the Speaker may 
direct, one more member from 
amongst themselves (in addition 
to a member of Lok Sabha 
already elected in December, 
1957) to serve as a member of the 
Central Advisory Board of 
Anthropology for a term of three 
years subject to the other provi-
sions of the said Resolution.*’ .

The motion was adopted.

12 36 hrs.

DELHI RENT CONTROL BILL 
M o t io n  re: E x t e n s io n  o r  t im e  f o r
PRESENTATION OF REPORT OF JOINT

C o m m i t t e e

The Minister of Home Affairs 
(Pandit G. B. Pant): With your 
permission, I wish to make a slight 
alteration in the motion, namely that 
for ‘24th November’, the words ‘27th 
November’ be substituted.

I beg to move:

"That the time appointed for 
the presentation of the Report of 
the Joint Committee on the Delhi 
Rent Control Bill, 1958, be 
extended up to the 27th Novem-
ber, 1958.” .

It is possible that I may present the 
report earlier, but I am putting in a 
later date, so that there may be no 
occasion for asking for further 
extension.

Mr. Speaker: The question is:

“That the time appointed for 
the presentation of the Report of 
the Joint Committee on the Delhi 
Rent Control Bill, 1958, be 
extended up to the 27th Novem-
ber, 1958.” .

The motion was adopted.
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vice) Amendment 
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HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT 

BILL— contd.

Mr. Speaker: The House will now 
resume further consideration of the 
following motion moved by Shri Datar 
on the 25th September, 1958, namely:—

"That the Bill further to amend 
the High Court Judges (Con-
ditions of Service) Act, 1954, be 
taken into consideration” ,

Out of 2 hours allotted for all stages 
of the Bill, 1 hour and 14 minutes 
were availed of during the last Session, 
and 46 minutes now remain.

Shri Harish Chandra Mathur may 
now continue his speech.

Before the hon. Member starts, I 
would like to know how long the 
clause-by-clause consideration stage 
would take.

Shrl Narayanankntty Menon
(Mukandapuram): About 15 minutes.

Mr. Speaker: I do not find that
there are any amendments.

Shrl Prank Anthony (Nominated— 
Anglo-Indians): You may be pleased 
to allot at least 1 hour for the general 
discussion and about 15 to 20 minutes 
for the clause-by-clause consideration.

Mr. Speaker: We have had general 
discussion for 1 hour and 14 minutes 
already. I believe the hon. Member 
himself started it.

Shri Prank Anthony: No. I spoke
on the Supreme Court Judges (Con-
ditions of Service) Bill; I had not 
spoken on this.

The Minister of State tn the Minis-
try o f Rome Affairs (Shri Datar): 
That Bill has beeti passed already.

1&37 hn . Mr. Speaker: I was mistaken. Does 
the hon. Member want to participate 
in the discussion on this Bill?

Shri Frank Anthony: Yes.

Mr. Speaker: Very well, I shall 
allow him.

Only 46 more minutes now remain 
for all the stages of the Bill. If 
necessary, I shall extend it by half 
an tfbur.

Shri Harish Chandra Mathur (Pali)': 
I shall finish in ten minutes.

Shri Narayanankntty Menon: Are
you extending the time by half an 
hour?

Mr. Speaker: I shall extend it by
half an hour more. Let us see. I 
shall extend it by one hour, if there 
is need.

Shri Harish Chandra Mathur: Mr.
Speaker, you will recall that the 
hon. Member who just preceded me 
during the last Session put forward a 
very extraordinary viewpoint. What 
he suggested was that in the matter 
of the computation or calculation of 
the period for pension, the judges who 
used to work in the Part B States 
should not be treated on a par with 
those in the Part A States. He had 
suggested that only 50 per cent, of 
the period service put in by the judges 
in the Part B States should be taken 
into account; and this discriminatory 
treatment, he thought, would make 
up for the inferior status of the people 
who had been taken over to the 
Benchcs from the Part B States.

I think the hon. Member who made 
this suggestion did not himseif 
realise the dubious implications of it.
1 will pust ask the House to take into 
consideration one aspect. In Rajasthan 
for instance, we had Mr. Wanchoo 
working as Chief Justice. He had 
worked as Chief Justice in that Part 
B State for quite a number of yean  
till reorganisation came about Now 
if the suggestion o f my hon. friend'*
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was to be accepted, the entire period 
of service of seven or eight years put 
In by Mr. Justice Wanchoo In 
Rajasthan—-while serving in a Part 
B State—would not be taken into 
consideration, as it ought to have been, 
but only half of it would be taken 
into account. He also forgets that 
once you admit a Judge on the High 
Court Bench, there can be no dis-
crimination between Judge and Judge.

•
I strongly urge this point and wish 

to state with all the emphasis at 
my command that no credence should 
be given to any idea which divides 
Judge against Judge, which injects a 
sense of superiority in one Judge and 
of inferiority in another. I think 
that would be a most dangerous thing 
and the earlier we forget about this 
idea of the inferior status of Judges 
in Part B States the better it would 
be for a dignified judiciary and for 
harmony of work and for better unity 
of purpose.

Having disposed of this particular 
point urged by my hon. friend, I 
would like to pass on to a larger issue. 
When we discuss and accept certain 
terms and conditions of service for 
Judges of the High Court or of the 
Supreme Court, we do it in a certain 
context and with a definite, parti-
cular purpose in view. I think the 
onlv purpose in view is that we want 
to enoure and have an independent and 
fearless judiciary. It is only this 
consideration which prompts us to 
liberalise the terms and conditions and 
give them the salaries and pensions 
which we propose to recommend It 
is in this context that I most res-
pectfully venture to submit that today 
a rotten deterioration has definitely 
started and it is time that we took a 
serious note of the situation. Of 
course, our judiciary, by and large, 
particularly the higher judiciary, has 
conducted itself very well, but we 
cannot shut our eyes to the definite 
fart that a rotten deterioration has 
■tarted, and We should take certain 
definite and effective steps to see that 
our judiciary, the higher judiciary in

particular, enjoys greater respect and 
confidence in the minds of the people. 
It must inspire greater confidence in 
the minds of the people. Such a view 
has been expressed by  those people 
who are very directly connected with 
the working of the judiciary; such an 
expression of view has been given by 
Judges of the Supreme Court and by 
members of the Law Commission 
The last and latest utterance whict 
we had on this subject is from no less 
a respectable person than Mr. Justice 
Chagla at the time of his relinquish-
ing the office of Chief Justice of the 
Bombay High Court. I would just 
read three lines from the speech hr 
made on this particular point. He 
said:

“It cannot be said that the Gov-
ernment either in States or at the 
Centre has scrupulously desisted 
from making inroads upon the 
status and jurisdiction of the law 
courts”

I think a serious note must be taken 
of such observations. Even when I 
say all this, I do not support the 
viewpoint which has been put for-
ward by many speakers while speak-
ing on the other Bill regulating the 
conditions of service of Judges of 
the Supreme Court, that we should 
have a statutory ban on the appoint-
ment of Judges to some administrative 
or ambassadorial jobs. Of course, I 
do not want such a statutory ban, but 
there should certainly be a conven-
tion, which should be respected, that 
the Judges look forward to nothing 
else but their promotion as Judges 
only. It should be only in certain 
very exceptional circumstances that 
in the national interest it may be 
necessary to appoint some Judge to a 
certain other post. That is why I do 
not insist upon any statutory ban.

The hon. Home Minister, while 
speaking on the subject, said that 
there was no reason,why we should 
not have faith and confidence in our 
Judges. If we cannot have faith and

(Conditions of Ser-
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confidence m people of that status, 
then God alone help us 1 entirely 
respect the observation made by the 
hbn. Home Minister It is not that 
we have no trust and confidence in our 
Judges. We do have trust and confi-
dence in them We also want that we 
make the best possible use of the 
talent available in the country. I 
Concede both these points But then 
we cannot ignore also the other two 
factors It is only because we want to 
make the best use of the talent of 
these Judges that we have fixed the 
superannuation age at a higher level 
Judges of the High Court do not retire 
at the age of 55, they retire at the 
age of 60 Judges of the Supreme 
Court do not retire even at 60; they 
do so at the age of 65 It is only be-
cause we want that Judges should re-
main Judges and it is only because we 
want to make the best use of the 
talent. I think the Judges and the 
Administration should be satisfied with 
the best use which we are making of 
this talent Not that we do not trust 
our Judges, but certainly Judges are 
human beings like ourselves and we 
should never put temptations and 
pitfalls m their way It is only for this 
reason that we suggest that there 
should be a strong convention that no 
Judge, so far as possible, should be 
appointed to any executive or am-
bassadorial job I say this because it 
does affect independent working I 
am personally aware of such cases, 
how at the time of retirement our 
senlormost officers feel and how they 
behave and try to secure certain 
better jobs. So we must try to avoid 
all these temptations and pitfalls We 
must remember that we are already 
making the best use of the talent 
available in the country 1 make an 
exception because I do not want, as I 
said at the beginning, any statutory 
ban; I say that if m an exceptional 
circumstance it becomes necessary to 
depart from this convention, we 
Should do so ,

1 will only refer to one other point 
Which was mentioned in regard to
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this matter, namely, about the salaries 
of the Judges One hon. Member 
made the point that the salaries and 
pensions given to Judges were not 
adequate and they should be raised. 
Even when we were discussing the 
other Bill, it was suggested that we 
must remember that the Federal 
Court Judges were getting Rs 7,000 
per month each I think we should 
remejnber the context and the cir-
cumstances At that time, the 
Governor-General, not even the Head 
of the State, was getting Rs. 21,000 or 
Rs 23,000 per month It should be re-
membered that now the Head of the 
State is getting Rs. 5,000 or Rs 6.000. 
He has cut it down. Let us also con-
sider the context m which salaries of 
Judges and of everyone else have to 
be decided I am not one of those 
who wants to import political stunts 
when we are considering the pay 
structure of our services, and parti-
cularly the pay structure of the 
Judges While discussing the question 
of salaries of Judges, one hon Member 
sitting opposite told the House that 
the Chief Minister of Kerala was gtt- 
tmg only R1' 350 per month I do not 
know what oblique suggestion he was 
wanting to make Does he want that 
Judges should get Rs 500 or R<t 600 
or Rs 700 per month’  I do not think 
we need import these political stunts 
while we are considering such an im-
portant subject as the scales of 
salaries and pensions of Judges. At 
the same time, we cannot divorce our-
selves from the context of the pay 
structure which is obtaining m the 
country and the resources which are 
available to us I think the salary of 
the Judges which has been fixed as 
also the pension is more than adequate 
and they should be satisfied with' it. 
It is enough to make the Judges live 
in comfort and absolute security. We 
are not providing for luxuries In 
this country we cannot afford to. I 
do not know how the Judges them-
selves will be feeling in asking for 
higher salaries when they know that 
there are other equally deserving 
people who do not get higher salaries
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and that a large section of our pay 
structure provides only for bare 
maintenance. Let us not forget that.

When this particular question was 
raised, my hon. friend sitting over 
there stated that the posts of Judges 
were going abegging. It is a very 
important matter of which we have 
to take note. It was mentioned that 
in a particular State the offer of 
appointment as a High Court Judge 
was made one after another to 8 or 9 
advocates and was refused. I would, 
certainly, like the hon. Home Minister 
to throw some light on the subject. I 
would like to know particularly whe-
ther it was in a Part B State or in a 
Part A  State; and, if it was in a Part 
B State, was it when the salary of the 
Judges in some of the States used to 
be Rs. 1,000 or Rs. 1,500 or was it 
after the salary was raised to Rs. 3,500.

Apart from saying that the salaries 
and pensions of these High Court 
Judges are adequate, I wish to stress 
and emphasise one particular point. 
The Home Ministry should see that 
no offers are made to persons who are 
likely to refuse them. 1 think there 
is something very unhealthy in offers 
being made to such persons. I can-
not conceive o f it. It also indicates 
and reflects the bad health of the Bar 
Associations and the Bar itself. It 
would be better if the Bar Associations 
of the various States convene a con-
ference and evolve a sort of convent-
ion that whenever an offer is made 
that offer would be respected. The 
Home Ministry should also evolve a 
procedure to see that offers are, by 
and large, made only to persons who 
will accept them.

It is not that we always want a 
person from the Bar who is making 
the most money. It is not always 
necessary to have such a person who 
is getting such a luci*'>ve practice 
that he would never *wnk of accept-
ing the offer. I do nut understand how 
even  a very lucrative practitioner

would refuse an offer if the Income- 
tax Department is working properly, 
because income-tax should mop away 
whatever extra income, he gets over 
Rs. 4,000 or Rs. 5,000. Even if he Is 
getting more than Rs. 10,000 he would 
not be able to retain more than 
Rs. 4,000 or Rs. 5,000 if the Income- 
tax Department is working properly.

It is not only money that should 
be the consideration. I think the Bar 
Associations must meet and evolve a 
healthy convention if they are to have 
the respect which is absolutely their 
due. It is only the Bar of this coun-
try which has provided personnel for 
political work in the country, for 
public work in the country and also 
for the Bench. If they are not satis-
fied with Rs. 4,000 or Rs 5,000 which 
this poor country can hardly afford 
to pay, I think, there is something 
wrong with the health of the Bar of 
this country; and it is better that they 
take stock o f this and do something 
for the country.

Having said all this, I support in 
full particularly those clauses in which 
the attitude of the Government is re-
flected. Government’s attitude appears 
to be that they want to make no dis-
tinction between a Judge who is taken 
from a Part B State and a Judge who 
is taken from a Part A  State. I would 
only want the hon. Minister to make 
absolutely clear his attitude in the 
matter and to say that he gives no 
credence to the ideas which had been 
put forth by the hon. friend who pre-
ceded me and who wanted discrimin-
ative treament. He wanted to inject a 
sense of inferiority in the people who 
had come from the B States and a 
sense of superiority in those Judges 
who happened to be in Part A States, 
though we have had very brilliant 
Judges from our Part B States. We 
had some people who were really 
brilliant and who were found to be as 
good as any other from Part A  States.

Now that we have got only one 
kind of State, I do *hope that this 
discriminative treatment and thts 
psychology would be forgotten owee
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Cor all and all the States would be 
treated on an equal level in this 
country

Start Frank Anthony: Sir, speaking 
on the Supreme Court Judges (Con-
ditions of Service) Bill, I covered 
considerable ground which I felt is 
vitally relevant even to the present 
Bill And, frankly, 1 was a little 
reluctant to speak on this Bill 
because of the lack of response that 
my suggestions had evoked from 
Government I felt with a great deal 
o f distress that Government is deter-
mined to pursue measures which, in 
m y humble opinion, are corrupting 
steadily the independence of the 
judiciary and are also undermining 
public confidence m the judiciary I 
say this with a great deal of res-
pect, and I say with a great deal of 
sorrow that I feel that progressively 
Government has undertaken mea 
sures which are calculated to make 
our judiciary, even in thi higher 
regions, little more than an append-
age of the Executive

trice) Amendment 
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subservient to the executive But, I 
say that it is the characteristic o f all 
govemmens, particularly o f govern-
ments which are In a dominant posi 
tion, governments which inevitably 
become tainted with the taint of 
power-drunken ess, that they do not 
deliberately encourage and foster an 
independent judiciary

What has happened to what we re-
garded as the sacrosanct principle 
before independence that there must 
be a separation of the judiciary from 
the executive7 We have even enshrin-
ed it in our Directive Pnniciples, but 
this Directive Principle has become 
one of our forgotten Directive Princi-
ples I say this with a great deal of 
sorrow, but I say without qualification 
that ho far from this principle being 
implem< nted by Government, so far 
from th' judiciary be.ng separated 
from the executive more and more, 
by measures, indirect sub rosa there 
is an increasing fusion of the judiciary 
with the executive

Sir, when I was speaking on the 
Supreme Court Judges (Conditions 
of Service) Bill, I had referred to 
this feeling that this prospect of ex® 
cutive preferment to judges after 
they retire or even while they are in 
service has demoralised our judici-
ary In saying that, I am expressing 
the unanimous feeling o f the mem-
bers of the legal profession, and I 
may say this that I am expressing 
the feeling, of a large section o f the 
Judges thtmselves

I do not know whether I would be 
right in saying that Government is 
aware of the extent to which the 
independence of the judiciary has 
been steadily undermined Some peo-
ple suggest—and I perhaps am one 
among them—that Government knows 
to what extent the independence of 
the judiciary haa been corroded 1 
do not know whether it is part of 
Government’s policy to evolve mea-
sures which will keep our judiciary

Sir, I know that Government is 
inclined to indulge in cliches and say, 
'No, we must not point a finger at our 
judiciary, that our judiciary m- 
correctible, that our judiciary is as 
independent as it was before’ 1 do not 
want to point a finger at our judiciary 
No one is more zealous than I am of 
the need for preserving intact the 
independence of our judiciary and the 
need for preserving intact the maxi-
mum of public confidence in the judi-
ciary But, I cannot help feeling that 
there is an almost calculated pattern 
of encroaching on the independence 
o f the judiciary

n  hrs

Sir, this Bill purports to be innocu-
ous I am glad that the Home Minister 
is here The Home Minister did not 
have the benefit of listening to my 
views when I spoke on the Supreme 
Court Judges (Conditions of Service) 
Bill But I say that in one provirim,
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*t any rate, this Bill is not so Inno* 
cuous. I do not know what the inten-
tion of Government is—I am referr-
ing to clause 23A which reads: —

“Every High Court shall have a 
vacation or vacations for such 
period or periods as may,
from time to time, be fixed
by the President...

1 say with a great deal of respect that 
this is an eloquent exemplification of 
this creeping encroachment of the exe-
cutive on the judiciary. I am aware 
that there were disparity of conditions 
06 between State and State, particu-
larly between Part A and Part B 
States, with regard to length of vaca-
tions. But I do not know what Gov- 
ment's motive is. I am not going to
assign any motive, but what is going
to be the effect of a provision like 
this? I say this provision is most re-
prehensible.

Sir, this question of tampering with 
the vacations of our judges is com-
pletely misconceived. Whether they 
have ten weeks or eight weeks, what 
difference is it going to make? The 
arrears m some of the High Courts 
are so huge that even if we abolish 
their vacations completely, it will 
make no appreciable impression on 
the clearing of these arrears. The 
Chief Justice of one of the leading 
High Courts calculated it that at the 
most a Judge can on an average dis-
pose of four units of work per day. 
There are two hundred or two hund-
red and ten working days in a year. 
On a generous estimate the most he 
can dispose of in the course of a work-
ing year is about eight hundred to 
eight hundred and eighty units. How, 
if  you take away three or four weeks, 
are you going to solve the problem? 
Assuming that they dispose of an-
other eighty or hundred cases per 
judge (fifteen jtidtfec deposing of 
fifteen hundred eases) how a re  they 
going to make an imnression on the 
arrears running into fifteen thousand? 
It is misconceived, because I feel we

play to the political galleries when 
we say: Oh our judges are getting ten 
weeks, cut it down to six weeks. It is 
misconceived in this way.

Judges are supposed to do mental 
work which is o f a uniquely sustain-
ed character. They are on the Bench 
from ten to four. They do not have 
any breaks, except short breaks for 
lunch. No one is more dangerous to 
the integrity of our judiciary than a 
tired judge, an overworked judge— 
integrity in the sense that a tired judge 
an over-worked judge will not dis-
pense Injustice. He will be inclined 
to dispense injustice. He will be in-
clined not to apply his mind to writs 
and other matters involving life. He 
will be inclined to deal with them in 
a superficial or summary manner. 
What I feel very strongly in connec-
tion with this particular provision is 
that it underlines a sort of executive 
encroachment on the independence of 
the judiciary.

What does it mean in effect? What 
are we telling our judges? We are 
telling our judges this: in future you 
will have to behave like good boys; 
that in future the Home Minister of 
a State, or even perhaps the Home 
Secretary, will determine whether you 
get ten weeks or six weeks by way 
of vacation. I just cannot understand 
how in principle we can accept a pro-
vision like this. If, however, you wish 
to make a provision like this, leave it 
to the Chief Justice of India or leave 
it to the Chief Justice of the High 
Court concerned. But to leave it to the 
Home Secretary or Home Minister is 
not good. I realise that the word is 
the ‘President’ ; but in the final analy-
sis it will be the Home Minister erf a 
State who will detemine whether the 
judges should get ten weeks or six 
weeks, or four weeks. I feel that the 
principle is not wily wrong, but that 
it is pernicious. I would even go to 
this extent. If you want to tamper 
with the independence of the judici-
ary, we cannot prevent it. But at least 
le i the tampering t»e qualified. I 
would not like to place this at all in 
the hands of the executive, whether
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they get ten weeks or six weeks. I 
am not prepared to place the indepen-
dence of the judiciary at the whims 
and caprices of some executive offi-
cers. I would even be prepared to go 
to this extent. If you think you have 
got a case for cutting down their va-
cation, I do not object; cut it down, 
for ten weeks make it six weeks. We 
are making the conditions of service 
and salary uniform m the High 
Courts. Make the period of vacation 
six weeks. Put a specific provision 
here that the High Courts shall not 
have more than six weeks of vaca-
tion But the period of their vacation 
cannot be decided from period to 
period as may be fixed from time to 
time. The Judges will not know what 
their vacation would be. Suddenly 
they would be told: you have not 
done your work

I heard from a senior Judge only a 
few days ago what happened in one 
of the Part B States before the mer-
ger. I do not want to attribute motiv-
es. One of he Part B State Judges 
wanted to show the disposal of work 
He got hold of his list, looked at it 
and arbitrarily cut down 70 per cent 
at his petitions— dismissed just like 
that. That is precisely what will hap-
pen if the executive thinks that it can 
cut down the vacation of the Judges 
in this way, make their leave condi-
tional on quick disposal As I said 
earlier you won’t get justice in this 
manner. I would appeal to the Home 
Minister do not give the judges a 
feeling that now more than ever they 
are being brought completely under 
the domination of the executive, that 
even the vacation of the High Court 
Judges will be at the mercy of some 
Home Secretary. I say that it is ex-
tremely bad; it is another measure 
on the road to make the judiciary the 
appendage of the executive. It will 
create resentment among the judciary 
and it will only give the public an-
other reason for pointing a finger at. 
the fact that the judiciary is steadily 
losing its independence.

Bw r t o t  (^ n n * )  : <jrt *
F ffar qrrfr sn w  artf*
% ^  jjit f t  f  3 ?nf ar?

# 3*r epRT tr* farrT tt  ar* fa  
fsnr «rr 

*>r *r«r j s t r t  i

S3TTT f^TT W  ft, <T TT#

SPTTT ■STT̂ TT f  I

$  fr  7T? T9KTT fa
prTf- rz  fa«fr a rf % -ft

ft i ^ t  7WT j£
%  aptf ^  *m f< r irt fa

rn n r ft
sp*r f a f * r  «f t

<TT ^ T T t ft I 4  f a *  r t f  5PF JTft

ft fa  5rer ?mrr srrm ft
?ft ?PT i  T - ^TTT? f  fa  ^iH
$  iTfTfNr irtr x H sn rft
% 5t^cn";T *  fT^qpr ’Pt 
?rf?r^ i 4  t hst  ef fa

•t t  «nr?r ^tfffa
T*- v h *f><*il fa*ft VTT 

ft i -5ft w f '  ft fa  ^

v t  m  Tr^Tf ft i w r
=^Tr  ̂ ^  m m  rr*r% vrtft 

ft i cp^t ^
$  f^TRTT flTft $ fa  m i  ^fri %
a r ff^  =rfv f w e f  f tm
H sfr̂ r fa ?  ft* ^

fkm >, v f  crw ^r wm
ijT'B r̂reft ^ fa  

T̂ft̂ r ifrr ^  samrT 5  1

faS ’fV ^  v f t W t j > t

wr%w fn rdr v  ?rl
gsft*r f t
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tjjw nn *rr ft? ŝfV*r ift t  % **5 htjt ’ 
f t m  ft? &  * m t  a j.rrV  M t  

v̂ if tr t?  f t  % fre e r % 

aprrsr #fe»r$f5M *tt i f ^ ^ n n  % 
iep^t * f x  ^  |
£ft> ?Tj3f1r % *ptt* % f t  q?f*F*r «rlf 
*;fr ^rnr^r tr«r tot ft> fg'j^r>Tt 
t  w  *ijf r t f ’ i * *  
tsnr qsfrir ifrr irt fk rtr  ^ ^ w f %  
«r? ^ rTr r̂t ^ t t  ’sn^ff $ ?rt frs*r 
if  ĤTr=r f  fb a w F r  ftrr *rr i 4  sr* 
vr> m  *rci' «pt^t ^t^tt fr ft? ? m  
fTfw tj % an* 5ir arm *Pt *ttt *t ft? 
j f « B t  arr*r f  :ft 4  srf <*
s r r  $»tt i A ^rr^rr j  ft? m
w r d  ^ t M  * i  ? f  *rc s f i ,  
TtiRff ^  ftr ;% ft? $
5  =f I  *f<T«T ^TKT

?r£t i #f% * s m  ^  A rr^ r tft ttpt^ 
*r t t r  jr ft? f i f p  z  q\r gsfta t f i  
% srsff ¥V r ■fcsr̂ r $  * tt  *  7.' f ? f* m  
| *?? f*r^ F?mi ?r?r ’T ^ n ;
ft t rr^ ^ * t £  apr ^nr ftR^rr ^rm 
w n r  | ; t o  ^ r ^ r r ^  w ^ r^ f?rtr  
fmPTr TfNrsr | i f r f s i  *
3T3T **T *  *  % ^TT C * <PF «TTfft f  <ff 
*TT f  s '  t  sfa: TT̂T fipT? *ft 5*T 'JWX
%«r jh tt  snr-rr *?r - c t t

i  «ft< arsf ^
?W SPPT JPT# T fJ ?  I iftT
?T %  ?THT̂ T *fV T  m i w r  ^ f lf  f r f  

fT f fr i  5T3T ^  5^7 f̂ P 3ft
^ 'T T i f t  m * r  > m  ?r «r t̂ t  f t  i Jrft 

3Rrf % t  srk n  ^t ^ t t  s
ft?  t  im r  sff?r wr p̂ pt  * m  «nc 

>pt# ^ l

*  s *  «mr?TT ’armr t  ft?
^  anr srto ’r w  ?rtr «tt fft 
^r^t #  wx ^  f  \ ^ftr?r ^rr ^

Bill

«r? ^  9itR -i far sft ^  pftn ^ r  

f  -3^ t c  ^ r h z  ft?r arw f ^ T  
^ i w nr a 'h  'R  ^ t

^ fo r r f  5 t
’ST?" SFCTT ^ !T T  5 ft: WT^'5 sfrr 

^5ft»T ^  ^  erTtoT

W V ftir^ '^ TfTJlt f'T^ t srsp-^TxT

t  ft? ■?;m  tr*PT̂ =rr $*rr fr ro T ^ r  

5*r% st*TTOT ^ fr  HTftw rm  v
*PTT f » r  5?T ?qRT ?  3 IT q ft JTfT T W  

eft ?.JT WC% ^rp-S 7 7 ? R  ^ t H t 

fe?m >  ^sff Jfprr 1 wvi h aw h  it 5t^r 

f r f^ t i % 5 rfrd ?3 i5 i?i ^ t fa * . |  g^r 

«tt ?n f? ft^ r ^x  ^ fj=r«ir |  1

“225. Subject to the provisions 
of this Constitution and to the 
provisions of any law of the 
appropriate Legislature made by 
virtue of powers conferred on that 
Legislature by this Constitution, 
the jurisdiction of, and the law 
administered in. any existing High 
Court, and the respective powers 
o f the judges thereof in relation to 
the administration of justice in 
the Court, including any power to 
make rules of Court and to regu-
late the sittings of the Court and 
of members thereof sitting alone 
or in Division Courts, shall be the 
same as immediately before the 
commencement of this Constitu-
tion:”

5*%  *rf* *n^t ^  f  ft? 3ft fs *  

f :̂ f , fs m N T fw  ? r f  * rtf ^  *pr?€tv- 

®PPT % sm sr H ’ETR % TOTT «ft #  *T - 

^  T^ft x fa  ?rm^T tft # at̂ Y ^rfwf%- 
«rrt v p * v jr &  1 ^ r r  pr%
^  ^  5  ̂ IT i f t  ^  grrapt ^

^ pt t  r̂rf̂ rr %  ^  %
w f t v  ^rfvtr Jif ^ ft  ̂ w
< rpft i&ft wf fvcp ft t̂sU ^  t4 '  * '
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[ T f i r c r  s r y r  ? r *  * r n f * J

*  % CRT «R!TT *̂ T̂ TT j  f t  *TTl%i%?T
fsn ftw  ?ft ^  i r f v t i  % 

^fosrfisw * *t>t ^ f t  *rg iN*ft
*T $**T  I

*  <crc< % m  v t* t  ’stt^tt j  fa  
«($tftr*ft w ft irrsftwfir* T o  % 
s t  r r *  f  « f t r  ^ * r r  ^ r ^ r r m R  *  ^  
-J*l* W > W T l * f f  3 * *  % ^  %
gr*p* <rx t iq rm  *  i ?m ?r *  

y 4 ) w P a  v t  t *  v f e n r r r  a £ f t  

?>it f t  * ?  *  't f im t  # * 5r *  
% sct̂  *  totht *rt i *mr tnrr *rcsR 
| f t  arT ^>r 3 3 * g r fw ?  *?t «r̂ pfV
a fe z ift  % 9TTT *  for^T VT# *T trf'^mTT 

?pr nft ^  i^nftnr 5*ft f> n  f t  tr f̂V- 
V f̂ZW 3pT *T? WfefUTT r^T T̂HT I
*  * r w t  f  f t  f f f t r ?  m &  &  it?
« r f e * n m :  f e r r  j t o t  P i ^  « r * t  

*tt* t  wrsr g * r t  ssr *  *# t 1 1  * f t *

#  <jsftt ’^T?pn f  f t  5*  srra w  m^ft
|  i 5* %  *tpt>, w  f t  c ;« p ft  m?*r #  

w m m rf& n
*ft f[t * * #  |  i s t f t r c  % *tt* ^  m r t

«mw ?W T H IR  spt STTrfi' | I ff*TT 
1*  *  H f ftrTT f t  f t *  fa fa fT T  5 *

t t * t  * t  q v m m r a ’ m
* * w # f t  * ? ? *  c p c s  « p r ^ ) t ? ^ r ? ^  tn i 

*rft*  % *Fft s ?  t  f t  %%zt!
i rtffc  s n  c f s n f t ^  f c m . T  ^ r r  

d l f t i z  % * t *  ft w ttt f tn t  i 3  *$ f 

m%m f t p  g r g y t g  %  ^ n r  j j ?  « m  vr 
J t T  « r f a r f ?  J j f  f u m  « r  f t .  #  a r t  

%  a o f t  ^ f t  >  i p f t  « f t r  ^ f t  

f t  <)wrr ?rft% ^  frF<r* &  r̂r
T ^ t  « r f  ?  t n s f h R r f C T  ^ t  e s l  a n ?  I ^  

«Hf .̂rvrr ?tfcn  ^ T ftw
j t m  f a  f t f v t z  v t  t * ' * r r s r  *

^  i  « r t r  * f h r  a j r f t f t r a f t  %

vice) Amendment 
Bill

fW ta r  % ftr^rar % tft ^  w ir m  g fp  
^  f m  g^wt yt f̂r ^ n %  i %* 

5 fv  f t *  3 « rrt ^ «ftr f t *  
vnrf^q?r ^  «nsft v*cft¥ v t «r»ft
5W r ^ T *  ftqT | «fh  d.ffV 5T*?[ *

1*7^-qrrf*7rr*2T Tft > *nrfr* ^ # f t *  
VN ^  f t  f *  ft< f?ft a f^ T T  *«■ f  I 

tft V I*  ĉT> f *  3*T?T ^ 3*TT?T 
*m  V7* fjTTT 1%$ I  I g *
w t  * ?  **w  #  f t  gifr ite %■ arar 
w  * m *  *  Thn^t v '*  * t t  3*t?t 
®fe^rT ppt t  snfn i

zf&F m rfk m  tit jrf £ f t  
^rf+Td *  art * f  ^  r̂r cpff^r
t? it irm t  n? * r  i t r  ^ ft % i ^ ^
^ T  | f t  f^R- *  JjTm?  an ffTTTSr
T^r STTcTT  ̂ 7̂T ^ !* *TTet 5TTa> |  I
A *W 5RT g f t  V R  *  ^  ^rtfTT 

sT f^ r' %tk ?sft* vft jv r  ?ft
^  TT Jf 3 ffe *  T̂ Tft rf fjfff 'V
T^fft *tR  5T ?r*TTfe*f?r<ft T^ft l 
a[TF# A TO ? ^ ?T¥ sRtTT |  f t  ?T f^ t£  

% TFT ^ *  SjfWfTC «Ft f *  ft»ft
f̂t JT f  I # f t *  %PIT fa r  *fr ITTC

*r*5f^ f  f t  vriHTf ^  grfv tt
Vt *5  #%5T* «FT tB̂ mT ?=F ^ift
^ ?ftr *in  *  srftr*R  v t ft*ft 
trm f^ t ^r ~<&r ^rif'  $  tft *  « w  % 
*r# f t  irn  ^sft* v t i  % sft’c  
s r fe *  «Pt * ?  w fw q u  t  i Hi J If  ?ft 
* »w  <W?IT l  f t  ?sft* vtJ  F̂r flrft 
f l t l t i *  % v m  *V5H ^r<T «FT ^ | 
<rft* *  * f  *»n w  v t% t  f  f t  i f f  
q r r r ^ f t ig f e v v t i t a r m  1 *mr $m  
f t * r  *i*t ?ft <tt *5 v * m r
q f*r  f t  ^rar m ift# t  |
fire% w i f* m  % m b  t^ tt f t a r »
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*  W  ^  *  farr <TF srqffffc
T irr t  i % *  t  fa  'rp rbnr 

ht$«t ^ r  *?> *$sr 'RT^rwir1 

ffr  w *1f  m  ^  fa  wrfCTw 
■^x. vi wrr fan* ^  & ^rfa^
4  V¥ fTT̂ T ^TfTT £  fa  4 ^
j r̂jTfHHfr urferarcpr tfr ^  'tpt * 
vr f^ r r  | i ? *  * ?  *r£ «p?  *pr t  
fa  ^ fa  f r t  ffrj ^ s t t * v^*n ^  
^  fam , ^  fa-<i 4  "w  snfev^" ^r

x n rr i ?*r f«pr *  t f k  tfr 

«qp=r »fr *ts f  ’Tfa* 4  ?»r ^pr ^ r  
^  ^  stptt w r r  f  * r k  sr ?fr A *3tvt «nm 

vt ?mxprr ^ToTT j ,  *r fa  ^  %*** 
mz<m  <t t 7" t  i A
t*% 5T¥ T̂'TT f̂T̂ TT fa  X fT^r *FT
W ? f t  tr fS P T  j f R T  f a  w f  ^ H T

frnr h  fain srnr, ftp* % v t ^  
|> fa  %*( rrffpwfs? qft it% ?ffer- 

jrrera^T ^.fapr n i n r f w i  
? l  t  *jt v r f^ r  sr# ■ ' i 4  v i  
=*t=tt m?RT ^ fa  ^  %»r sn fe^ r ^ v .
*f *tt  *t  'qrr, ^  > «r?rfr?r t  fa
TRT ^ ^ ^ ^ t r ^ J T f a q r ^ :  I *'fWT*I’

’rr n m r  frrfrri <t t  gjt? f^rr ^rm 
^rfkti srfa ( it t  ^>rr ^  ^ tt

w # ,  m  w  *r *pffa v t "
'tt  >? ihrr * m  n f & ,  w rfa  

*r* % aNt ^ fo n r  «rqrfTJt gsfta 
▼ta? ^  $ t *rter?r % fat? ^  aft 
?^nrnr v itft  t ,  * t  *ft 
t, w  vrfw tt tprrfa^ | i 
v t  v& w  J ?rrft =arr%̂  i

Shri N in ru u n ln tt] ' Menon: Sir, in 
«oniMCtion with the discussion on this 
Bill I wish to submit a few points for 
the consideration of this House. By

passing this Bill, this House is passing 
a measure by which we give admitted-
ly better conditions of service for the 
Judges of the High Courts. There is 
no difference of opinion on any side 
of this House on the point that to 
keep up the fundamental maxim that 
the independence of the judiciary has 
to be kept up the conditions of service 
applicable to the Judges should be. 
tn comparison to others, far better

(Conditions of Ser- 114
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A  suggestion was made during tlw 
debate on the last day of the previous 
Session by a colleague of mine that the 
emoluments that we give to the High 
Court Judges and also the conditions 
of service applicable to them should 
have some relationship to the financial 
state of affairs in the country. That 
was a mild suggestion made dunng 
the course of the debate But today 
I find that my hon friend from 
Rajasthan made a big mountain of 
that mouse of a suggestion that was 
made, by making a reference to the 
salary drawn by the Chief Minister 
of Kerala. It was not suggested on 
that day that because a Chief Minister 
in a State was drawing only Rs 350 
the salary paid to a particular High 
Court Judge should also be Rs. 350 
The only suggestion made then was 
that there should be some sort of com- 
parision between the emoluments 
drawn by a High Court Judge or a 
Judge of the Supreme Court and the 
financial state of affairs in the country 
My hon. fnend from Rajasthan was 
not kind enough to look at it from that 
point o f view and take it as a thing 
which he could also accept. He said 
that it is a political stunt. I am not 
surprised that my hon. friend termed 
it as a political stunt, because many 
many things said by Mahatma Gandhi 
himself during those days when the 
organisation of the Congress was led 
by him are considered by Congress-
men to^iy as p-'TtK"! stunts Mahatma 
Gandhi said that Congress Ministers 
shouM draw on'v Rs 500. Nobody 
says today that those Ministers should 
draw Rs, 500 only. Some changes can



115 HiOh Court Judg** I? NOVEMBER 1858

[Shri Narayanankutty Menon.] 
be made because of change in circum-
stances. But, for a Congressman from 
the other side to dub it as a political 
stunt is itself, I should say, a political 
atunt to counter a reasonable and 
sensible argument which my hon. 
friend could not answer.

My submission is that the condi-
tions of service of High Court Judges 
should be superb, should be excellent, 
in order that they would be able to 
keep up the independence of the judi-
ciary. At the same time, Sir, this is 
a country where judicial tribunals 
have laid down that the minimum 
wage of a worker should be Rs. 28. 
Let us multiply it by 100 and make 
it Rs. 2,800. Hundred times difference 
between the wages of a labourer and 
the highest man of the judiciary is a 
reasonable thing compared to the 
standards of any other civilised 
country in the world. That is the only 
suggestion made. In the light of that 
suggestion certain things may be 
taken into consideration by the Gov-
ernment. The per capita income of an 
Indian citizen today should be taken 
into account. In relation to that let 
Government fix as many reasonable 
and excellent conditions of service

possible for the High Court Judges

My second point is about the dis-
posal of cases. These are rare oppor-
tunities, when we discuss the condi-
tions of service applicable to the Judg-
es, available to this House where we 
will be able to point out, I believe, 
for the Government to follow and 
take suitable measures and for the 
judiciary to understand, the senti-
ment prevailing in the country today. 
After 1947 the administration of jus-
tice in the country, both m the num-
ber of cases and also in the nature 
Of cases, has become a complex affair. 
Before 1947 only criminal and civil 
law was being administered. The 
nature of cases in those days was 
different. After 1947, especially after 
the Constitution came into force, the 
very nature o f cases and the number 
aH‘ people involved in each case have

all undergone a substantive change- 
The very nature of administration Of 
justice has undergone a change. When 
certain types of cases come before 
the High Courts and inordinate 
and extraordinary delays occur 
in the disposal of these cases, the 
implication and the total result of 
such delays is far more far-reach-
ing than it used to be before 1950. 
The ftther day when some other mat-
ter was being discussed here, I drew 
the attention of the hon. Home Min-
ister to the fact that a large number 
of -writ applications taken from the 
orders of tribunals are pending for 
many many years. I have come across 
instances where workers were dismiss-
ed, industrial dispute was raised, the 
tribunal gave an award, somebody 
else took a writ application before 
the High Court and it is pending 
before the High Court for 2£ to 3 
years. I am not finding fault with any 
member of the judiciary. It may be 
that due to pressure of work in the 
High Court in the ordinary course of 
business it was not possible to dispose 
of these cases with as much speed as 
there ought to be. My suggestion, 
therefore, to the Government at this 
juncture is that irrespective of the 
quantum of work, irrespective of the 
cause of delay, Government should 
find time to direct each High Court to 
have separate Judges to bear these 
cases

I wish to make an earnest appeal 
in this connection, because the very 
conception of independence of judi-
ciary, the very conception of the con-
fidence of our people m the judiciary 
will be undermined if cases directly 
affecting their own lives are delayed 
for such a long number of year*. 
When such long delays occur in such 
cases the citizen himself loses the con-
fidence of getting justice at the hands 
of the judiciary. The laudable maxim 
“justice delayed is justice denied”  is 
applicable to these cases, and delay 
in disposing of these cases means 
denying justice to millions and mil-
lions of workers. Many such can*

{Conditions of Ser- u £
tnc«> Amendment
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are pending before the High Courts, 
today. II any more delay occurs 
people will begin to leel that justice 
would be denied to them and to that 
extent they will lose confidence in the 
judiciary. Therefore, both m the 
name of industrial peace and in 
the name of fostering confidence in 
the minds of the people as far as 
judiciary is concerned. Government 
should come forward with a 
scheme whereby the cases that* are 
pending before the High Courts could 
be disposed of with as much speed as 
possible. I do not suggest that other 
cases should be delayed. All other 
cases will have to be disposed of as 
soon as possible, but top priority, both 
from political and social view point, 
should be given to cases where not 
one litigant is involved as far as pri-
vate rights are concerned, but the in-
terests of lakhs and lakhs of workers 
are involved. With that understand-
ing, Sir, a separate judge should sit in 
the Bench of each High Court to dis-
pose of cases which are taken from 
tribunals. I hope Government will 
very seriously think over this ques-
tion, especially when Government have 
rejected the other day the proposal 
for excluding jurisdiction of these 
courts over the industrial tribunals. 
I hope at least they will consider this 
suggestion of having one judge in each 
High Court to dispose of these cases 
involving workmen

3.27 hrs.

(Mr D e p u t y - S p e a k e h  m the Chair.]

The last point I wish to mention is 
about the raising up of the principles 
emphasised by all hon. Members dur-
ing the course of this debate for the 
building up of confidence in the judi-
ciary by the people of this country. 
Without making any allegation or 
casting aspersion on anybody, I would 
aay, if you take the consensus of 
opinion of both the Bar and fhe general 
public interested in this affair and, 
without any political bias or prejudice 
if the lawyers and the people of this

(Conditions of Ser- 118
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country are asked whether the confi-
dence of the people m our judiciary 
has enhanced or decreased during 
these 11 years after 1947, the unani-
mous reply will certainly be that to a 
considerable extent there has been 
some deterioration in the confidence 
of the people in the judiciary of this 
country, whatever might be the rea-
sons, I do not wish to go into them 
because those reasons are beyond the 
scope of this particular Bill. I only 
want to point out that this state of 
affairs, this deterioration in the con-
fidence of the public and also of the 
Bar in our judiciary certainly means 
a great danger to the democratic insti-
tutions. Certain stringent measures 
will have to be taken by Government 
to see that public confidence in the 
judiciary Is resorted

In this connection I want to make 
a particular reference. The present 
procedure for appointment of Judges 
is certainly a laudable procedure. But 
the proof of the pudding, Sir, is in 
the eating. When a particular gen-
tleman from a Bar is selected as a 
Judge, we scrutinize the whole ques-
tion and see, by the public opinion 
and also the opinion of the Bar, whe-
ther that particular appointment is 
certainly the appointment which 
should be in the interests of the in-
dependence of the judiciary. In many 
cases, the answer that comes is not 
at all laudable. Therefore, in select-
ing judges from the Bar, the one and 
only consideration that should weigh 
is not only the experience at the 
Bar so that the selection could be 
made well but the unanimous opinion 
of both the Bar and the public that 
the one real selection that has been 
made was the only selection possible 
in that case, taking only the capacity 
of that particular individual to adorn 
the highest place in the judiciary of 
the land.

In procedural matters also, the pre-
sent procedure is that the Chief Jus-
tice of the High Court concerned 
makes on original recommendation 
presumably taking for granted that
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the recommendation passes through 
all the various channels and the 
President makes the appointment I 
have got a suggestion to make, not 
because I have got any aspersion to 
make on the capacity of the Chief 
Justice or anybody It should be far 
better that the responsibility of 
making this recommendation original-
ly from the High Court is not given 
particularly to the Chief Justice, 
that responsibility will have to be 
shared by all the Judges of the High 
Court I have got a reason to make 
this suggestion, because a Chief Jus-
tice certainly enjoys, a better position 
than the other judges, but the Chief 
Justice alone might not hove much 
opportunity of seeing a particular in-
dividual from the Bar who may be 
working in different capacities 
Secondly, it might be possible, what-
ever might be the integrity of the 
Chief Justice and whatever might bi 
the experience of the Chief Justice— 
that he might err The fundamental 
principle of human nature is that it 
is possible for one human being to 
err, and it is possible that more hu-
man beings <_rr as much as possible 
Even taking that maxim into consi-
deration, it would be far more* lau-
datory and far more silutary that 
this function of making the original 
recommendation for the appointment 
o f judges from the Bar is given not 
to the Chief Justice alone but to the 
judges in general

I hope that bv remembering that 
aspect verv well, and at the same 
time, bearing m mmd that anv de-
parture made from the primary prin-
ciple that every criterion for selection 
from the Bar as a judge is the cri-
terion of the capacity of the indivi-
dual alone, the selection will be made 
IS that principle is adhered to m 
general, certainly the confidence that 
is required for a High Court judge 
to  administer justice can be instilled 
In the minds of our people, because 
that principle, ns-neK, justice should 
not only be done but it should ap-

pear to be done, is also applicable 
not only in administration of Justice 
but also to the selection of the judi-
ciary. In the beginning, the method 
of appointment plays very much in 
the minds of the litigants and at the 
people till that judge retires 

Therefore, m the case of appoint-
ments, I make a last appeal to the 
Government extreme care will have 
to bt taken in making appointments 
and 1 hope that whatever might have 
happened in the past, whatever might 
been the deterioration which has 
happened in the opinion of any one 
individual but the people m general 
and the Bar in general, will not 
happen in future 1 am fullv 
confident that we will then bt open-
ing a new road where every appoint-
ment, as far as possib'e, will be 
be\ond reproach and that the judi-
ciary m our country will certainly 
function as a solid foundation rock of 
our democratic system

The Minister of Home Affairs 
(Pandit G. B Pant). I do not pro-
pose to make a long speech The com-
ment that have been made on this 
Bill have gone far bevond the scope 
of the Bill They cover a very wide 
ground If I were to attempt a reply 
to every one of the points that have 
been raised here it would perhaps 
prolong the debate and that too with 
out anv fruitful result 

So far as the general position and 
the attitude of the Government to-
wards the judiciary is concerned, I 
entirely endorse the remarks made b> 
the hon Members about the prestige, 
the independence and the dignity o f 
the judiciary and especially of the 
High Courts being maintained fully, 
and on that, there can be no differen-
ce of opinion I venture to say that 
so far as I am personally concerned. 
I have made every attempt to im-
prove the conditions of service and to 
contribute, so far as the Government 
can, towards the raising of the 
stature and status of the judges of the 
High Courts The principle that the- 
judiciary should occupy a position in
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which it should not be deterred by 
any extraneous considerations from 
dealing in a judicious and judicial 
way with all problems that may come 
before it is unexceptionable. Even 
in this Bill we have been stating what 
we have been striving at; it seeks to 
improve the terms of service. The 
judges in Part B States were getting 
emoluments lower than the Judges in 
Part A States. The terms about 
leave, pensions, etc., were also more 
to their disadvantage than those
which were prescribed for the Part A  
State Judges. This Bill seeks to give 
the full benefit of the provisions re-
lating to Part A State Judges to all 
those Judges who were serving in the 
Part B States not only for the period 
that they were serving in Part A 
States but also for the period that 
they have served in Part B States. 
If this Bill were not introduced and 
if these provisions had not been
brought before this House, then, they 
would not have the benefit of the
laws that govern the emoluments of 
the Judges, and there too, we oursel-
ves introduced amending Bills for 
giving greater facilities and ameni-
ties to the Judges. So, every attempt 
we have been making has been in 
the direction of making it easier for 
the Judges to concentrate on their 
work and to lead a life befitting the 
position that they occupy.

In the circumstances, 1 am sorry
that any remark should have been 
made about any sort of influence 
being brought upon the Judges by 
the Government in order to under-
mine their independence, but some of 
the hon. friends here have spoken 
highly about the independence of our 
Judges, about their ability and about 
the way they dispose of their busi-
ness. I hold a high opinion of our 
Judiciary; it is not necessary to go 
into individual cases. No one can 
ever say that all are of an equal 
stature or that all possess talents of 
the same order. But taking the judi-
ciary as a whole, we have every 
reason to be proud of our judiciary. 
They have functioned well and they 
deserve well of every one of us.

So, we have been making attempts 
to meet their needs.

As to the remarks that have been 
made about the judges .being denied 
opportunities of service after their re-
tirement, I should say that they do no 
justice to the judges. To say that 
they are not able to discharge their 
duties in an impartial way because 
there is some possibility of their ser-
vices being utilised for public pur-
poses later, is, I submit, a very un-
fair thing, which indicates and reveals, 
an approach which is not consistent 
with the regard which everyone of 
us must possess for the character and 
the integrity of our judges. To say 
that they are likely to refrain from 
doing what is right because sometime 
after they have retired, they may be 
requested to perform some public 
functions is not cxediable either to us 
or to them. Then, I do not know 
how many of the proposals that have 
been made from time to time are to 
be carried out. We are asked to hold 
judicial enquiries about administra-
tive matters not once or twice, but 
on scores of occasions So, if the 
enquiries are to be held under the 
auspices of and by the eminent mem-
bers of the judiciary, then we cannot 
find them among the executive offi-
cer?. You want that judges 
should be employed for those pur-
poses. If they have to be employed 
to meet the public demand, then they 
can be found only among those who 
have judicial experience In the cir-
cumstances, the suggestion or the cri-
ticism seems to be utterly unjustified 
and to some extent, it savours of in-
justice to our judges.

Something has been said about our 
proposal in this Bill regarding vaca-
tions As all Members know, the 
High Court consists not only of the 
Chief Justice, but also of a number 
of judges. The proposals emanating 
from High Courts arc not effective 
ordinarily, unless the judges are m 
agreement. Where suggestions are 
made which may be acceptable to 
the Chief Justice, there are judges 
who may not quite welcome those

(Conditions of Ser- ISO.-
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proposals or agree with him. There 
are dissensions between the judges v 
also. So, we cannot assume that 
everything that is proper or that may 
appear to others to be advisable and 
expedient would also be acceptable 
m  the High Courts as such. Still 
there may be judges in the High 
Courts who hold a certain view and 
wno may not agree with some other 
colleagues of theirs. Public interest 
has to be served in such a way that 
no injustice is done to anyone.

Now, unfortunately, I should say, we 
are faced with a difficult situation. 
Some reference has been made in the 
House to the arrears that are pend-
ing in the High Courts. In some of 
the High Courts, the pile of pending 
cases is simply appalling and tremen-
dous. We have taken some steps and 
we want that by the end of this year, 
the number of cases that is in arrears 
should be reduced substantially and 
if possible, no cases older than two 
years should remain on the file of a 
High Court on the first of January 
o f the next year. I must express 
my appreciation of the efforts that 
have been made by some High Courts 
to act accordingly. In such High 
Courts, the numbers have come down 
and I hope it is possible that the 
target that we have fixed for our-
selves may also be realised. But 
there are other High Courts where 
the position is entirely different and 
where, even though a number of addi-
tional judges have been appointed, 
the pile is still growing. The addi-
tion of judees has not made any sub-
stantial difference. We have to find 
some way out.

I quite realise that the High Court 
judges deserve a vacation, that they 
must have some days when they can 
throw off the burden of continuous 
work in the court completely and 
they can find relief, when they can 
refresh themselves for their work 
after the vacations. I appreciate all 
that But* now we see that the pile 
o f arrears varies according to the

length of vacations in the various 
courts. I do not say that there is any 
fixed proportion or ratio, but general-
ly that would be the conclusion that 
one would draw. We would not 
like to do anything that would place 
the judges of the High Courts in a 
really uncomfortable or embarrassing 
position. But the rules, as they are 
prevalent at present, do not seem to 
be uniform. The vacations differ 
from court to court. We need not be 
particularly anxious so far as courts 
which have no arrears are concerned, 
but where we have arrears, we have 
to see that the arrears are cleared 
off.

We have been reminded by a num-
ber of speakers that justice delayed 
is justice denied. So, some effort 
has to be made in that direction. 
This provision in the Bill that vaca-
tions may be fixed by the President 
is not to be used in such a way as to 
hit unjustly any High Court or the 
judges of any High Court. There is 
one sub-rule attached to it which 
has been ignored by the hon. Mem-
bers who have dealt with this 
matter Every order passed under 
this Act has to be placed on the 
Table of Parliament. I cannot say 
there can be any better safeguard 
than a provision like this, that if an 
order is passed, it will have to be 
placed on the Table of this House. 
So, the President will be good enough 
to pass on to this House whatever 
order is passed and this House will 
have full right to question that order 
and to say that it is not fair.

Now what is proposed here does 
not in any way affect the indepen-
dence of the judiciary. To say that 
the judges will not discharge their 
duties fairly and impartially because 
their vacations may have to be fixed 
by the President with the approval 
of this House is___

Pandit Tbaknr Das Bhargava: No-
body suggested that.
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P u d it  G. B. P u t : ......... hardly, to
say least, fair to this House or to 
rthe judges themselves. After all, we 
are concerned with all things. The 
•executive has to frame the rules for 
leave, daily allowance, travelling 
allowance, medical aid, for every-
thing that concerns the judges. So, 
those rules, 1 think, can be much 
more likely to cause inconvenience to 
the judges than any rule of this type 
which is to be placed on the Tattle of 
the House. In the circumstances, to 
say that we are doing anything or 
seeking to do anything which is alto-
gether unthinkable, beyond the ordi-
nary laws that have been followed so 
far, is hardly correct. Those otter 
matters with which we are concern-
ed which affect the judges’ every day 
life are, I think, much more import-
ant for them than this particular pro-
vision; and in forming those rules, the 

•executive has complete freedom.

So, the fears that have been ex-
pressed here will, 1 hope, be allayed: 
if the suggestion that the members of 
the House have no confidence in 
themselves were to prevail outside, 
that would not be helpful to anyone 
When it is laid on the Table of the 
House, we can at least expect this 
much that it will be carefully consi-
dered, it will be just and fair and it 
will not hit anybody. Otherwise, 
this House would not endorse any-
thing like that. And if we can be 
sure about that, then 1 say that there 
need not be any misgivings in any 
quarter whatsoever about this provi-
sion.

1 can say definitely that the judges 
will have their vacatian. They will 
have reasonable periods of vacations 
But it will, perhaps, be advisable at 
times to let them have a suggestion 
as to when they should enjoy their 
vacation and for what period. So, I 
think the provision in the Bill which 
says that the order will be placed on 
the Table of the House has been 
overlooked completely. 1 do not see 
why there should be any feeling like 
this that the executive will be in-
terested in harassing the judges, in 
228 (Ai) LSD—4.

doing things which will cause them 
unnecessary discomfort or which will 
amount to harrassment of the judges. 
After all, we are as much interested 
in maintaining the dignity of the 
judges as anyone eke, and we have 
given proof of that. We have made 
full use of the judges, and the Hous? 
knows that we have entrusted en-
quiries to the judges about adminis-
trative matters. On the one hand, to 
complain that the executive is making 
too frequent a use of the judges and 
to make it a ground of complaint and. 
on the other, to suggest or to insinuate 
that provisions like this are intended 
to undermine their independence, 1 
submit, are statements which are 
hardly consistent with each other.

So, 1 do not think it is necessary 
lor me to pursue the matter further. 
The position is plain enough and I 
can say that there is no desire at all 
to curtail the vacations unduly. We 
have, as the hon. Members might be 
aware, a provision even m the 
Supreme Court Judges (Conditions of 
Service) Bill about vacations. I 
would rather read out that provision. 
It says :

" Vacation* means such penod 
or periods during a year as may 
be fixed as vacation by or under 
the rules of the Supreme Court 
made with the prior approval of 
the President ”

If you look into the Constitution, to 
which a reference has been made, 
you will find that the President has 
to be consulted about a number of 
things If you refer to article 145, it 
says:

" ( 1) Subject to the provisions, 
of any law made by Parliament, 
the Supreme Court may from 
time to time, with the approval 
of the President, make rules for 
regulating generally the practice 
and procedure of the Court in-
cluding—

<a) rules as to the persons prac-
tising before the court;

(Conditions of Ser- ij &
vice) Amendment

Bill
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(b ) rules as to the procedure lor 

bearing appeals and other 
matters pertaining to appeals 
including the time within 
Which appeals to the Court 
are to be entered;

(c ) rules as to the proceedings in 
the Court for the enforce* 
ment of any of the rights con-
ferred by Part III;

(d) rules as to the entertainment 
of appeals under sub-clause 
(c) of clause ( 1) of article 
134;

(e) rules as to the conditions 
subject to which any judg-
ment pronounced or order 
made by the Court may be 
reviewed and the procedure 
for such review including the 
tune within which applications 
to the Court for such review 
are to be entered;

(f) rules as to the costs of and 
incidental to any proceedings 
in the Court and as to the 
fees to be charged in respect 
of proceedings therein;

lg ) rules as to the granting of 
bail;

(h) rules as to stay of proceed-
ings;

(i) rules providing for the sum-
mary determination of any 
appeal which appears to the 
Court to be frivolous or vexa-
tious or brought for the 
purpose of delay;

(j)  rules as to the procedure for 
inquiries referred to in clause
(1) of article 317...

These are in a way essentially judi-
cial matters and even about these the 
rules can be made only with the 
approval of the President. So, in a 
matter of this type which is now 
being provided for in this Bill, there 
should be much less objection to the 
proposal that is embodied therein.

Some reference was also nuute to 
the appointment of judges of High 
Courts. Well, the procedure is pres-
cribed in the Constitution. I may 
only say that so far as this is cm  - 
cemed, at least since I have come 
here, there has not been a single case 
in which an appointment has been 
made except with the approval Of the 
Chief, Justice of India and, in mo£t 
cases, with the unanimous approval, 
besides the Chief Justice of India, of 
the Chief Justice of the State con-
cerned and of the Chief Minister of 
the State concerned. I do not see 
how, in the circumstances, we can be 
blamed for the appointments that 
have been made. I fully realize that 
the test for appointments should be 
that of merit along with character 
But I do not think that these tests are 
not kept in view by those who make 
these proposals and on whose advice 
these appointments are made

I do not think there is any other 
point which calls for any reply from 
me.

Mr. Deputy-Speaker: The question-
i s :

“That the Bill further to amend 
the High Court Judges (Condi-
tions of Service) Act, 1954, be 
taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We wiil now 
take up clause by clause considera-
tion There are two amendments to 
clause (7), one by Shri Kesava and 
another by Shri Subbish Ambalam. 
Both of them are not present. There 
are no other amendments I will now 
put them to the vote

Pandit Thaknr Das Bhargava: We
want to speak on clause*. Even 
though there are no amendments, the 
clauses ought to be put to the Houa* 
separately so that members may get 
a chance to speak on those provisions.
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Mr. Depaty-Spoaker: If the hon. 
Member wants to speak on any parti-
cular clause, I will put it separately.

Pandit Tbakor Dm  Bhargava: 1
want to speak on clause 7.

Mr. Dejmty'Speafcer: The question
is:

"That clauses 2 to 6 stand part 
of the BUI".

The motion was adopted. • 

Clauses 2 to 6 were added to the Bill

14 hrs.

CtuiM 7 (Insertion of new sections 
23A and 23B)

fsrqft « f fa r  *ft
| 3fr fa  

^  fa ? r  sjt̂  *  &  5  * r k

•=r  aft *fr *̂ tt t  f̂r fa
< r a r  «  * f t  f i r K * r  # '  7 1  1 3 m  * r %  

f¥ 4  T^rr^r t t  w ;  *  qr? *nr j t r t  
T̂f?TT g ftp f r i  ^  r̂r ĉn £

?T> *  ft ^  =̂ 1̂  | fa
aft f^ r ° r  4, ~t n, r e ft*  4  m
fe fr r r r  q f a f t  tfr  ̂  * ft ^<fr ^ r r  i j  1

4  # ^  ^  art fa  f t f  ^  5r|V 
^?r^n £ %  srTKtiT^H' kr fasrra ft£  
^pt faqr 5ittt i n fa *  »H Jr>Tf 71%  
fasr «tt fa  gTr T?*rft t t  -vTT̂ rT I 

m ^"V $ 1

* n ff  4 <t }zm  
m  apr H t  i?k
nrqr 3^ *  arrfftt<pR- 
sft xttK t̂ 'TPcr cctpt fa=miT £ > ^
Tsrtrf #  % ^  ?rsr fa*r =ft *tx  
^ n rr  r tr -  f e w r  % ar? m  £ 4
s n r  *PTrTT 5* T p T  jjjr f a  S W  ? W  fipS 

gsffa q rc f^ ^ r  ^>4
i 3r^t*TTfbpi=r * vy. j f t 

r̂nswv t  t »t% fa  4  4<9

Bili
j a i  «Ff 4  *rmn- «rrr  v f d ^ r  ^  y. *ft 
gpc'S fcwwr w r  ^ w t t  $ : —

“ Until Parliament by law other-
wise provides, the Supreme Court 
shall also have jurisdiction and 
powers with respect to any matter 
to which the provisions of article 
133 or article 134 do not apply if 
jurisdiction and powers in relation 
to that matter were exercisable by 
the Federal Court immediately 
before the commencement o f this 
Constitution under any existing 
Jaw.”

3P? spnFJteq^R 3FTWT TOT *TT 
^rt ?nrr vti t t  cfT***
| ^r4; farr r̂r*r w z r  3 r k  m  v, 
wrar « r f i ^  s r t ^ 4  w f f a  ^5ft*r 

«ft i *n?t 
fa  ?ft fs^ jH  sft

tftx w*r rr^rr % 'p- m  fa j
«rr# t  » ft  * f t f P 5HT TTffV n f  « ^ T  f  3[ 

«TT**f ift ft *1? I K?T W
'TT^nrm? vr rrr^r^ f, s * m  
*rk m  k: 3 m  w f w r  ^ t
rft afr qT^»f q rfa ?  ?rf afte
% 4 f t  «fr i jtr> ^  v. ^ ir
4  f^wr »mT | fa  'K ^ r *ti ft  r̂r w  
t  JT7TOT n  #  OTT Tfift I q fa *
arar f r f  ifT? fT j i t o i  srnn ?t> %?1%k

% ^TFH TOT Tt
aprr % :—

“ ......... the jurisdiction of, and
the law administered in, any 
existing High Court, and the res-
pective powers of the Judges 
thereof m relation to the adminis-
tration of justice in the Court, 
including any power to make 
rules of Court and to regulate the 
sittings alone or in Division 
Courts, shall be the same as imme-
diately before the commencement 
of this Constitution:"

*r« tr? «r?rF?T arrm £ fa  *rfa 
*pfto *ft? *ft SRT W  #  swr
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t* *  ?*n' «rm «f>3r«r $ irk  s s *
*POT<T 'T t i r  *ft ^ ft #  f  % *5W
jtt *rw  f  % *Fw
^  «f? * f^ ?p r %w srcnnr *nrT ̂  ifir

w  $ fa  **tt %Z t  JTrn *  * *  
n > *ft <mr *px fcsrr am*; i *r w i 
■snfcn gr fa  f  ^t =3T< fatft 
m ix  «rr fast ifo fo r *?t % %?rr5 
v t f  srra- * t f*r fawr
«rn£?? <t sn?fr |  i ^fa5* *j£ ^  
itpt*? •fTT tft *nrt<T ?n£)r ^Tcft 1 1  
*r*rc jt? *??ft fa  Tt
*ft « f m  fT f VtJtf ^^TJT VT?ft £ 
finEk i t  m r  *rra>*t vrRft^c?iR 
*it ^;fat ^  f m  t  fa *  «rtft 'w w  
ftn jtxx  wx w* <ft »? ?rar?Tarr j? fa  5 rw  
$  *rr^r % r*r tft s«sr

I fm  fafa?3T tft
w f h :  % ir? 3rr%r *rr fa  ?*r a r f  
qr«RT % «mr T#r ?  i **fa
s r t c t  ?*t% sn* n fas *** #  *ft
o r  £ :—

'•. . .. and every such order 
shall have effect notwithstanding 
anything contained in any other 
law, rule or order regulating the 
vacation of the High Court."

5*rf? n T  ^  fjTJJJTI '47<rTT j j  f a  ^ T t ^ 1 7

A  * '  f  7. i  n r  f w r  e  #  c # *  
aw *k  |!T f  $<* m x  
w  tffsnr <mr ^  f^rr eft *  ?w  % 
*nr f t  ^ rm  w ffa  m  frsr 
f  f a  H^fat <*fnr? fa ’TT ^rqr i 
*rre ^  it? ^ fa  r «nsrff s F r ^ r f ^  
if f r f  wiiiT * t  *rf £ J * f t  ?n  v r  
q v f J t *  it ■» K i i i  t| f  i A  ?Rwen- 
^  im  sr* w  ^ r ?€ t^ 5 H  ^ <tftr
vh€t?7!?H n  ?nf<rv?r t
▼tf i ft  ^thkt ^ i| m fam w i 
v f f  *r ? t f a #  T T f % *ft f r r r  <PRtfi^^T

am

* t  h t *  fa^- q ^ v rw  % ftm n  
^  <xt «rtr % ?rrt
% 5HITf VK Wfrft  I

$«rr' wpn^T *
^ T t f a ^ « K V ? r » r < ? T | f a i m v  
w  # > ar#ft ?ft fif vtV

'f *rr > £  *
t^ rnrrrft % m r̂

i «rprtaFr f*Ti^rr m ^r ^  
i f fP ^  m ?  fa?ft t ih  4 «<t  w?t ?rvftr 
% ^ rw  ^ jt  ?ft 5>, h > % *arr*

> ^Pcfr i ij#  'jtt ft 
f a  t m  ^ P5TH «Ft fTZ  ■*ft *T*TT
ift :3ff3ro fr rm r ft  % but, « p #  ?tc? 
?t ?rh <i^rT *3*1 i n v
TTT? 5ft ^  VT fa  f̂t ^  S* 
JFir't^^TR n spx ^>: | m^r

aFt w t o t  ?i?flf t  <rVr =r
5  fa  5»r f i r -w ?  ^  i fi^irt
irw m r t  «ftr *  $ fa  3 *
f o r  % sf<TT arr? ^  t o  *nr p f  
« m  T̂*T A <T I ?TTT » t
l?T? TT ?  *tVt ^  W  ^t #  rW 
fa f̂r ^t ^ ‘r f t  fnPTT f
w k  ^  ^r-jttt fa  ’srrq- f  ths «pt t ?  
f  I frn^ZT^T ^  *ft^T»ft $  wr 

% i n w  ew ?rt 
?^ * rrr ^ f t  T |r  i ,  mx t  x $  
t  i ^rfjj^TPT % fcRTO^rtT 
if r̂r % ^ ^ ( ^ 3  it) % fTT TiT^
*tt*t ^5ptt r̂»? ^ x  ? t  ^ i 't t ! «r  ̂ > 
r t f v i  ^t w t  ^r A  f«?TT« f  
fa  3*ret qr vfanrRRT *ift an^ 
f̂t WT3r t  ^T^rnr ^  trr f  

^nr ?W ^ jff I

<TTO ^ fa¥  TC *  tflr fTT?fr |, 
?ftn *ft ’ TTt’TT ’TT#  ̂WT>T j| TIT ^iT^T 

^  5t^ % ^Pnr « n *  « K n ft
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* v t ? r r f t ^  t o

w ^$'fafaFf<r*n!TVt*
*mr m f 5 *w #=rr arw 1 
irft *tt ffjjr t o  $ fa t t fw r  
*f ifxr̂ r *rw ft%»fV 1 ji q frro  |  
n v m  3zt * t t  | 1 s*r% farc. 
nrjqvt ^rrar Khnr %fir 1 trro 
apff apt srcrc «rrr ^  i ,  Htnf 3 sp*tt 
3*r | fa  *ftn t o s t
*  vftK f#rt ^ ^  tft *nrct f
f a  * r  ' S w  af fipft ?rft%
% r r  ^  1 t o  jtchw £ fa  tft 
i^frv4  s*r ?r? *r ’crrr *re> t o t  
^n^ft f  f a  f^TR r̂ ,3̂ f r  ' r w f  ? t  

t5rw 1 ^  fa*ft *ft ?Pi[ *r ^Rrfw* ^  
fc 1 *r# *nj f w  «tt fa  *pp

5f ■’ft T̂rJT ^r >fT
^ t pt? ^ t t̂t *n> 'T7' «*Tct 5 fa
w r f t  & fa  ^ * r  vt ?t ^  't f t *
^ t 3fTTT f a  f  tTT'ft 4 % ^  JfT <frmT 

V ? I »f W TT $ fa  f»PT c l^  & $*T* 
fwtt^CT ?m t-w fr i m  
*pc% |  <ft? <m -?m  f^tCTW  *

% 4 ft; *rfo$fc t , OTt errs % 
wjfeTpft Ht WT 'B^T *j? *rr$ ^r 
KV #TT ^T%tt 1 X(T3[ V P T ^ f t™
fufH d̂7 ?m r̂ ^  ^  ^ t % farr 

^  ITOTT $  %fa*T TO 
afTifr T O  W<af<SfTTTi  T̂ trsqp* ^  |  ’ 
TO T>ft fa f̂Y w r c  urt HHi<ra 
<ftt qr  TOSTT fFTTO  ̂ %% f  HT ^  
jR tf ’  tm ^  ^  t  fa  ftnxt 
fatft *ft f r ir o  =T̂ t w t  1 iifHJnKz 
^ t v m m :  ^ fa  ^ ra r  ^  fa  
^a% ^w R f v t t o  eHTO^ «ftr

*H5 ^r?TT >ft * r  w f t  | fa  
«?r*r ^rrc *mr m ^ n  1 r̂fâ i

TO ^  W t  5TT? VT'frnTT f W  ^ 
m  TO *pft fpr w  ?n^ fnr 'frroT v r#

N̂tt ?, ^  1 'tm r ?rf v t is
T #̂ 5TST ^VtT ?fY TO '  ^ = sm

^ «m  w ? r  ^t Hwrw <smr 
35T *PRTT t  7

qfr Tt JT? >ft fTPT^ ?t r f  ^ f^
*r *^=n> ?Tf ^  ^ r f? r o  f  1

^  ^  ^  ?ft A  v c i  «f^tt ^ r m  
5 fa  ^npr <far5tr * m r  n r o  % pm 
^  ^ t  ?Wr 1 i t t o  »rt5R- ^
fa  ^  ^  ^T^t fa  ScTft fft
^?T% TRT #  f t  ? w r  «fo*TT r̂T m t i  
^  I >3+i<w ^igt irox SWlT I Md<(i 
?raiT ^ ^pt «n fa  ^5fm ^  h

«FT ftpn  ̂ ^fT (JT t%SRT
^  ?T ^  s  1 w 5- ^  srmT fa  
< m i  ^T *T£ r PT f,, pft1? N fiffg t
?rr^ ^  ^ r̂r ¥1 ^  t r  ^
fa  t f e f  W  ?t, ?ft tf 5^7 *^y tftr
%fa <S»mT frht sftr w rr  -3̂  qr 

*TPT% ?̂t ^t?T W I T  *ft 'aft ■T Jf^t #THT 
if^T ^ft WPT =̂ Tf% f  I %fa^T ? ^ f  W
m ;  ^ fa  *tpt % infe<! »rr?«r ^  jf»r 
^rrfr ^ f a ^ f ^ T ^ t « s j t ? r | t ^ f t  
*ftx %a^r f^ ft ^T S(f|qT fftift, 
5^nr ^  ^rf % » t ^ t  vU  
tv n isp T  % :7frtf mft ^r»r ’T ^h't- 
fipr ’PT 'TfP | 1 ^rr> <gT̂ >yqr t̂*r 
f a f ^ r  ^ ^  «p?t | fa  f*r 
^Tf^- fa frrf m i * % ^  sftfa 
^r%  ^rnrpmT ?r f t  1 ^  ^  ^  <r«gt 
g r g  srar p rrt 5t^ftrf?r-

*i<  ?Tf ^t ^£fa€t xfrt
frnf^fr % ^  ^  ?tt5  ^ t itet^r*-
%n x t f  1 ^ r
^ e r  | 5H5T fa  #  f W ^ t
TT T O  ?t ’tfrc ^T % KHT oftfa 
^ f t  ^ T  % STPT $  ^
w w  f  ifrr ^r%  van ^ r r  
^Tfp’ <fr fa r #%^r % crt ^ >ft 
3(̂ t q^t«JS W t ^ t  f^FTRT atraT | ?

?rt m i*  $  y w fa'iK ^ c r f 
t̂cft t  <frr ^  «ri f w  «rr fa  y^ri
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r& ft  =?* vttit f  tflr ^  
^  fast hptt ^ ? r  $  eft <»m t
<T?% *PTT *FFJte$$R # XVftXt «F^  
trt’f t » t  ^  % ftr=mR $
* m  mnwT ??rr «r?* ft  wr gt *?tt 
*m ft xn f  vnf 4 *m t tut 
^ffjrer &rr, rft f tpt itttvn-'ft irp  
s x  =̂ riR srfk^r «mG zt gsffa ^  *>r 
jftfa j f t i  % *'.-$

?rf f t i ^  % * ¥ *  % s i r  f  
^"r ff f t  * t  m  ^  qf-re>ffo=ft
WT-fT I  rft ?3T ^  V[ T̂ fT
T̂ flf^JFTT *rTT $  *t*T ^ 5  % r̂fê T 

7 T  e f t ?  ?  * jY ? ^  f  ?  t f t ^ s w u a 1 

^  4 *r*«r ^ * n f  f t i j i  f  * i r  
*T ffo r t ™  » OTrtipr f t*  j j*  
^tt $ fa  A im r
w m r ^ r  ^  '7’̂ Rt -p  s fr frftw  $,

#  tfr i'rf'm  | *ftr firfa^jr 
f t  vtjtfim  % g w r fir^ rr
I

ir-ft ?rfnr % Tff %mr ff  sm i A 
*%5r̂ T f  ^TifcRP ?7 ?rT5 srrRrf'T 
t k  jrrf ?ftf % - r* *  v t
*Tf vff wtri nfrr *f^5tt m 
*ft$T forr m  Tfr $ f c  
*Tf*Trm<r ^  ffm x$r $ i 
q rr *^7tt ^ n fa* *rff Chr • ?*r 
errr> 4 *r<r«r % w * ^ c tt 
f  fa  ar$t m i m  »r^m ^  
^ f - r r ’ nr «pt m r ^  t  sr> ar t̂ cw 
q-fPTW? ^frf’PW'T ^r ?rarm | *rf^r
tfrf-RrzTT ?T 3TTT f-  T « 7 ?FI ff
» n rm  f  j t  jtt^'̂  T f f  xrx 

vr^=TR T srf” ?fr ^ r  % ^  4  
v rfjtrrT ^  % ?rr? f f  zrxfaim sft#- 
Trjt =r̂ f f> i 4  ^rr^Tr j  fa  
*TTt?J f t  finrfoft f t  tTr^
TSTfT ^ T T  t  ItX  f l f

f t i *  *&s g fytf f t  f w r  m x  

w i t  fe g irm w  tftx f m  ^ fir  %  
IF  fT fr  ^ T’Tt $  5ft »nrf$r 
v\x s'w  firf ^ T m u*  ^  

pr Zf% 5T5f »n?i% % tix  
t t t f r  *pt ?»r ^rr v% f f  

st$. ̂  Vrt % t̂tr̂  4 m̂ r % 
f^ r *frr f  t̂ptt ^rrar« 4 ^  mrecrr 
fa  cm  fkfawT % ftw j? 
f r i  r r fT T % 5 T ^ fa ^ r ^ ^ ^ T W  
wr *zt ^  < m r  t o  it?  j
A tot sr fa ftr?r 4 $rf ## ̂  
=rT? ^  fsr" fa?r > $ t f r  Wf
& rty F & r t t  f t  snrr' r^r-n 11 
«rnr ? t  w ¥  irr ^  v rr  fa«f̂  in  §  
«r̂ %faT ttt TTfa?t sT̂t rftr? r̂tfa 
*nrrrr'R % *rn %■ ft,
z^ T t f  ir fq fm s ft n>?irz%Ti f r i ^  

f r  .VrPrrt % ^ r w i  % i

Shri Narayanankntty Menon: Th«r«
is one point which directly arises.

Mr. Deputy-Speaker: Hon. Mem-
bers may be very brief now because, 
we have already trespassed the time 
limit

Shrl Narayannnkntty Meson: In the
various amendments which are in-
cluded in clause 7, there is one ambi-
guity which exists. When both in 
respect of leave and alto pension, 
the term ‘continuing Judge' is defin-
ed in the Bill, the hon. Home Minis-
ter owes an explanation to the House 
as far as the seniority of these Judge* 
is concerned, it has been left out a* 
far as this clause is concerned. As 
regards the Part B State High Court 
Judges, we all know before 1st 
November 1956, the Chief Justice of 
India visited all the Part B State High 
Courts, sat along with the Judges and 
scrutinised their capacity and selee-
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tions almost were made for conti-
nuing employment in the subsequent 
Part A  States. We find that as far 
as pension is concerned and leave is 
concerned, liietfe Judges will have to 
their credit the service u»ut they 
rendered in the Part B State High 
Courts. But, as far as seniority is 
concerned, We find that that seniori-
ty is not taken into consideration. 
"The services of those Judges at, Part 
-B State Judges are not taken ̂ so far 
as Part A  High Court Judges are 

-concerned. The direct difficulty that 
arises today is that because of the 
'contemplated decision of the Govern-
ment, when a Judge from one parti-
cular court is transferred to another 
court, a Judge who has served for 15 
•years in a Part B State High Court, 
who, unfortunately, on 1st November 
1856 has been confirmed in a subse-
quent Part A State, will be considered 
to have a service of two years when 
he goes to a Part A Stale which was 
a Part A State before integration also. 
He would be considered a junior to 
another Judge in that High Court. It 
is an injustice to those who served in 
Part B States, whose capacity has 
been verified and appointment has 
been made as a Part A State High 
Court Judge after 1st November 1956. 
'I hope the Government will take this 
aspect into consideration and the 
seniority of the Judges when they 
were functioning as Judges of the 
Part B State High Courts will be 
given to them. So that, a« a compu-
tation has been given as for leave and 
pension rights, in the future, when 
transfers are to be made, Judges who 
were functioning in the Part B State 
High Courts tor a number of years, 
may not be considered as junior 
Judges when they go to Part 
A State High Courts. I hope the 
Part A State H'gh Courts, t hope the 
hon. Home Minister will consider this 
aspect and the obvious iniustice done 
to the Part B State High Court 
Judges will be removed by the Gov-
ernment in future.

Skri Frank Anthony: I shall be
’very brief. May I say to the hon.

Home Minister that no one intended 
a remotest reflection on our judiciary 
St any level? What I was seeking to 
underline with all the emphasis in 
my power is that this new clause 23A 
does definitely subvert this principle 
which we have accepted, of separation 
of the executive from the judiciary. 
Apparently, the Home Minister waa 
pleased to base his answer primarily 
on the fact that in some High Courts, 
there is a tremendous accumulation of 
arrears. Probably, it is to resolve this 
serious accumulation of arrears that 
this provision has been inserted. That 
is what I understood the hon. Home 
Minister to say.

I shall deal with that aspect first, 
whether this power to curtail or 
modify the vacations will even partial-
ly meet this undoubtedly serious 
position in regard to accumulating and 
increasingly accumulating arrears. 
Take the case of the Allahabad High 
Court. I think the Prime Minister 
once in a very savage attack, or the 
Home Minister himself—the Home 
Minister is not savage; he is always 
a pattern of statesmanship and sweet 
reasonableness—but the Prime Minis-
ter I think was rather savage once in 
his attack on the accumulation of 
arrears in a particular High Court I 
think from the figures he gave, every-
body who knew anything about courts 
knew that the reference was to the 
Allahabad High Court There are
20.000 to 30,000 cases which are in 
arrears. As a simple arithmetical 
problem, if the Allahabad High Court 
with its Judges is not given leave for 
10 years, no vacation at all, working 
out at this generous estimate of 
average disposal of four cases a day 
—over a period of ten weeks over a 
period of ten years, it will work out 
to 100 weeks—will they be able to 
resolve these arrears of 20,000 or
30.000 Mses? Thev won’t. Some 
other device will have to be evolved. 
Either we cut down the approach to 
the courts or we have peoples’ court* 
with summary disposals. But, this 
cutting down of leave with the inten-
tion to resolve arrears is completely, 
I submit with respect, misconceived
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[Shri Frank Anthony] 
approach. It will not, in the case of 
the Alisha bad High Court, cut it down 
In a period of ten years. Hie arrears 
will remain static. What is happen-
ing in the Supreme Court? In the 
Supreme Court, the arrears are al-
ready in the neighbourhood of 300, I 
am told, in writ matters only. I 
feel that this provision is not remote-
ly justified on the ground that it will 
help us to attack this problem of 
arrears

A greater danger, I feel, is this. 
Those High Courts that have accumu-
lation of files will be told, your holi-
days are going to be cut because you 
have these arrears I know what is 
going to happen. I say with all due 
respect to the integrity and sense of 
duty of the Judges, that the Judges 
will say: ‘ 'Well, we are not going to 
forego our hard-earned holidays. We 
will do two things. We will not 
admit cases, however good they may 
be.” It is all in the admission of 
cases. The disposal of cases in Ixmim 
is not difficult; it is a purely discre-
tionary matter. As the Attorney- 
General remarked with regard to the 
special leave days, i e., the days for 
admission of writ and other matters 
in the Supreme Court, it Is a gamble 
par excellence. You never know 
whether you are going to get your 
writ admitted. You will drive your 
Judges deliberately—of course, they 
will not, but because you compel them 
—to deny justice. They will say : 
“Out of ten cases today, we will strike 
an average; we will only admit three 
out o f ten.”  That will mean that you 
will drive them, because of this pro-
vision, to deny justice.

As I remarked on another occasion, 
in the courts of final resort, the 
absolute hallmark, or the only real 
hallmark of justice is a full and 
patient hearing. Already complaints 
are being made that because of this 
accumulation of arrears, the Judges 
are inclined to be impatient, they are 
inclined to dispose of cases summarily, 

are Inclined to dispose of cases
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superficially. That trend is going to 
be accentuated. I see in this provi-
sions all manner o f dangers which 
will ultimately further undermine 
public confidence in the judiciary.

I think the hon. Home Minister mis-
understood us when he said that w e 
did not want retired Judges to act in 
judicial or quasi-judicial capacity. 
That has never been my position. I 
say tftat you use your retired Judges 
as much as you like in judicial and 
quasi-judicial capacities, but I did say, 
and I repeat it because I hold that 
position strongly, that by dangling 
before our Judges this prospect of 
executive preferment as Governors, 
as Ambassadors, you have demorali-
sed the judiciary in the first place. 
There is no question about it. The 
judiciary has been demoralised, and a 
much greater evil is that the public 
point to Judges who perhaps were 
men of unimpeachable integrity; 
because subsequently a Judge has 
become a Governor, the public look 
back with hind sight and say: “You 
see that judgment, that judgment wa* 
on the border line, it had an execu-
tive bias Why had that Judge 
passed that pro-executive judgment?— 
because he had this governorship in 
view.” He never did, but you give 
the public a handle to criticise your 
Judges; you give them a handle to 
bring your Judges into disrepute by 
having this kind of measure

I make an earnest appeal to the 
hon. Home Minister. I feel that with 
his high rrgard for the judiciary, and 
I share his high regard, the simplest 
thing is to leave this matter to them. 
The hon. Home Minister himself has 
emphasized their sense of responsibi-
lity, he has emphasized their inte-
grity, he has emphasized their sense 
of duty. Cannot he then from that 
a fortuyrari leave this ordinary 
matter of leave to them? Will that 
not be the only step consistent with 
their dignity, consistent with the 
respect that you want the Bar and 
the public to accord them? What 
will happen when this goes out? The 
Bar will smirk, the public will laugh.
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* m  I  %  #%*H f*T W2T t |  f  ITT

5  i q f t  re t*  * t  «tft ifr ^  »rf ft

and they will say: "Tour Judges today; 
are being treated by the executive like 
overgroym school boys. Their holi-
days now are to be varied at the dis-
cretion of the executive.’* It is 
nothing we are doing, it is something 
that the provision is doing It is 
bringing the judiciary into discrepute 
Hie Heavens are not going to fall, 
arrears are not going to be cleared 
You will only create resentment 
among the judiciary, and it will defi-
nitely be a subversion of the principle 
to which we are committed, of keep-
ing the judiciary and the executive 
completely apart

TntTO ®r?r *z* ^
f-T I  fa  =̂TR- VJ f*T *  *r f*T*^r 
fzm I ffJW *  Rft 5TT3T fa

J rn f? ^  '»Tt 
2?fa % OT?n ft fa  w
frm  fa  Jffl' i TiTr? 3 *  ftps q ft ft
fa  faftrrTT^*TT3FT;>3 ^ ^^-rr( { ) 
VtT (5 ) «TV ^  fa2? TT? ffV  
jftfa  i

' (1) Every High Court shall 
have a vacation or vacations for 
such period or periods as may, 
from time to time, be fixed by the 
President, by order notified m this 
behalf In the Official Gazette, and 
every such order shall have effect 
notwithstanding anything con-
tained in any other law, rule or 
order regulating the vacation of 
the High Court

(2) Every order made under 
sub-section ( 1 ) shall be laid before 
each House of Parliament"

7f* ft  >ft¥ Hf ft f a  *P K

m i  % v n fa v  ^ r m
^rr^rr tft 5T? qrfirowz' %
ft*rr xttr ^ * q  fa r  *ft *ft n T rw
T^ift Pc Z *  1TT5TT 3TW fa  ^
*n»rr i *ft *»? ^

* f?rtfip £  f a w M ^ r
% f^TFr #  ®rs s f t  ft fa  

iffftfc  ms ^ F T  ?T*WiT fa  CTt m i  
T T *  % t%SM *  *  I f>T
rqfir̂ T: t o  3  i w  ft xfrr $  ^  
ft«T foPtre'*' W f  SftTRT*
ap̂ TT s? atfTr ipT Tt ^T T  ft fa  
% tV»P" i r ^ f  vV ■’ft rrq-
fa  VTX % |r) qr ^%5pr
*  f  $  T i f t  m  T P T  I

*sfr rr^^r * t  
***  rnp TTT̂ T f i r *  % *VPT *  w, 
fT  ?ftt «rr fa  ? art?- «^r
^RTfi Tt fa  ^^TT-

 ̂ trtr gift*? % ?3r^r # 
T t f  Hft ?> n  =srri%rr ^?nfa
TT-fT T O  T̂7%
5 fftr Tt-Tt f t  ^Tftrf^TFTT-
% f^rrT f77frtM ^rf i x r r s r ^ ^ T ? m  

TT3T, q V  ^ fn ^ t
f̂t 3TT fa  Trfxfsr^T T O  ir^r^T^r 

^ 7% |, 1 ;ft tt% 5  fa  v t t
^ f t  f t  ^ t  ft i qm 
%n ? F f  SfTT ?Tft ft fa  T O t  
tT^n^spr^irr^T^rr^i $rf m i *
*  ^JTT % JTTTk-Ĥ  j^T^T f3fT m
i t  W  «TT fa  £  ̂ f c f t  *t

M  ° f^ r  v t  ̂ c|zrT ^  f t f r
f  gr? fa  fin^: m i *  $  x »  %

*3for*R:ftJT?r ^ r ^ T f s f t f  i

anrfa 5 t^ t  f t^  ^  ?rt 
? t , i f  *r^t^ ft*n  * m  $
WT ,TT VTtfa ^TH &  TPTT

ftcTT’ifT q’Tr 2Tf ?TTf
^ w f t  TTcfr «ft I m  * T ^  ITT ^TK 

% jtk  srr  ̂^
fft ^ fa t  ^  f t  rnp Wftrr * n



f,
!!JIf.le~b£lli:l~eh~~t-b.Ie.'ft.6illl,

~;<~.:t~.b'Acc~ioltdJp-lQ¥h
~lliYjn.JL~~.qrl.l:t!H.2:t....~l!!.b>..ij,b

}~·t!J~l:L~~:fl!~.l2iE~!;1;£
EJl.hl.l!.I:!.Ie!tiolEiJ¥!loQ~~.l:h

r,

'",

I1,~.JHt..£~~jl~

~J.Ie.!!J~~~.1.E.l,H5~~.I:!E.~¥ll~

.~~(t))~.b(~)l-Ui.12l!plJ.It
~"l'J~!-9j¥1.P..Hb.lt~l:'~J.Ii~

I~.I:lli.1,,9l~-l.l:il'-l~'&ill.Ej
~J!f-'tHk~f~~:LYj.1,,1.J.1)-l~

b!lJ:,0l-lliU!Jll!£~:r£-lb~~blb
~~!.~.l:J1.llilltEJ!~-Eill!jhh
.\::'1i~lJ!-l!Hllil.Ejlh9j~H~}~!t
I,~~2·flli}'~.InJ!:?Sl':~t!t~1.lJ-ll?tt
J:igJ.I!..{~§~h!:l-jl:Jfjll:IH:l.ltill.l=J

.D.bll~~£~blliLlh.~~:I.&J

!lob~1.l2,gJ~!Uh:?!,!=1.1!~.~~L~
~-Ell.'lI~hb~!tV<~!hJ~
.?{,(.qLL.bJJ.~IH~~i-I!:l!,hHi-

~.hHJhiJ!~-l!!-~-lb.l"h~.l:!d~

H"JlliI,!,},!hi-~.i=ili,!l~'&'?:tJk

J:~~{~}I~l.l"li~i~b.ysD!'
~b~£.H~lh.!E,l,!j~b~0~
~~.i£-lb~~.b.l:?lh!t:g~~k

I,}Jle.\J:tl?:l~.\J~.wo!:EFjh~~-lIDt
.till~io£~~J.&iI1'1kh~-lbI£!!k~
?.I...!!~},tb'~lkh!elli.t.iiol1~!hJ

~1J2..t£.&~!l!j:lJi£~!h'&1;£:lh!b.I.&~~
it.1...1bJ.iX*,.I:!~~'£Jd.J:.1)~.(~

~..I:tl!h}t.b~p~i--l~:t.I,,!:E.It~~
,l)J1J£.I,l.~.l:k~J~.!£~~~.!Ul.l::1.J!h

IE~~le.\..Il-..I:tA¥io~h~.,:;~!U>Jh~.12~

~.b~!hJ~~J.¥~.till..\J:t~J£~k

~.lJi~~},}lliI~J:dl1dtb.lli!h,g,~b

~b-l~~.It-?.I..~~/J..td!hJ~~.h.&.h

:ttJttz~J.LI?:.\}'~~.I,J:t!h~Iitt~2J~.?
Int!1!!;"ij}~'1.E-l~,~.c~.\J:tt!h?Nft
}tli~~hI}'-l~J~b.ti~J.ltpi'Jl.e.
ij!.~b~lL~j~,.I:t..II2.!£.""s<)Ib.:? ...;....~•..~~
.!i:!~~ltltl!hhli,.h~!l;Q~:g.llD1J&~

I~ill.l.k~~11-t'}tli~11·.~H!dd::~

-ltlil!hl~}'4MJI1J.jEb~Jl~hS,l.1Ji

~~~~..JtbJg;.~.!fh'b!"'~£.It.b.~
.(lk1~}'J;;~.I,f.~g)f'.Eo~.Db.el~

I£}JhL:1l:H.h.E:gH!1lli1.geLd1.L·}t ,,,'

lie:!oil!lr,l?;'l!!l!1'J::.,l>~~..~.\:,.!!tlt

.ijt..l.kH~~,.l:!ja1..£,~J.tLl!.J~c
Iu"cI#,1'i..!f}.111.h1~.ijibU~E

~~l~J£~:X.~J~J£~~.ll.2jl:L~
lJ:l.I~k1.klS.~,,~I~11~.LI:l..!!!
l.l::.bJ.&l!h_~l~4.11.u.L.!l!l.h~
~ll.l:~~!J~d_~~!W:!~1.
~6'~6~.q.l'-t.~}.l~~}..Itoc');6

Il.££,J!~1.!.b-Jll!~&'..,.!l!~b
~1.\.,.Y1~4.t.~~"ll:~J~!.J.It
-l2~L!,~-I#-I~~~ft.Y-~~Jlli~

~h.L.b~.12:!?~~~~~.b~l~

~1i-:t.2~~nUt~~~Jl.t.b!~.e.
~~~f.l?.I2:t...Ut~l1t~.l!!.It~~,J:l1£
W..Ek,lj~,l;.ej£IHi.l:.J1;,;£l.!!!

~h1.!!~h.li~,J.t~gH-:.~:I..lh
..Ii~~o1kJ!t'.I!~k-'t.h':t~~:l~:t";~J:LVi
~.I!!!k.!t:1~}1~.hf:.~J~~h1.hJ.&.

!!kI!~,h~~~.hkkllil!hJ~
~~~l..t:~jAE.l:ib.&l.l::-E.l::4~:

.\::'lio£~!.J.I:t.}II~~Ilbl.I2:t..!B

llilk~.h.b.&l!h!.J.I:t.~il.J!l~~
-~lh.!1!..E¥bl.E~:lJfk-lll~.I?J~tL~
lli.ill.Ikll~JJ~J:.c..!l!k~~J~.I...!!!

J:~~.I!!!kl.U::~JLlJiI£!kH~j~
~~lk~.L.l::4~~.hJ~I£~kl!h,

H}..I:t.!llJ!~~~h~~ll.l:iblt

.!t},-lJi!<~b~ll.I:~..I:t.!lilII.L.t::.

.~.blt~~!h.%lt~.ei.\)iiliJ.I:..<.!!!•.lllk.

llH1
1u.aW.P'IWI'WV(aJ~a

VtI'J.3SJoSUOmpUO.:)assrH:!aw:!AONLI



. , 

High Cou.rt Judges 17 NOVEMBER 1958 (Conditions of Ser­

vice) Amendment

Bm 

� -;a-��er;, f<lim ;;rr t� � 1 ;;nfc:� · 
, , � if it f� 6 �FIT � fo€1'T l'fl:il � : 

"jurisdiction of, and the law 
administered in, any existing High 
Court, and the respective powers 
of the judges thereof, in relation 
to the administration of justice • 
the Court, including any power to 
make rules of Court and to regu­
late the sittings of the Court and 
of members thereof sitting alone 
or in Division Courts, shall be the 
same as immediately before the 
commencement of this Constitu­
tion.". 

m � �r crm <liT .:n+r -1r � mm 
� , � �� � liR tt� mgj nn�
ffl <1"T � �-n .r@ mft � f<fi <lm 
� foq- �i:r cfiT{ ITTT<l>, in;.� .f(T � 
�ff � I �B"f� lf� qrcn: � � � 
tir.fr .fr 'i:fTI�C!, I lfT�c cti1' :f��H 
cti1' tt�c �;r cfiT m�ll"R' QTrfT 'ilTIQ� I 

'tfIT<9"lffif� TI lf� cfiflr ;jf�"{ cfit,TI �fil.t:!'. I 
� �f <:irn oiga ;,n,r �r l'fli ? 1 
<f� � I:!'.� �m, 9:�r lM �r <I� 
;;rcffiif if � lTm ur fcli '¥ o o �qr� 
� iifW � ;;omen !fH;ft �W>IW if
� cli@ to � 'ti@ Z •' o �- I lfq ;fr Q.f(lf"{ 
;;r.rr �T � r_ <T.rrr forfdt�u ii) f�;rr 
cf�"1'Tl'i �ft � Hl'cfil' i:rr @'QToi <:HT 
"fITQ'!: I fi I .n if \a rfT � ft fl" � fn 
·�TIT i:r<: ijff� K

0 
;().:: <Irf� cfTI� q .T QT 

;;JTI g I '+{"!Fi �rl:il'fT �T ITTQ. � �R 
�m cf� � .ifffiT g �B" �T clf1" cf;jfil: � I 
nr �� foQ." iq"'l-i� �n:l:ii <ti1' �'!:fr�
cfiv'!T "i:fITQQ, <ilfrfq; � fffls � 
;;rf� f�r�s , m"-Jfif,c;; �er ef(l;�
�<li�

... 
�T int t 'l,.f"fiT �Ni cl,�,TI' •ffffQ, I

�c:i 'Q]f '1ilc_'T <FT <fsd' ·,;�T�T cf<fd' 
�T f� If clf1" q;jf Q. ?r lcf,l ?fT ;jffffi � I 
�·T ciT .:i·t_ .:T<1' � f� ll� <fifi:r faff;ic 
i!>T ��a1 qif 1!:<lr ;jfflf err ,q:;;� �ilTT I 

cfit�� PR if f� §" TI � 
"Parliament may by law confer 

the jurisdiction of writs etc. con­
ferred on the Supreme Court on 
any Courts other than High 
Courts". 

�prnr m if f �;; t r;;r if f'tj'tfi 1zirrir 
cfiT � � m'( ITTT -1�) t l:iT Jfi �"1'!1'11 
� mi:i:�r � �- ;-,,.,<fir ftc f�r clf1" 
��re-�1 if cii 'f<,T fcF!IT ;;rr;:ir �11):v I 
"fR '9H �mt f <c: �i � .-t q' m J � 
�·h: s;3.,l,r cTll srr!lf\ r �;;r �r�r � ,
ii' ij1l � :=rr � fcF <l \?. Jf r "firlf � li 'if if 
siftn �T �T t ��� '3f3fT rf>T � �q;; ft
� ,:i� mt� q-1°{ 'lif'!:.'1' li"r �aifr � 
f;;re-,r.) � � <l� of.I'll' ;;ri:rr q_T l'fliT � I 
m;;r �� it�'=;, q.: f rcm: cFr� <liT uirzr 
m<ir � 1 �i, 1 -i:i � .;rt <f :rnr t �r ll1l r � 
<l� �a s;:;:r ·?: <fffiJJ" � 1 P.' err -q1'6fff 
�T i� W � ,q:;;� �Cfir'3f <: l "7l itl 
f;;r;;'P i:rr ... i:i � (fr f F �i:r mJJ" �r � 7 ;r,; 
� m if !� :fi T<,'T cfi"<: °ct �· I 'l;f' iff ell 
flli f,rf-,R� tlT�Gf rf ·.:r "' ;;. . '. fr.n � 
f fi � ;n;r Hf�T t f: ,; :f 'P , i cf frq; if 
f f'<l''P � °{'q'f ;;iT� I ·.:fll1. '=!'fl. -if· .ff �� 

,._,�<f' maT ell' o�liT �J:f f TTlTcf cfi"<:d' I 

� �tl' <fffi,if 1.9 �i fer i "f.t(TI i m1: 
'q�dT � fcF ��;, lfi" Jl'f ni .:rq) <fi'( I 

Pandit G. B. Pant: In fact, many of 
the arguments that have been advanc­
ed are hardly different from what we 
were told when the matter was refer­
red to in the course of the motion for 
consideration. I regret that the sub­
missions made by me have not effec­
tively removed the misapprehensions 
of misfeasance of some of the hon. 
Members who have spoken over this 
clause now. 

Pandit Thakur Das Bhargava bas 
again referred to the Constitution. He 
also read out part of article 225, but 
perhaps he did not read out the whole 
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« f it  I would just invite his atten- losses ita force and becomes almost
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"Subject to the provisions of this 
Constitution and to the provision* 
of any law of the appropriate 
Legislature made by virtue of 
powers conferred on that Legisla-
ture by this Constitution, the 
jurisdiction of, and the law admin-
istered in, any existing High Court 
and the respective powers of the 
Judges thereof in relation to the 
administration of justice in the 
Court, including any power to 
make rules of Court and to regu-
late the sittings of the Court 
and. .

That is, all this is subject to the pro-
visions of any law that may be made 
by the appropriate legislature. Parlia-
ment is certainly competent to pass 
such a law. So, I am really some-
what surprised that a lawyer of his 
standing should have found some 
difficulty in appreciating the validity 
of this clause.

He referred to certain other matters 
too, but they do not call tor any 
special rejoinder, as what he said was 
exactly what he had stated before.

I was somewhat perplexed, and 
maybe, even amazed to hear certain 
remarks of my hon. friend Shri Frank 
Anthony. He said that if we curtailed 
the period of vacations, or if the judges 
feel that the period of vacations may be 
curtailed, then they will reject such 
petitions which they would otherwise 
entertain; they will hurriedly deal with 
the cases and try to see that the 
file does not go up, and not be 
worried about the merits or the cases 
and the applications. I hope our 
judges are not made of such a stuff. 
H ist would be exceedingly deplorable. 
That indicates the view that they 
•are more for their own comfort, and 
for their leisure than for justice. I 
cannot possibly share such an opinion 
about our judges. All this talk about 
feedr prestige and dignity and so on

He also said that mere reduction ol 
a few days in the vacations would 
aot prove a complete solution of thu 
problem of arrears. I never claimed 
that simply by this we will be able 
to reduce the arrears, but if all the 
High* Courts worked for one day more, 
they do as much work as one High 
Court Judge would do in the course 
of a year, more or less. So every 
day's addition to the working days 
would mean so much of saving to the 
taxpayer and would also result in the 
dimunition of cases to be disposed of 
by the courts. I think the disposals 
would increase and to the extent the 
disposals increase, the arrears will, of 
course, inevitably go down. The 
arrears by themselves cannot be 
cleared off that way. But I think 
Shri Frank Anthony will also concede 
that every .day's addition to the 
working days would result in so much 
more work being done. If that is so, 
to that extent, the arrears will be 
reduced.

As I stated before, we have not 
been relying on this alone. Whatever 
be the changes we may suggest, we 
will bear in mind fully the needs of 
the service and the nature of the work 
that the Judges have to do and will to 
the utmost try not to give them any 
cause which would result in any sort 
of dissatisfaction. We have tried our 
best to maintain relations of utmost 
harmony and cordiality with the 
Judiciary, while in every way respect-
ing thir Independence. That will 
continue to be our affort even here-
after.

There was one more point, to which 
reference was made by Shri Nara- 
yanankutty Menon—about seniority of 
Judges of the former Part B States. 
This question was settled at the time 
of the reorganisation of States and it 
was the view of the Chief Justice at 
India—and we also agreed with
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him—that where a person was 
appointed to a Part A  State High 
Court after the merger of any State, 
if  he was a Chief Justice, he would be 
.given seniority over all Puisne Judges 
o f that High Court, and if he was a 
Puisne Judges of a Part B State High 
Court, he would be placed after the 
Puisne Judges of the Part A  State 
High Court. In the Part B States, the 
Judges, as a rule, received lower 
emoluments. Their terms of service 

-did not compare favourably with those 
o f the Judges serving in Part A  States 
-Otherwise, there would be no 
occasion for bringing this Bill before 
this House today.

So those who had been serving â  
Chief Justices were given priority from 
the date of their appointment as 
Chief Justice in each case in the- 'B’ 
State, when they were appointed or 
allotted to an ‘A ’ State High Court, 
and those who had been serving in the 
‘B’ State High Courts as Puisne Judges 
were on their appointment placed as 
Puisne Judges after the Puisne Judges 
who had been serving in the ‘A ’ State 
High Courts. The reasons are obvious 
Those who have been serving in the 
‘A’ State High Courts had been re-
ceiving a higher salary; they were 
entitled to larger pensions, and the' 
had different rules also.

As to the general remark that this 
would interfere with the normal prac-
tice—the provision that we have made 
about vacations—I would again remind 
hon. Members that we have to deal 
with many matters which are of a 
trivial nature, but which vitally affect 
the comforts of the Judges. The rules 
about medical aid, rules about travel-
ling allowance, rules about halting 
allowance, about leave and also the 
granting of leave—all these are dealt 
with by the executive, if you so 
choose to call those who have to deal 
with these matters. But nobody has 
ever said that the independence of 
the Judges ha* been affected on that 
account or that there has been any 
interference with the work of the 
Judge because of these powers that the 
executive possess What is done hare

is to subject every case to the control 
and scrutiny of Parliament. I do not 
see what greater or more effective safe-
guard could possibly be devised for any 
person or group of persons in this 
country—well, it would be a reflection 
on Parliament. My hon. friend, PandK 
Thakur Das Bhargava, is so alert that 
nothing can escape his notice and every 
order will come under his scrutiny. 
If he feels that there is anything wrong 
about it, I hope he will set us on the 
right path and correct us. Depending 
on him, Shri Frank Anthony and other 
friends here, while fully confessing 
that we have our own weaknesses, 1 
hope nobody will suffer because of the 
introduction of this clause.

Mr. Deputy-Speaker The question
is:

‘"That clause 7 stand part of the 
Bill” .

The motion was adopted.

Clause 7 was added to the Bill.
Mr. Depnty-Speaker: The question

Is:

“That clauses 8 to 10 and 1, the 
Enacting Formula and Long Title 
stand part of the Bill”

Clauses 8 to 10 and 1, the Enactin§ 
Formula and Long Title were added 
to the Bill.
Pandit G. B. Pant: I move.

"That the Bill be passed"

Mr. Deputy-Speaker: The question
is'

’That the Bill be passed".

The motion was adopted

14.49 hrs.
TEA (ALTERATION IN DUTIES OF 
CUSTOMS AND EXCISE) BILL 

The Minister of Revenue and Civ* 
Expenditure (Dr. B. Gopala Reddi): I
beg to move:

"That the Bill further to amend 
the Indian Tariff Act. 1934, and
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the Central Excises and Salt Act, 
1&44, lor the purpose of altering 
the duties of customs and excise 
on tea be taken into considera-
tion”

I need not make an elaborate speech 
on this matter because at the time *jf 
the introduction of the Bill, my hon. 
colleague, Shri B R Bhagat, made a 
»ong statement justifying this amend-
ment. It has already come into force 
on the 28th September and we had to 
ratify it within two months. It has to 
go through this House and the other 
House and receive the President’s 
assent before the 28th of this month

At this stage, 1 may say again that 
Government are anxious to give relief 
to the common tea For a long 
time we have been hearing re-
presentations from the industry and 
it was engaging the attention of the 
Government for a good deal of time

Now, this amending Bill seeks to 
give a sort of relief to common tea 
enabling it to compete favourably in 
the international markets We are 
aware that there are other countries 
also exporting tea to United Kingdom 
and other countries and we are an-
xious that our common tea should 
favourably compete with other imports 
into the United Kingdom, and this 
Bill seeks to give that relief

As it is, there is no distinction bet-
ween the different varieties of tea 
m the matter of excise duty or customs 
duty and they all pay a uniform rate 
But. by passing this Bill, we now make 
a distinction between common tea, 
medium tea and fine tea and common 
tea will, hereafter, enjoy a relief of 
about 10 nP per lb All teas are now 
paying 38nP at the point of export 
But, hereafter all tea will be paying 
26 nP at the point of export and tea 
grown in zone I 2 nP excise duty at 
the tea plantations, in all, such tea 
will pay 28 nP, as against 38 nP which 
it ia now paymg; and there would be 
a clear relief of 10 nP for common tea

As hon Members are aware, the 
production is roundabout' 709 rrrfllie® 
lbs, of which 250 million lbs. is com-
mon tea We export 460 million lbs. 
outside Therefore, common tea matt 
also compete with other common tea* 
We are now giving a relief o f 10 nP 
and we are quite sure that the indus-
try would also benefit by this conces-
sion Government is losing, roughly, 
aboiit Rs 1 .S8 crores by this relief. 
It is by no means a taxation measure; 
but, on the other hand, it is giving re-
lief to the industry Without giving 
any of the details, the industry was 
also consulted m this matter; and they 
particularly agreed with the principle 
underlving this amendment I hooe 
the House will accord its approval to 
this Bill which has already come Into 
force from the 2ttth September, and 
thus enable the tea industry to export 
our common teas abroad in larger 
quantities

Sir, 1 move that the Bill be taken 
into consideration

Mr Deputy-Speaker. Motion moved

"That the Bill further to amend 
the Indian Tariff Act, 1934, and the 
Central Excise and Salt Act, 1944. 
for the purpose of altering the 
duties of customs and excise on 
tea, bi taken into consideration ”

There is, a notice of an amendment 
from Shri Tndib Kumar Chaudhun 
The notice was given only today Or-
dinarily, it would have been too late, 
but, because it is the opening day. I 
would suffer it to be moved

Shri Bimal Ghoee (Barrackpore) 
What is the amendment about’

It was not circulated to us

Mr. Deputy -Speaker: It is that the 
Bill be circulated for eliciting public 
opinion

There is another thing which has 
just now struck me, because an hon 
Member smiled The hon. Minister 
said that we must pass this Bill within
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2 months and this motion is for elicit-
ing public opinion. As such it may be ' 
conaidefsd dilatory.

Sltti Ptuwoose (Ambalapuzha): He 
« a ?  require only IS days.

Dr. K. Ctopala Reddi: The Bill was 
introduced on the 27th September.

Mr. Deputy-Speaker; In the motion 
the hon. Member says, ‘by the 31st 
December’ . It just now struck me 'be-
cause Shri Punnoose smiled. I thought 
that there was something wrong in 
feat because then this motion would be 
dilatory- The motion is dilatory and 
will not be allowed to be moved. But, 
ia the ftrst instance, he may speak on 
it.

Shri Tridib Komar Chanflhnri
fBerhampore): I am not very happy 
in having to move this motion be-
cause a much-needed relief is being 
offered to an industry and to the ex-
port of common tea which it needs. But 
the way Government is moving about 
m this matter and the mcagreness of 
the relief granted combined with the 
reluctance of Government to take into 
account the complex questions con-
fronting the tea plantations industry 
m this country—the production of 
common tea forms a large proportion 
dt this industry—all these factors, have 
prompted me to table this motion.

Without going into the detailed ques-
tion of the structure of the entire tea 
industry and the various questions that 
are relevant, it will be better to con-
centrate on the problem of common 
tea. Roughly, sixty per cent of our 
tea exports is of the common variety. 
If I may say so, the problem of com-
mon tea is also, to a large extent, a 
regional issue because only certain 
States and certain districts produce 
this variety of tea. For example, in 
Assam, Cachar and lower Assam be-
low the Brahmaputra valley are the 
main producers of common tea. In 
Bengal, it is the Duar and the Terai. 
(Interruptions) In Kerala, the lower 
regions of the State are the region-; 
where common tea is produced.

IS tan.

The problem that Is confronting the 
export o f common tea is that more and 
more countries are producing tea, 
particularly this common variety of 
tea, and there is a glut of common 
tea. In the context of higher duties 
on production and export, the demand 
for Indian common tea in the world 
market is facing increasing competi-
tion. Buyers only take such amounts 
of this type of tea from India they 
need to make good their balance of 
requirements after they have taken 
whatever is available from oher coun- 
ries or markets of production. If I may 
cite certain figures which are here with 
me, since the excise duty was imposed 
on Indian tea, all these countries have 
increased their production of tea on an 
unprecedented scale. There are the 
countries of the British East Africa: 
Kenya, Uganda and Tanganyika, The 
Portuguese colony of Mozambique in 
East Africa is coming up as a sizable 
producer of tea of the common variety. 
Then there is the Belgian Congo ir* 
South Africa. It seems, from the 
figures that I have before me, that by 
1960 all the South American coun-
tries—there are several tea-producing 
countries in South America—would be 
producing considerable quantities of 
tea and Argentina alone would be 
able to supply the entire demand of 
tea in South America. So that market 
is going to be closed to us. Nearer 
home. Iran has also become a sizable 
producer and Turkey, in spite of the 
fact that conditions there are not very 
congenial for the production of tea, 
has also begun to produce tea. The 
Soviet Union has increased its acreage 
from 126.000 in 1956 to 183,000. Burma 
and Malaya are also planning to grow 
tea. Then. China, Japan and Formosa 
are there. So, we have to take into 
account this hard fact. Countries 
which were not and which could not 
compete with Indian tea have increas-
ed their production and are now 
successfully competing with us. That 
really presents a tremendous problem 
for us to solve.

Our tea is mostly exported to 
Britain. What do we find there?
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Between 1948 and 1950, India sup-
plied about 65.9 per cent of the British 
tea. Only fpur per cent of the total 
imports of tea into Britain was from 
some of these countries to which I 
referred just now: East Africa,
Malaya, Formosa, Indonesia, etc. If an 
average for the three years, 1955 to
1957 is taken, our share in the London 
market for tea has come down from 
85.9 per cent to 58.1 per cent and the 
share of all these countries had in-
creased from 4 to 15 per cent. Thus, 
we are gradually being pushed out of 
the British market and also out of the 
other markets where our tea has some 
demand. Naturally, there was a loud 
demand from the side of the indus-
trialists that some kind of relief should 
be given. As the hon. Minister has 
stated just now—he was must too brief 
and did not give the details—from the 
28th of September, the combined 
effect of the reduction in export duty 
and excise duty has been this—the 
whole of the tea-producing area m 
India had been divided into three 
zones. In zone No 1. the extent of 
relief on export duty is 10 nP per lb.; 
in zone No. 2, it is 8 nP; and in zone 
No. 3, 2 nP This is the combined
effect of the relief given in the export 
and excise duties. Thus, the overall 
relief in zones 1 and 2 comes to 10 nP 
and 8 nP per lb. as against the 
demand for a relief o f at least 25 nP 
per lb.

The hon Minister says that the in-
dustry was consulted and they agreed 
in principle to the reduction of the 
duties. I do not understand what he 
meant by this. As a matter of fact, 
there was no question of their agree-
ment. They were crying hoarse for 
this kind of relief and reduction in 

•export duty.

I have a letter from the Indian Tea 
Planters Association of Jalpaiguri who 
represent the Indian sector of the in-

dustry in Duar and Terai area mostly 
They have really asked for at least a 
suspension of the duty or the abolition 
ot tbe duty altogether, if possible.

It is quite understandable that the 
Government could not accede to th&tJ 
demand in its entirety because that 
would mean a sacrifice of nearly Rs. IT 
or Rs. 18 crores. The extent of relief 
that they have granted now is only a 
little over Rs. 1.5 crores. That would 
hardly help the industry to regain its 
markets or assert its competitive posi-
tion m the face of inter-national com-
petition that it is confronted with. I 
woilld, therefore, plead that the whole 
position be examined anew and if they 
want to give this much relief for the 
present, I would plead that not only the 
tea-planters but the workers’ interests 
should also be consulted. Because, it 
is not only that the industry is losing 
its market but the entire working c las 
employed in the tea industry is con-
fronted with a peculiar problem at the 
present moment.

A few years back there was no un-
employment in the tea industry. A 
good deal of unemployment has 
emerged now amongst tea workers and 
the volume of unemployment there is 
increasing. The cost structure of tea 
industry was examined in some of iU 
aspects by the Indian Planatations 
Enquiry Commission some two or three 
years back. I think, in view of the 
iact that we are going to lose our 
markets very rapidly. Government 
should immediately take counsel from 
the tea industrialists and from the 
workers They can also name their 
own experts. They should all sit toge-
ther round a table and And out how 
this industry can really survive 
Otherwise, Sir, the prospects are very 
bad

It is generally alleged from the em-
ployers side that the cost structure in 
Indian tea industry is very rigid and 
the proportion of wages paid here or 
the labour costs here is higher com-
pared to countries from which we face 
competition. But that is an argument 
which I do not support. I only support 
the demand that the whole question 
should be examined de novo. Tbe 
three parties concerned, that is, the



Government on the one hand, which 
is concerned about its revenues, and 
the tea industrialists or the planters on 
the other and the workers should again 
sit together and find out how best the 
industry can be given some relief.

So far as the excise duty and export 
duty are concerned, I think there is 
room for greater relief being offered 
to the industry provided we take care, 
at the same time, to mop up any extra 
profits that will go to the planters 
There are ways of ensuring that. We 
can mop up the extra profits under the 
existing law or, if necessary, we can 
pass a new law to that effect. We can 
also try to see what proportion of the 
extra profits and extra gains is going to 
the management. Even now a majo-
rity of the management and control 
belongs to foreigner* Roughly, 70 to 
75 per cent of the tea industry is 
owned and controlled by foreigners 1 
have known of rases where youngsters 
jn their early twenties are brought 
ovpr from Great Britain and are paid 
emoluments on various counts as high 
as Rs. 10,000 to R_s 15,000 per month 
Therefore, there should be some probe 
into that aspect of the matter. At the 
same time, all the three parties con-
cerned—the Government, the employer 
and the labourers—should sit together 
and find out what sacrifices they can 
impose on themselves. All the three 
parties will be required to make sacri-
fices so that the industry can regain its 
position in the world market.

Shri Punnoose: Mr. Deputy-Speaker, 
Sir, while speaking on this amending 
Bill brought with the laudable object 
o f giving some relief to the tea indus-
try, I want to make two or three 
point*. My objection or my quarrel 
with the Minister is not with regard 
to the quantum of relief. Of course, 
the Quantum of relief has to be 
examined carefully, but I consider 
this as a very piecemeal measure.

The condition of the tea industry 
requires that the whole industry has 
to be studied very carefully and cer-
tain very important steps have to be
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taken; I might say, certain funda-
mental measures have to be taken. 
There were certain very im p o r ta n t  
recommendations made by the Planta-
tion Enquiry Commission. I would 
like to know what has happened to 
those recommendations. Giving this 
relief at this moment cannot make 
any effective change in the fwhole 
situation.

I am afraid, Sir, that we are taking 
the'-e planters a little too seriously. I 
have no doubt that Indian tea is
dependable, but do not depend on 
everything that the planters say

An Hon. Member: Planters are not
dependable

Shri Punnoose: I do not go so far. 
When they say that the lea industry 
e> in a crisis, that the Indian planta-
tion is on its last legs and we are 
going to be overwhelmed by interna-
tional competition, I am prepared to 
take it not with a gram bat a ton. of 
•.alt My hon friend has been a little 
carried away hy that propaganda.

The major question here is this. 
The Indian tea industry has been main-
ly dominated by foreign capital The 
same gentlemen ai.d companies who 
have got plantations in Assam and 
Kerala have their new plantations 
coming up in East Africa and other 
places. It is they who say that there 
is competition. Competition between 
whom? It is between their own com 
panics and their plantations in those 
places and their plantations and com-
panies here. They are asking us to 
give them relief Of course, relief 
should be given But what has 
happened to the major recommenda-
tions of the Plantation Enquiry Com-
mission? They have to be studied and 
implemented immediately

They say that relief should be given. 
No doubt, some relief has to be given; 
but that relief should not be exclusive-
ly given to the planters. What about 
the common man? There is a com-
plaint—I am sure the hon. Minister 
is aware of it—that the Indian con-
sumer gets his tea at a prohibitively
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high price. What are you going to 
do about it’  Please see that he gets 
hi* tea, very ordinary tea, tea dust, at 
a cheap rate Secondly, when they 
demand relief they demand it for 
them alone What happens to the 
workers’  You may remember, Sir, 
the storm raised in this House with 
regard to the relief to be given to 
the Assam tea planters Relief was 
given at that time and the Treasury 
lost a lot of money But what did 
the worker get’  He lost his cheap 
grain and so many other concessions 
Next year we were told that the 
planters had a boom The result was 
that the workers lost everything that 
they had and they did not get any-
thing when the planters reaped very 
high profits

Tea industry has got a very crucial 
place m our economy and I agree that 
Government has to give some relief to 
this industry But, as a welfare State 
we should also see that the condition 
o f workers does not get worse with 
the relief that we give to the 
planters Therefore before Govern-
ment gives relief to the tea industrs 
or, for that matter, to any industry 
Government should make it a point 
to see that the condition of 'workeis 
does not become worst When there 
was a etisis sometime back, the worker 
lost his cheap grain, and he w is 
denied bonus and everything But 
todav some measure of relief is being 
received, and there may be more reli f 
coming forth, but what happens to 
the worker9 The worker is denied 
his benefit and he has to be satisfied 
with the minimum wage They are 
even encroaching upon that He is 
denied the bonus One sees a set of 
very powerful planters coming for-
ward and saying that they cannot give 
the pittance of bonus which they used 
to give They are not prepared to 
evolve a principle on which bonus 
might be given They have even 
denied what they had given last year

I had occasion to come across the 
accounts of certain companies. These

companies say that they are going to 
be bankrupt During the last ten 
years some of these companies have 
made 300 to 400 per cent profit. 
Nevertheless they say that they can-
not give even the pitttance of bonus 
which they used to give formerly. 
The Government of India should 
advise these planters to give the 
workers the relief, and say “All nght; 
you give relief, but behave properly” 
The (Government of India should ask 
them to behave themselves properly 
or else they should be shown their 
place When the workers unitedly 
asked the quantum of bonus which 
they got last year, and when the 
State Government advised them to 
give it, they put on faces and they 
ran up to the Governnu nt of India 
for relief, and the Government of 
India, sometimes out of kindness, and 
sometimes out of other tender feelings 
—I do not know—immediately felt 
very much for the planters But I am 
sorrv to sav that thi \ foigot the 
worker That should not be the case 
That is not in the interests of the 
country That 1-. not in the mteies’ s 
of the indu«rtr> cither Thtiefore, this 
relief should be Riven and the Gov-
ernment have to take certain verv 
fundamental measures for the reor^a 
mzation of this indu t̂r% For example, 
there is auction m Cochin and Calcutta 
While it has been supgested that the 
StaU Trading Corpoiation mav take 
it up, v.hy should the brokers of com-
panies who have got their own inter 
est in other countries also be given 
a monopoH for it0 Why not our State 
Trading Corporation take up thin 
business and find out new markets for 
tea’

This morning there was a statement 
made in answer to a question, saying 
that there is likely to be a large 
market for our tea in certain coun-
tries Why not we explore all those 
possibilities and put our tea industry 
on a sound footing7 Therefore, let us 
not be satisfied with the piecemeal 
measure We have to take this ques-
tion seriously and bring about a re-
organization of the tea industry.
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Tbe cost structure has been referred 
to. What is the matter? The number 
of workers they employ per acre hats 
noW decreased. But the wages have 
not increased. The cost structure has 
increased. 1 know a particular com-
pany in Kerala which has paid 13 
months’ salary as bonus to its high- 
salaried people; people getting 
Rs. 3,000, Rs. 4,000 or Rs. 5,000 have 
been given 13 months' salary as 
bonus per year. Those companies 
now come and say, “We are at a loss, 
and we cannot give bonus, and we 
want relief.”  Do not be misled like 
that. We are in difficulties but our 
tea industry can stand on its own m 
the world market provided the Gov-
ernment of India takes a stand which 
is in the best interests of the country. 
The Government of India must be 
prepared to tell the planters, “Look 
here; you have had good times. But 
our people must have a square deal, 
and therefore you have got to accom-
modate yourselves to a condition 
which we propose" If the Govern-
ment of India take such a position, a 
national attitude, towards the whole 
thing, I believe the industry can 
■survive, the ensis which is farms' 
it, and also can be a source of pros-
perity to our country and our people

Shri lieda (Nizamabad) Mr 
Deputy-Speakt r, 1 welcome the Bill 
The tea industry is one of the most 
important Industrie* of our country 
Taking into consideration the size of 
the industry or the fact that tea is a 
commodity of daily use, it is neces-
sary that the speech made by the 
Minister who moved for the con-
sideration of the Bill should have been 
a little more elaborate and he could 
have given more factual data, parti-
cularly about the cost structure of the 
tea industry here as well as in other 
countries which are competing with 
us and because of which the necessity 
for this Bill arose.

Our country is one of the oldest 
countries where the tea industry has 
flourished and it is a fact that the 
industry flourished because of the 
foreign investment in it. Even now, 
there is a good deal of domination

by those foreign firms. The invest-
ment of foreign capital in this indus-
try was quite welcome. It developed 
the industry no doubt, but for a long 
time even export trade of tea was 
dominated by the foreign interests and 
that was not desirable. Even now, 
the domination has not been entirely 
removed. It is still there to a certain 
extent. One could appreciate the diffi-
culties of the Government and of the 
Indian counterpart in this industry 
to remove this domination, and I 
know that things are improving, but 
even then, I think that Government 
should take a long-range view and 
make some arrangement by which the 
export of tea will be regulated, parti-
cularly to the United Kingdom, as 
desired The loose tea that we send 
from here and the tea that is packed 
in the United Kingdom are sold parti-
cularly to the European countries. I 
think the time has come when we can 
organize the package of the tea from 
this country itself, and indeed we can 
very well look after the markets m 
the European countries Knowing that 
our tea goc.% first to the United King-
dom and then to France, Italy, Spain, 
etc , they were able to achieve much 
I think there will be greater donuna- 
tion of the Indian counterparts in the 
industry in the export trade and we 
may be able to earn more foreign 
exchange

The hon Minister has referred to 
the term ‘common tea’ . It is nowhere 
defined, and I think it is very difficu't 
to define it also The term has not 
been refened to. and I think rightly 
so. m the Bill Common tea some-
times means tea which does not cost 
more than a particular price. In this 
case I think it is about 2 -75. Some-
times. it meant to be tea produced 
from particular areas, sometimes the 
same tea from the same tea gardens 
in particular seasons becomes common 
tea while m other seasons it becomes 
medium tea Giving relief to common 
tea was quite necessary, but the point 
is, whether the relief given is 
adequate, extra, or less. It is very 
difficult for us, our immediate neigh-
bours, to feel that. But the point
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is that we do not know the cost 
structure of the tea The information 
furnished to us by the tea industry 
xs bound to be one-sided, and it is 
very difficult to rely entirely upon 
that information For authentic 
information wc could depend only on 
the governmental sources, and from 
those sources we do not know the cost 
structure, and more than the cost 
structure, the point involved here is 
the cost stiucture, particularly, m the 
other countries What is the cost 
structure in those countries, parti-
cularly in African countries which are 
coming into thp field and which are 
competing with u ’̂  We have been 
told that the export of tea is not 
dwindling If we take into considera-
tion the amount, of course, it is not 
dwindling; rather the exports are on 
the better side, but when we take 
into consideration the poundage ani 
the volume, they are decreasing 
There is no doubt about it And, 
therofou, it i' a mallei of great con-
cern

There is another point There are 
certain areas which used to be deve-
loped for the production of tea jus* 
before and during the war when the 
prices were quite attractive and siz-
able amounts have been invested 
Now these areas are not able to com-
plete in the markets that are coming 
up from our neighbours

All these things are complicated and 
therefore a thorough study is to be 
made I hope Government must have 
done it, but I fear that they are with-
holding that information from us 
When they took the decision of lOnP 
relief to be given for the export of 
common tea, there must have been 
some considerations for coming to that 
decision I only say that the hon 
Minister should take this House and 
the country into confidence and tell 
us the considerations which have 
made Government come to this deci-
sion, so that we will be m a better 
position to appreciate it

There is one apprehension I would 
like to express before 1 close. The 
duties are fixed on the basis o f the
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prices ad valorem. There is an 
apprehension that many times the 
buyers and sellers might be in league 
and they might under-sell. In many 
places, the buying and selling firms 
are dominated anjl directed by the 
same source. So, there is an appre-
hension that with a view to obtain 
more profits, they might under-bill’  
When thus happens, we are losers on 
many counts. We lose not only foreign 
exchange, but we also lose income-tax 
and' other taxes, because the profits 
made by the firms concerned go to 
the black market and they are not 
shown in the books. Therefore, so 
many complications arise and we are 
losers on many counts So, there is 
need to keep greater vigilance There 
is already some vigilance now, and 
Government supei visors are there 
But there is necessity for greater 
vigilanct not only at the time of 
auctions taking place, but at other 
times aLo so that there might be 
no under-selling

L a s t l> ,  some of the foreign firms 
interested in the tea industry here 
have started their own tea gardens 
in other countries At the moment, 
they ma> not be able to compete with 
us, because it  is just a new industry, 
but in the course of another 10 or IS 
year^, when the new plants start 
yielding they will become our com-
petitors These people are selling 
away tneir tea estates here and taking 
their entire capital particularly to 
East African countries I am glad 
that Government have banned the ex-
port of seeds I hope that this ban 
is thorough, so that we may not be 
charged that we had been ourselves 
responsible for the development ot 
the rival inudstry in other countries, 
thereby hitting at our own exports 
So, greater vigilance over the inter-
ests that have got estates here as 
well as in other countries which are 
competing with us is necessary.

With these words, I welcome the 
Bill.

Shri Barman (Cooch-Bihar—Reserv-
ed—Scheduled Castes): Mr. Deputy
Speaker, Sir, Government have con e
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before this House with this Bill to 
make certain alterations in duties of 
customs and excise on tea. The main 
purpose of this Bill is to substitute 
two schedules-the second schedule 
in the Indian Tariff Act and the first 
schedule in the Central Excise and 
Salt Act. Comparing the old schedules 
with the proposed schedules, you will 
find that the bases of these taxes have 
altered in a manner which, un­
less Government explains the rea ons, 
it is very difficult for us to under­
.stand. 

I support the previous speaker, 
Mr. Head, in his view that when Gov­
ernment brings amending Bills re­
gards taxation measures, Government 
taxation measures Government 
should circulate to Members the rea­
sons for making the alterations and 
the basis for coming to that decision. 
Unless that is done, it is not possible 
for us to know whether the Govern­
ment is doing the right thing. Es­
pecially in taxation measures, it 1s 
very difficult for common people to 
know how the Government is func­
tioning. 

It has been criticised by previous 
speakers that Government have given 
some concession, but the people to 
whom the concession is given are 
them.selves dissatisfied. It is difficult 
for us to support either the Govern­
ment or the other party. But from 
the papers that have come to us, we 
find that even before the revision of 
the duty structure, export duty on tea 
accounted for Rs. 18 crores and by 
this amendment, Government is fore­
going Rs. 1./, crores only. But it seem� 
that the concession that has been giver. 
by Government is not such as ca11 
save the industry from its difficulties. 
So, unless details are given in thh 
matter, it is very difficult for us to 
come to any conclusion and support 
this Bill on the floor of this House. 
My submission, therefore, is that m 
such complicated matters, in which 
Government is in sole possession of 
facts, they should circulate broad de­
tails, so that the House can under­
stand the matter and proceed accor­
dingly. 

Then, it is true that by giving these 
concessions in taxes and excise duties, 
Government is losing some revenue, 
whatever be the quantum. I want to 
submit only one factor as regards 
these taxation measures. At present, 
India is very much in difficulty about 
foreign exchange. If the grievances 
of the industry are genuine and if our 
export of common tea is falling, it 
automatically means that we are los­
ing foreign exchange to that extent. 

So, when comparing the loss of 
foreign exchange and the loss of in­
ternal revenue we have to consider 
which is the better course. If by re­
ducing the export duty we can ex­
port more tea outside India, then 
certainly we are for more foreign ex­
change. 

The other day we had been to a 
factory here, the Penicillin Factory. 
We asked them about the cost struc·· 
ture. We were told that though the 
cost of construction has been brought 
down sufficiently, yet it is very dif­

ficult to compete with imported pro­
duct. The main reason is that those 
countries who are making penicillin 
and exporting it to India have a sel­
ling price in their own country which 
is much higher. But they sent their 
surpLv..s to us at a subsidised price, 
so that they can get foreign exchange. 
So, I submit to Government that they 
should give some thought to the ques­
tion how those countries are earning 
foreign exchange by subsidising thei,' 
exports and whether in the case ol 
our tea industry, which was and even 
is the largest industry of India, we 
shall not be losing our market, if we 
do not adopt the same procedure. 

As I said in the beginning, Gov­
ernment have conceded, rather con­
fessed, that the industry is losing 
market. That is why they have come 
up with a Bill. Now they have to 
consider whether we should lose a 
bit of revenue inside and gain more 
foreign exchange by selling more tea 
outside or whether we should make 
this industry face this difficult com­
petition and go down gradually. 
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I know some history of the tea 

industry. But I do not think it is 
appropriate to mention it now. The 
production of common tea increased 
enormously during the Second World 
War. When Indonesia was shut out 
by Japanese, there was a very good 
demand for tea. India and Ceylon 
produced and sold anything that 
went by the name of “ tea” . Since that 
time the workers in the tea gardens 
have been accustomed to coarse pluck-
ing. The ideal thing is “two leaves 
and a bud” ; that is the usual rule 
of plucking. During the Second War 
any amount of leaves could be just 
ground and packed and sent as tea. 
Later on, when production gradually 
went up and Indonesia came into the 
market, it almost shattered our in-
dustry; competition came in and it 
was not possible for the tea planters 
to induce the workers to pluck only 
fine leaves, because that would bring 
them only much less remuneration. 
Even today we have asked and we 
have been told that it is not possible 
to induce the workers to change their 
hold habits, so that we could have 
finer qualities of tea.

Then there is another point It i.s 
a known fact that Ceylon grows tea 
throughout the year. South India also 
has a longer season. In the eastern 
region the position is different; they 
grow tea only for six months. But 
they have to pay their workers 
throughout the year under the labour 
laws that have been introduced. In 
addition to that, while Ceylon and 
Indonesia have got no export duty, 
the Government of India charges ex-
port duty on tea. So, it is high time 
for Government to consider whether 
we shall save this industry, an in-
digenous industry, from competition 
and make it possible for it to compete 
with Ceylon and Indonesia. I spe-
cially ask Government to consider 
whether we could not lose internal 
revenue and earn more foreign ex-
change by encouraging or facilitating 
the export of common tea outside 
India. That is all what I want to say.

Shri Biraal Ghose; I know that 
this Bill has a very limited objective 
But I might take this opportunity to 
say a few words about the industry 
as a whole, to which the hon. Minis-
ter a iso had referred.

The present difficulty of the Indian 
tea industry appears to be due to two 
factors. One is the relatively larger 
supply taking the world as a whole 
over the world demand. Now, this 
is a situation which had faced the in­
dustry in the past also and, Sir, you 
may remember that in 1933 an Inter* 
national Tea Agreement was arrived 
at with a view to restrict supply so as 
to bring supply in relation to demand. 
That agreement lapsed in 1955. W« 
hear that there is a move and a dele-
gation of planters had gone to Cey-
lon to revive that agreement. I should 
like to know if the Government has 
taken any view in regard to the 
revival of the International Tea Agree-
ment and have taken any move in 
that direction.

The other method is to increase 
consumption, and that might be done 
in the markets abroad as also inter-
nally. Of course, we are doing pro-
paganda abroad and also internally 
But I might say a few words about 
the internal demand, which probably 
comes to about 250 million pounds 
or so Now the trouble about the 
internal market has been one of high 
prices of tea and the fact that the 
purchasing power of the people has 
been going down. So far as the pur-
chasing power of the people is con-
cerned, that is bound up with our 
food prices, as many other problems, 
and unless something can be done 
that way, many of the industries In-
ternally, I am afraid, will suffer. So 
far as the prices are concerned, which 
are high, two things might be done 
One is a demand which the planters 
have made about the local taxes to 
Assam and Bengal—Assam Road Tax 
and West Bengal Entry Tax Have G o-
vernment thought about this problem 
and done anything about it? If these
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two taxes or imposts could be remov-
ed, prices could be made somewhat 
cheaper. The second factor which 
faces the tea industry is what one 
might say the cost structure. My hon. 
friend, Shri Punnoose said that our 
planters have gone to East Africa 
and put up plantations there and they 
are selling cheap. That is a fact. But 
it is not that if our prices were lower 
•we could not compete with them in 
the world markets. It so happens 
that East African prices are cHeaper 
by about one shilling per pound. In 
that situation what can be done about 
this cost structure? Is it the hon. 
Minister’s contention that the Bill he 
has now brought forward will give 
any relief to the industry as such? 
Because the possibility is that it 
might, to a certain extent, give relief 
to shippers and help the export trade 
and not give any relief whatsoever
15.50 his.

[ S h r i  B a r m a n  in th e  Chair.] 
to the industry as such, because the 
shipper is not likely to pass on this 
relief m the form of higher price to 
the producer The possibilities are 
that he would like to quote a lower 
price so as to be able to compete ir. 
the world market. We should like 
to know, sincc these duties were re-
duced m September last, as to what 
has been the effect of this reduction 
Has our export gone up? If so, b\ 
how much'’ Have our producers got 
any relief and if so, to what extent? 
The literature that we are getting 
from the producers; ts to the effect 
that this reduction not helping them 
at all and even the small reduction 
that has been made is not going to 
give much relief to our export trade. 
The relief is about 10 or 8 naye Paise 
per pound, whereas it is said that the 
difference in prices between East 
African teas and our teas is about 
one shilling and between Indonesian 
tea and our tea is about 6 d If that 
is a fact, this relief by itself is not 
likely to help the tea industry in the 
export trade very much. If that is so, 
I do not understand the reasons 
behind giving this measure of relief

which may not give much assis-
tance to the tea industry and at the 
same time the Government will be 
losing revenue.

A much better course would be to 
find out what is wrong with the tea 
industry. If the cost structure is 
high, is it due to the management or 
due to other things? If it is due to 
wages and other facilities, then of 
course we shall have to sit down and 
find out how production can be in-
creased and not that we should try 
to lower the wages and the facilities 
that the workers have already got 
Probably they need more. Therefore, 
we shall have to address our-
selves to increasing the produc-
tion. Thfs Bill, as it is, seems 
to me to be a very unsatisfactory one 
because although some relief is being 
given we are not sure that it has given 
encouragement to our export trade nor 
are we sure that it will help the indus-
try as such I shall be happy if the 
hon. Minister could assure me on 
either of these counts and tell me that 
it has helped our export trade to this 
extent or helped our industry to thia 
extent.

Shri Naushir Bharucha (East Khan- 
desh): Mr. Chairman, I was rather
surprised when I looked at the state- 
ment of objects and reasons of this 
Bill It is exactly two lines. That is 
the shortest statement of objects and 
reasons I have ever seen having been 
appended to any Bill. I think the hon. 
Minister deserves to be congratulated 
on setting up a record in itself.

I fully agree with you, Sir, when you 
said a few minutes ago that it is the 
duty of the Government to explain to 
this House as to how exactly it arrived 
at a particular measure of relief to 
the tea industry. The Government has 
maintained a sphinxlike silence all 
along. I was expecting some clarifica-
tion on this subject from the hon. Min-
ister when he moved the consideration 
of the Bill, but I was rather disappoint-
ed.

Let us get the facta as they stand. 
10 naye P&ise relief is hardly going to
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be adequate and certainly it would not 
give any material help m retaining our 
foreign market Regarding the object 
of the Bill, those two luu;> say that the 
intention is to grant relief to common 
tea through differential excise duty so 
as to improve their competitive posi-
tion m the world market Is that object 
attained? Obviously, that object is not 
attained and the difficulty is that today 
the tea industry is definitely in a crisis 
What better index can you get about 
the plight of the tea industry today 
than the Stock Exchange where you 
find that tea scrips have tumbled very 
badly’  Does the hon Minister deny 
for a moment taking the Madras Stock 
Exchange for instance that the tea 
industry have tumbled very badly in 
the last few months? If the prospect 
o f the tea industry was good even after 
the grant o f the relief proposed to be 
given by the Bill, how is it, I ask, that 
tea shares have declined’  Surely, the 
investing public is a shrewd judge and 
it feels that the tea industry will con-
tinue to decline

Of course, there is a contributory 
factor, viz., labour unrest and I for one 
will not say that the plight of the 
industry is merely due to the inability 
o f the industry to compete in foreign 
market. The cost of production is 
going high About 18 months or two 
years ago, Jin award was given which 
has imposed a very heavy strain on the 
tea industry because that award m 
favour of the labour gave certain 
reliefs with retrospective effect As a 
result of this. . . .

Shri Punaoose: That was not imple-
mented at all

Shri Naushir Bharucha: It ha<: not 
been implemented at all, but the lea 
industry has to make a provision for 
its implementation if the Supreme 
Court appeal fails But whatever the 
position, the point remains that today 
the tea industry is m a bad plight. I 
can understand the argument of my 
hon. friend that the plantations are 
controlled by foreigners That is a 
««fnr big question. I can also under-
stand the plea that the State Trading

Corporation may take over auctions. 
This is again a different point The 
point that I am making is that if the 
object of the Bill is to retain our 
foreign markets, then that object is 
definitely not attained by the very 
meagre relief that has been given 
under this Bill

May I invite the attention of this 
House to the fact that in the last Ses-
sion ,we passed a Bill for promotion 
of export of sugar What was the 
relief that we gave to the sugar indus-
try there’  It was to the extent of 
Rs 13 per maund That was the sub-
sidy which worked out under the 
Sugar Export Promotion Bill That 
means nearly 40 per cent of the cost 
price Compared to that, I ask, what 
relief is given to the tea industry?

When I spoke on that Bill I said that 
it should be the duty of the Govern-
ment to catch hold of such commodi-
ties where we have scope for promot-
ing exports and not compete m a com-
modity like sugar where competition 
is very acut« and where it will not be 
possible for this Government to keep 
on subsidising the exports of sugar. 
Instead, we should have selected a 
commodity like tea Today, this Bill js  
brought before us and we are told that 
10 naye Paise per pound is the relief 
thdt is being given May I ask the hon 
Minister to explain in the first placc 
as to how he has arrived at this parti-
cular measure of relief Secondly. I 
would like him to state rategoncally 
whether the industry has been consult-
ed - I  understand, the industry has 
been consul led, but is it satisfied with 
this relief’  Thirdlj, on what basis 
shall W(“ be able to rt’ tain our position 
in the world market by this meagre 
relief’  These are the three points on 
which the Government owes an 
explanation

May I sound a note of caution to 
this House’  Tea is one industry where 
we can retain our hold in foreign 
markets provided the Government 
gives it rational relief Once the 
foreign markets in tea are lost, we 
should not hope that by giving further



relief we will be able to regain them.
Old connections that arc onr<> broken, 
in international markets cannot be 
easily re-established. Therefore, it is 
very necessary that we should not lose 
our dominant position in the foreign 
market

By giving a relief of 10 naye Paise, 
the Government hopes to lose about 
Rs. 14 crores. May I point out lliat if 
the relief was to the extent of 25 
naye Paise, the Government would*not 
lose more than Rs, 3 crores, firstly 
because it would be made up by 
larger exports and would thus get a 
larger revenue in that form and 
secondly, whatever we lose extra will 
be made up by the foreign exchange 
that we earn. In the case of sugar 
export promotion what did we do? We 
said that we wanted to earn foreign 
exchange and what a terrible price we 
paid for earning foreign exchange! We 
pay Rs. 13 per maund as subsidy for 
every maund that we export. I fully 
agree with you, Mr. Chairman, when 
you said that that is the point which 
Government should bear in mind. 
Taking everything into consideration, 
at the moment, I am not on the sub-
ject of who controls the plantations, 
and whether the industry is organised 
or not; 1 am not on this wider ques-
tion. Tlie immediately limited ques-
tion is, our dominant position in the 
foreign markets must bo maintained 
nnd this Bill cannot achieve the pur- 
jtosc which i» seeks to attain I appeal 
10 the hon. Minister to take all the 
points of view into consideration and 
if necessary, come with another mea-
sure of further relief to this tea 
industry

16 hrs.

Shri A. C. Guha (Barasat): Mr.
Chairman, during the Budget discus-
sion this year, several Members asked 
for some relief to be given to common 
tea and an assurance was given from 
the Government side that some relief 
would be given and they have eonsi' 
dered the matter. It took the Govern-
ment several months to come to a 
decision and the decision is that com-
mon tea should get a relief of 10 naye
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paise. This relief has been operating 
for the last 1J months. During this 
period, we have not only the literature 
that is being supplied by the pro-
ducers, but also the market reports. 
My friend the previous speaker men-
tioned about the falling market value 
of the tea shares and the reports of 
export of tea also do not seem to 
indicate that this relief has been quite 
adequate. I am sorry the hon. Minis-
ter has not given us any indiration as 
1o the result achieved during these 1* 
months on account of this relief operat-
ing during that period. Some Members 
have mentioned about the meagre 
information supplied on this Bill. We 
find in the statement made by Shri 
B. R. Bhagat on the 27th of September 
—Dr B. Gopala Reddi also referred to 
it—the tea areas being divided into 
three zones. We have not received any 
literature as to what are these zones, 
what is the price standard for dividing 
the tea areas into three different 
zones. I admit it is very difficult to 
define common tea. But, still, some 
tentative definition should have been 
given either in this Bill or in the 
opening speech of the hon. Minister 
himself. Nowhere do we find what is 
the price level at which common tea 
would stop and medium or fine tea 
will come in. These things should 
have been supplied to the Members of 
this House to enable them to take an 
intelligent part in this debate

About five years ago or bix years 
I think there was some clamour 

that the tea industry was in a very 
bad condition An enquiry was held 
and some relief was given to the tea 
industry ;ibout four or five years ago 
The industry recovered, and it went 
on quite well Again we have been 
hearing of difficulties in the tea 
industry This periodical difficulty in 
the tea industry is a matter for proper 
enquiry by the Government.

Shri Bimal Gtaose: So many
enquiries have been made.

Shri A. C. Guha: I know that 
Hundred rupee shares of certain tea 
companies whose market value may be 
Rs. 200 or Rs. 250 were purchased at
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even the fabulous price of Rs. 800 so 
that some particular firm may corner 
the shares of some garden and take 
charge of the managing agency or 
managing directorship. This is not a 
very uncommon feature in the tea 
industry. When the share scrips of 
the tea industry are going on at this 
high rate, it is very difficult for us to 
think that the tea industry is really 
in a very difficult position. My bon. 
friend, Shri Heda, has also asked that 
there should be some proper enquiry 
into the cost of production of tea. At 
the time of the Sugar Bill also, a 
demand was made that a proper 
enquiry should be made and that the 
matter may be referred to the Tariff 
Commission for finding out the real 
cost of production of sugar. And the 
Minister agreed to that. I think there 
is a proper case for similar enquiry 
into the tea industry also. Tftere 
should be a proper enquiry as to the 
cost structure of the common tea, 
medium tea and fine tea and all 
varieties of tea.

Almost every Member who has 
taken part in this debate has mention-
ed his doubts about the adequacy of 
the relief given. I expect the hon 
Minister in his concluding rpeech at 
least will give some indication as to 
how the tea industry, particularly 
common tea, has fared under this 
relief

On the 27th of September, it was 
mentioned that the total loss would be 
Rs. 1 crore Today we have been told 
that it will bp about Rs. 1-58 crorss 
This is not only for common tea B y  
this Bill, the Government is reducing 
the export duty for all tea from 75 
naye paise to 26 naye paise. This is a 
flat rate. Some differential excise duty 
is being imposed, a higher excise duty 
for  the finer tea; only 2 naye paise is 
the excise duty for common tea There 
is relief or reduction in duty for all 
tea of every variety. This sum of 
R*. 1-58 crores—loss of revenue—is 
not only from this relief given to 
common tea, but from the total reduc-
tion of duty on tea as such. So, I do

not know whether this small fraction 
of Rs. 1 58 crores, that is, the relief 
given to common tea can help any 
industry if it is in real difficulty. That 
is also a point to be considered. If 
necessary, bv this Bill, th** Govern-
ment has got the authority io reduce 
it further by notification 1 thmk they 
should not be niggardly :n this respect 
because tea earns about 20 per cent, of 
our total export earnings. I think in 
1957, the total export earnings from tea 
was near about R*. 125 crores. That is 
a big amount. For a small export duty, 
the Government should not be nig-
gardly in this respect. If any further 
relief is necessary, they can give it by 
notification, without coming to this 
House for any further amendment of 
the A ct

Shri Bimal Gho6e has mentioned 
about the International Tea Agree-
ment. A  delegation of Indian tea 
planters recently went to Ceylon and 
the Ceylon and Indian tea planters 
only recently agreed that there should 
be an International Tea Agretment to 
control and regulate tea production 
But, Ceylon and India are not the only 
producers of tea Previously, the 
signatories to the International Tea 
Agreement were Ceylon, India, Indo-
nesia and Pakistan Now, other coun-
tries have also started producing tea 
So, it will be very difficult to have an 
agreement like that, but I think that is 
the ultimate remedy Uniess we can 
control the production of ten, I do not 
know how India can face the competi-
tion from other countries which can 
afford to sell tea at a much lower price 
than India either due to th»* labour 
conditions prevailing in those countries 
or due to some other factors. The Gov-
ernment should try to come to some 
agreement with all the tea-producing 
countries, and internally also they 
should try to control the production at 
least of common tea

The prospect this year is that the 
production of common tea would be 
almost as much as in the previous year, 
and there is no chance of lessening th<* 
pressure of common tea on the market.
I think the Government should try to



reduce the production of common ten 
in India and try to cornu to som£ 
agreement with all the producing 
countries. Though it is very difficult, 
still they should try, so that a common 
programme of production of tea may 
be framed and the total supply of tea 
in the market may be cortrolled and 
regulated.

In connection with this Bill. I may 
also mention some other matters, gome 
friends have mentioned that the tea 
industry is being controlled by 
foreigners. To some extent this is true. 
It is a very difficult and delicate 
mutter. Over 60 per cent, cf our tea 
production goes for export, and 1 think 
more than SO per cent, is exported to 
the U.K. The producers here belong 
to the U.K. They have interests there, 
they have their own firms there, and 
they have Arms here also. So, it is a 
very delicate matter, and simply this 
<juestion of foreign capital or foreign 
management should not be ‘.he guiding 
principle in this respect. The guiding 
principle should be the retention of 
our foreign markets, because once we 
lorn the U.K. market, it will be very 
difficult to get an equivalent market 
anywhere else in the world.

A policy decision was take n some 
years ago that Calcutta r.i.u..ld be 
mode the emporium of world U m  trade 
and that the auctions would be hi>d in 
Calcutta. Now, of course, some per li >n 
of the auction is conducted in Calcutta, 
but the main auction is conducted i.i 
London. The main difficulty in thr. 
respect is the lack of proper w are  
housing in Calcutta. I thnk tbnt 
should be put up so that the auction 
of tea in Calcutta may be stepped up.

The retail distribution of ira is 
practically controlled by two firms— 
about 80 per cent of i t  There also the 
Government should see that other 
firms come in. If the retail distribu-
tion is controlled by two Arms, it is 
almost a monopoly arrangement, and 
ttwy  can control and regulate the price 
According to their convenience and 
intarect, and the consumer will have 
to pay «  higher price, and internal
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consumption will naturally go down, 
or will not increase proportionately.

Some years ago, the Government 
appointed the Plantation Enquiry 
Commission. It was not an enquiry 
committee, but it was an enquiry com-
mission. That Commission submitted 
a thousand page report on tea alone, 
out Government thought it wise prac-
tically to reject all its recommenda- 
uons.

Mr. Chairman: May I just point out 
tnat this is an amending Bill? Set 
wider questions need not be brought in 
here, unless they have some direct 
relation to the alteration of the 
taxation.

Shri A. C. Goha: The relief given 
under this Bill falls short even of 
what has been recommended by the 
Plantation Enquiry Commission. That 
Commission’s recommendations should 
again be considered by the Govern-
ment, and if the tea industry is in 
real difficulty, now is the appropriate 
time for Government to see if the 
recommendations of that Commission, 
if implemented, can help the industry.

I do not want to say anything more. 
Only I think the hon. Minister would 
enlighten this House as to how far 
this relief has been able to give any 
impetus to the export of common tea 
during the last 1J months. That is 
the only criterion for the success or 
adequacy of this Bill. If th e result 
has not been quite adequate. I think 
the Government should immediately 
ta k e  steps to reduce the export duty 
on common tea as also, if necessary, 
on o th er tea, so that at least our export 
earnings may b e  maintained, if not 
increased.

Shri N. R. Ghosh (Cooch-Behar): 
Before entering on this subject I would 
like to say that there is some confu-
sion of thought about this tea indus-
try. Some hon. Members think that 
the fears raised by the producers that 
the tea industry is in danger are really 
a bogey, that they are not as a matter 
o f fact true. The danger is real and
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grave. Unless we realistically approach 
the subject, we shall not be able to 
consider it in proper perspective at 
all.

The tea industry started in India 
from 1866. For a long number of 
years this industry was not only con-
trolled and dominated, but practically 
monopolised by the British people. 
The best tea-producing area is Upper 
Assam which is ordinarily known as 
the Brahmaputra valley. There you 
will not find any comon tea. The 
expression “common tea” is also not 
intelligible to many people. I shall 
dilate on that point later.

I would say that the Brahmaputra 
valley and the hill areas of Darjee-
ling do not produce common tea. 
Their teas are of a very good quality, 
and imder any circumstances they can 
compete with other people. The new 
countries which have started produc-
tion of tea are not producing high 
class teas as of the Brahmaputra valley 
or of Darjeeling. Practically our high 
quality teas hold a sort of monopoly. 
Some portions of the Doars also pro-
duce good tea, but these were the 
reserves of the British people. Indians 
could not get any land there, they 
could not start their tea gardens 
there. We came later into the field, 
and we had to accept whatever good, 
bad on indifferent lands that were 
given to us. Terai, a large portion of 
Doars, Cachar, Tripura and Kerala 
are the different areas which generally 
produce common tea There is no 
mystery in that word. These teas do 
not fetch much value, at least at 
present.

The tea industry has faced many 
crises. From 1866 right up to 1933 
there wore five big slumps, and then 
the tea producers sat down and 
thought whether anything could be 
found out to stabilise this industry. 
The idea first came from the Indian 
Tea Planters’ Association, JalpaigurL 
They mooted the idea that if there 
could be some control over the export 
o f  tea and some control over the
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starting of new gardens or expansions 
thereof there could be an equation 
between demand and supply. Aa it 
was a new and expanding industry, 
people began to produce without 
caring at all whether the market 
could consume the quantity or not. 
supply outstripped the demand and 
that resulted in these slumps. For the 
first time in the year 1933 the impor-
tant tea-producing countries joined in 
a sort of agreement the result of 
which was the international agreement 
of 1933 for controlling export, and 
the stability of the industry was 
practically unruffled for about twenty- 
two years. Never before did the 
industry have such a peaceful time. 
The profit might have been more, or 
the profit might have been less, but 
the industry was not faced with that 
sort of crisis at it did face before. 
This 1933 International Tea Agree-
ment expired on 31st March, 1955. 
Even prior to 1955, British East Africa 
dropped out of it. They had joined 
it later but they dropped out earlier. 
After that, our Government introduced 
this export duty. And what actually 
was the result? In answer to the 
doubts of some of my hon. friends 
who said that this question of compe-
tition outside India was really not 
true. 1 shall give some facts.

A few figures would convince hon. 
Members. In British East Africa, 
namely Kenya, Uganda. Tanganyika, 
Nyasaland and South Rhodesia, in 
1939, their acreage was 41,282 acres; 
in 1948, it was 49,000 acres: in 1957, 
it was 85,000 acres. After 19f<7 also, 
they have been expanding their plan-
tations. In Mozambique, in 1937, it 
was 2,000 acres, while in 1956, it was 
30,250 acres. So far as Belgian Conpo 
is concerned, they started their plan-
tations after the tea duty was imposed, 
but, now, their acreage is 11,000 acref. 
South America also started its plan-
tations much later, taking advantage 
o f the duty which was imposed on 
export. Their acreage now is about
20,000 acres, In Brazil, the acreage 
in 1946 was 8,188 acres, while in 1966 
it was 13,213 acres.

in Duties of Customs l8c*
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Iran was one of our best buyers, 
practically, all the tea consumed in 
Iran was imported froir. India. Aftef 
the duty has been imposed, they have 
begun to expand their plantations; 
they had some very negligible plan-
tations before, but after this duty, they 
have expanded their plantations, and 
now, they have an acreage of 57,000 
There is no doubt about, it tha* we 
have once and lor all lost this Iran 
market, and we must tliank this duty 
for that.

In the USSR, at present, the acreage 
15 1,83,000. So far as China is con-
cerned, we have no figures, but we 
have got this informa*,on that she is 
exporting in large quantities.

Now, we have in India this high 
export duty and excise duty. We 
approached Government on many 
occasions in regard to this duty, but 
we were told that Cevlon also had its 
duty. But Ceylon a»«o burnt her 
fingers many times. And, of course, 
some tea gardens have also gone to 
the share of Pakistan There also, 
there is the duty.

Now, the question is what will bo 
■the reflection on the market as a 
result of this keen competition. Some 
hon. Members have not liked the idea 
—I do not say that I like the idea 
•either—that a very large slice or 
rather the bigger portion of this indus-
try is in the hands of foreigners. But 
these British people are the biggest 
tea-drinkers also. If they produce a 
large quantity of tea in India, they 
also very largely consume it. If the 
British people can be weaned away 
from tea-drinking, perhaps, this indus-
try as it is, will not survive in India.

Whether these tea gardens are 
owned by the British people or by 
the Indians, we have got a very 
large share of it in many ways, 
especially, the common teas are largely 
-ours. Then, we should also consider 
that it is the biggest earner of foreign 
■exchange. Besides, who is the biggest 
sharer of this profit? About 50 per 
•cent o f the profit goes to the Centre

and to the States. So, we would ask 
Government not to shed tears for us, 
but to realise that if this industry 
goes, then it will make a very great 
inroad on their resources also We 
had a very high position, in the inter-
national market, but we are losing 
that market now. Anybody can look 
at the figures. The figures can be 
checked. They are nobody’s special 
property. Some hon. Members have 
said that these producers should not 
be believed, and that Government 
should check the figures, and Govern-
ment should investigate into the 
matter. As a matter ol fact, the hon. 
Minister himself knows that Govern-
ment have checked it. Their own 
Plantation Inquiry Commission investi-
gated it, went into the matter, and 
came to certain conclusions. And 
from many quarter* warning is being 
given that the future of these common 
teas seemed almost to be doomed.

Then, again there is the Export Pro-
motion Council, and they have also said 
that something should he done to pro-
mote export of these common teas. 
Now, look into this fact realistically. 
The other tea producing countries, ex-
cepting Ceylon and Pakistan, have not 
got these duties at all I do not know 
their tax structure, but we have got 
figures to show that m British East Af-
rica, the production cost is much less 
than in India. In India it is mounting 
up and rigid, and on the top of that, we 
have this duty in our country. Does 
this duty in the long ran help Govern-
ment? They have to choose between 
two courses. Are they going to kill 
the international market for common 
teas? Our common teas are being 
priced out and squeezed out gradually 
but surely. Are they going to do that? 
If they think they can afford to do so, 
then let them do it, but as a tax-
payer, as a citizen, and as a Member 
of Parliament, it is my duty to sound 
this warning that that will be the 
greatest folly on the part of Govern-
ment,

Shri Binul Ghose: Oppose the Bill.

Shri Tangamanl (Madurai): Is the 
hon. Member opposing the Bill?
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common teas than we did last year. We
can export 50 million lbs. more. If 50
million lbs. more can be exported, it
means that we will largely compen-
sate our loss. In London, we have
already lost about 9 per cent of the
common teas which have been replaced.
by teas from British East Africa and
other producing countries. We can
regain our market in London. There
is no reason why we should not do it,
because after all the buyer cares for
his own pocket. We cannot sell our
teas' competitively now. If the duty is
gone, then we can sell them at an
attractive price and the export market
will expand. I say that this will not
only earn a good deal of foreign
exchange, but there will be additional
profit. Government will get income-
tax, super tax and other taxes; 70 per
cent of it will come back.
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Shri N. R. Ghosh: I am not opposing
the Bill. Let the hon. Member kindly
bear with me fOr a few minutes.

Mr. Chairman: I have also to
remind the hon. Member that he
should remember the limitation of
time. He has taken ten minutes
already, without touching the main
point.

Shri N. R. Ghosh: I have got an
amendment, and I am just going to
argue in the line of my amendment.
My amendment is this, that this left-
handed charity will not do. The
Government are to remove the duty
altogether. That is my amendment. I
am not introducing the other disputed
questions as to whether our wage
structure is high or low and so on.
That is a different matter altogether,
and maybe, it is irrelevant for the
purpose of this Bill. If we are to be
satisfied with Brahmaputra tea ur
Darjoclirig tea alone, then that is all
right, but if this industry has to sur-
vi ve a t all, then common tea export
should be promoted, if necessary pro-
perly subsidised. It is true that
Ceylon has got an export duty, but
Ceylon tea is much better, and it may
compete with other markets in spite
of that duty. They have some ad-
vantages. If Government actually
want to help the industry here, then
they must take courage in both hands.

They must have a bold approach to
the whole thing. My amendment is
to the effect that for at least six
months do away with the duty
altogether and see the repercussions,
how much you lose; how much you
gain in other ways.

Shri Bimal Ghose: How much will
Government gain? Can the hon.
Member assure the House that exports
will increase?

Shri N. R. Ghosh: Let him put up
with me for a few minutes. Let Gov-
ernment do what I have suggested in
my amendment. Let them see what
actually happens. I would say that in
1958 we have produced much more of

l,
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As far as I could know, the entire
earning in 1957 was Rs. 18 crores.
Suppose they lose Rs. 9 crores to save
this industry. It is for them to consider
whether it is worth doing or not. The
indigo industry was killed; jute indus-
try has been very much weakened.
and the tea industry is also facing a
very grave peril. We are heading
towards a precipice and beyond it is
the abyss.

I would ask Government to consider
approaching this question from this
point of view, not from the point of
view of giving some relief to :l,e
producers. They are saving this
industry for India, to the benefit of
the exchequer of India, not merely co
the benefit of the producers. Do not
care about the producers. It will not
be a wise policy to see that th0.;('
common teas are squeezed out of the
world market. That will not be good
for anybody. I would submit that that
is a question which should be serious ly
considered by Government.

'\

Again, I would ask the hon. Minister
to consider whether the remedy which
Government have suggested will give
any relief by way of promotion of
exports of common teas in the foreign
market. It will not. Some hon.



Tea (Alteration 17 NOVEMBER 1058 in Dutita of Customs i $6
and Excise) Bill

Members have very pertinently said 
that there must be some result and 
that result should have been visible. 
As a matter of fact, the tea producers 
and the people who care about these 
m arket figures know that there has 
been no effect on the market. That 
shows that the relief granted is being 
wasted. It is illusory. It is no relief 
at all whatsoever.

The sugar industry has been saved 
The tea industry can also be saved if 
actually Government take a courage-
ous and bold stand. If there is any-
thing wrong about the behaviour of 
the tea producers, as some members, 
on the opposite side are hinting this 
is not the occasion to discuss it. Let 
Government investigate their behavi-
our and do whatever they like. The 
question whether wages should be 
increased is also a different considera-
tion. That is not the dispute here. The 
present question is whether as a matter 
of fact, the common tea industry is in 
peril or not That has been practi-
cally admitted by Government; other-
wise, they would not have come out 
with this measure for granting this 
relief. As I submitted, the Export 
Ptumotinn Council has recognised it 
and the Plantation Inquiry Commit-
tee has also testified to it

Therefore, the danger is there and 
the peril is there. The peril which 
is facing this industry is endangering 
the very existence of its industry. 
We have to take stock of this fact and 
consider it realistically. I would 
submit that actually the relief pro-
posed is no relief at alL

Another aspect of the question is 
about the zones. There are zones 1.
2 and 3. Let me illustrate my case a 
bit. Suppose a grade of common tea 
is priced at Rs. 170. Suppose on the 
basis of the world price, the buyers’ 
association or traders’ association pay 
Rs. 1"70 for this tea. The brokers 
then show the price by splitting it up 
like this zone 1 Re. 1*68 plus 2 nP. 
excise duty, zone 2: Rs. 1*66 plus 4 nP. 
excise duty, and zone 3: Rs. 160 plus 
10 nP. excise duty. In this way

though there will be a theoretical 
difference in value, the buyer would 
always prefer zone 3 to zones 1 and 2. 
So the common teas would have no 
push for the export market by the 
lower excise. It will be frustrated by 
the above manipulations, if any body 
tries to do so. We have got informa-
tion that some such move is afoot.

But the main point is that we should 
take a bold stand. We should remove 
the duty at least for six months— 
that is my amendment—and see the 
repercussions, how much Government 
lose and how much they gain. Do 
take a long view. If you lose the 
market once for all, what will happen? 
Is it not much better to lose a few 
crores of rupees now in order to have 
your footing steady and made perma-
nent in the world market by remov-
ing this duty? We should never 
forget that we have got no monopoly 
of this tea. As a matter of fact, we 
have very keen competitors. They 
are raising their heads. Thev were 
encouraged \o plant and expand their 
plantations on account of this handicap 
of duty in the case of Indian tea. That 
if what actually has led them to plant 
their lands with teas. Their lands are 
not very good for planting teas. Even 
British East Africa lands are not very 
good We can compete with them on 
equal terms but not under a handicap

Mr Chairman: Order, order. The
lion. Member has already taken 20 
minutes He can speak on his amend-
ment at the time of the clausc by 
clause consideration stage.

Shri N. R. Ghosh: I would, there-
fore, ask the Minister to consider that 
it is necessary for Government to take 
a firm and bold stand and not try to 
tinker with the problem.
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Shri Khadilkar (Ahmednagar)
Mr. Chairman, Sir, tea occupies a very 
important position in our foreign 
export economy. If we are losing oar 
tea market, for whatever reasons, we 
must try to study the situation in a 
228 (Ai) LSD—8.

thorough manner so as to rehabilitate 
our position in the international 
market.

So far as the present measure before 
the House is concerned, I am afraid it 
tries to give marginal relief for the 
lime being in order to hold its own in 
the world market. How far it will 
meet the situation is the question 
And, before touching this question, 1 
v/ould like to raise two points. First, 
we have to study thoroughly the prob-
lem whether in the present world 
trends the method followed by our 
Finance Ministry of adjustment of 
export duties in order to keep up the 
level of earnings or keep out position 
in the world market is going to mept 
the situation.

The second is this. The other day 
I liappened to be in Assam; and by 
accident, a high executive, in the 
plantations, an Indian executive, a 
quite patriotic fellow sitting by my 
side in the plane gave me some of his 
experiences. He was saying: We are 
facing, we say, competition from 
African tea; but that competition is 
very well-planned. With the experl- 
once of 20 years in tea gardens where 
about 5,000 people were employed, he 
said that after freedom there has been 
a tendency, slowly but surely, to 
v.'ithdraw capital from here and create 
another competitor to India. I regard 
the future of the tea industry some- 
tiines as even more important than the 
textile industry from the point of 
view of our economy. So, I would like 
to repeat a strong word which he used. 
He said that if, Government failed to 
take note of the present plan that is 
being silently followed by the planters 
— and the majority of them are forei-
gners—tea industry will suffer serious 
difficulties. They are following, he 
said, a slow scorched earth policy in a 
sense. The maintenance of the tea 
garden is handled in a haphazard way 
sc that, ultimately, if the time comes 
for them to quit, they will not lose 
much but they will see that the sort 
of monopoly position which the indus-
try has got in the world market is 
knocked off. Further than this he
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said that the African tea which is the 
real competitor is, in quality, much 
inferior to ours; but by raising this 
competition in an artificial way in the 
main market where auction takes 
place—that is London—we have been 
forced more or less to sell at a much 
lower price. If this information, for 
■whatever it is worth, is taken into 
consideration, I feel that the margi-
nal relief that is offered by the pre-
sent Bill is not going to meet the 
situation and keep us in the world 
market. I shall give some figures in 
this connection. If we take the aver-
age of 1948-50, we, Pakistan and 
Celyon—all put together—acconut for 
S8 per cent of the total imports in 
Britain. The present figure is 84 per 
cent. In the same period, the East 
Africa hag raised its figures from 2 8 
per cent to 6'9 per cent. These figures 
speak for themselves. So, I suggest 
that instead of presenting a Bill of 
this nature in order to give a little 
relief for the time the Finance
Minister ought to have placed before 
this House all the revelant data con-
cerning tea industry, and, as you have 
rightly pointed out, taken the House 
into confidence. He should hav^
placed before the Housp  the position 
c f  the industry and told us what prac 
tices were followed in the other 
countries. Then we could have pro-
perly assessed the situation and also 
seen whether the relief offered is 
adequate to meet the situation at the 
present moment.

A  relief of 10 nP per lb. is given 
But it works out differently in three 
different zones. The relief is 10 nP 
in the first zone; 8 nP in the second 
zone and 2 nP. in the third. How 
far is this going to meet the situa-
tion? I feel that the Finance Minis-
ter in his reply will clarify the posi-
tion and say why this differentiation 
has been made from zone to zone
though the total relief as it is given
appears to be 10 nP.

One more point and I have finish­
ed— that is auction of tea. I learn
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that Government ought to have taken 
steps to bring round the world im-
porters of tea to the Calcutta market. 
Some hon. Members haye just now 
said that there are warehousing diffi-
culties. But they ought to have been 
m et

In the world market, we find there 
are several agreements in commodities. 
Takf, for instance, wheat. The wheat 
market is controlled by a few who 
ultimately control it in such a way 
that they can dictate the prices. Now, 
we are receding in the world market; 
our position is gradually falling. Still, 
we are m a position where, if we do 
not lose confidence and take a little 
courage and show a little boldness in 
dealing with the world people who 
are fond of tea, we may be able 
to improve. I do not share the pes-
simism of the hon. friend who hap-
pens to be in close touch with the 
planter friends than the others that 
some day the Britishers will give up 
tea or the people will try to boycott 
it by following a puritan attitude as 
that of our Finance Minister on 
drinks I do not think it is coming 
in the near future.

In order to break the London ring 
of the auction and the dictation of 
the prices to us, the Finance Minister 
should devise steps so that the ulti-
mate auctions, so far as the world 
market is concerned, will take place 
in Calcutta, whatever the expenses or 
investment necessary for building 
warehouses and other things. If 
these measures are not taken, I do 
not think this measure alone would 
prove adequate to help the industry. 
We earn about Rs. 123 crores from 
tea exports according to the figures 
for 1957. I am not sure that this year 
we are going to earn so much. About 
20 per cent of the value of our total 
export trade is accounted for by tea.

Te has studied the situation better 
with all the material available to 
him. But I feel that be will have to 
introduce another Bill later on with
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alteration* in duties with some tinker-
ing or marginal relief. This method 
is totally wrong. The method of 
international trade must be devised 
in such a way that ultimately at least 
in respect of tea trade we shall be 
having the whip-hand of the situation.

Shri Ach&r (Mangalore): Mr. Chair-
man, Sir, I would like to emphasise 
only one or two aspects of the ques-
tion. Most of the hon Members who 
have participated in the debate Ifeve 
expressed fears as to the adequacy of 
the relief given. I too feel whether 
under the present critical position the 
relief given would really meet the 
situation. I would request the hon. 
Minister to consider the facts present-
ed by some of the hon Members.

From the situation as it stands, it 
looks as if India is losing the market.
It is very difficult to build up a mar-
ket. If the market is lost once, I fear 
it would be impossible to regain it. 
The question has to be considered 
from that aspect, and, if the relief 
now granted under this Bill is not 
sufficient, 1 would request the hon. 
Minister to consider that aspect of the 
question and see that more relief is 
granted. Of course, we welcome the 
measure to the extent it gives relief 
to the industry.

There is one other aspect which I 
would like to place before this House. 
From several reports we hear—some 
of the hon. Members have also refer-
red to that aspect of the question— 
that capital from this industry is 
going out of this country. As a mat-
ter of fact, many of the foreign plan-
ters are taking away the capital out 
from this country. It may be that 
after we attained independence some 
of the planters are not anxious to 
continue here That may be so, or 
that may not be so. So long as there 
is profit, a businessman does not very 
much mind where he lives He looks 
to the profit aspect more than any-
thing else. Therefore, I feel that it 
is not due to the fact that we have 
attained independence that these

foreign planters, especially from 
England, are anxious to take away the 
capital. It is more the condition and, 
probably, the prevailing circumstances 
that are inducing them to take the 
capital away from this country. We 
have teen trying our best to see that 
our Plans succeed. We attract foreign 
capital in this country.

I have personal experience of the 
fact that planters, especially in 
Ootacamund and Nilgris, are dispos-
ing of their tea estates. I do not 
know how far it is correct with re-
gard to Kerala. I have read in the 
papers that in Kerala also some of the 
planters are selling their estates and 
they are going out of this country. 
Of course, the consequence is that we 
are losing capital. A  certain amount 
of fear also is felt that efficiency also 
is suffering.

Government has to consider why 
foreign capital is going out of this 
country. Is it due to labour unrest?
I am told that planters who are selling 
their estates here are moving to South 
Africa. Is it due to the fact that 
labour conditions are easier there?

17 hrs.

Shri Narayanankutty Menon
(Mukandapuram): In South Africa
there is no labour.

Shri Achax: If there is no labour, 
there won’t be any tea estates. I am 
really surprised at the remark made 
by my hon. friend. There must be 
some human labour. It is not that 
everythin gSis done by machinery.

Shri Narayanankutty Menon: There 
you have got slaves.

Shri Achar: That is also labour.
Whatever it be, the position is this. 
As I pointed out, the very planters 
who are having their estates here are 
shifting their capital and are having 
their estates in South Africa also. As 
one of the hon. Members remarked, 
the competition is not only from 
foreign countries, but our owners are 
having their estates both here and
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there We have to consider this as-
pect of the question, because, unless 
we tackle this problem, this competi-
tion from South Africa, it will not be 
good In fact, from the competition 
of the very planters who are here we 
are losing our international market 
Whatever be the reason, whether it 
is due to the fact that conditions of 
labour are such or whether it is due 
to the cost of production, we have to 
see that our important industry, an 
industry which is bringing large 
amounts of foreign exchange and also 
dollar, cannot be neglected We can-
not afford to neglect it

So, as some hon Members pointed 
out, it is not merely a simpk pro-
blem, but a problem effecting the 
whole national investment and a pro-
blem Of our losing foreign markets 
This problem at this stage will have 
to be considered in a broad perspec-
tive, and as my hon friend Shri K R 
Ghosh submitted, if  it is nccessarj 
we will have to give up all income 
No doubt, for carrying on our Plan 
we want every rupee possible but, at 
the same time, we have to look at this 
aspect of the question We cannot

Business Advisory *96 
Committee

afford to let the industry suffer and 
we cannot lose this important item in 
the foreign market I .tyould submit 
to the hon Minister to consider this 
aspect of the question and see that 
this industry is saved at this critical 
stage

Shri Narayanankutty Menon: Give 
some subsidy alsot

17 03 hrs.

BUSINESS ADVISORY COMMITTEE 
Thir ty - first  Re po r t

Shri Rane (Buldana) Sir, 1 beg to 
present the Thirty first Report of the 
Business Advisory Committte

Mr Chairman. The House stands 
idjouincd till 1100 am  tomoriow

17 03 hrs
The Lok Sabha then adjourned till 

Eleven a] the Clock on Tuesday, the 
18th Noi'cmbcr 1958
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O R A L  A N SW E R S T O  Q U E S­
T IO N S  . . . - 3 7

S.Q. Subject Co l u mn s
No.
1. Delegation to East Euro­

pean Countries . 1— 4
2. Indian T oys 4— <5
3. Indo-Pakistan Copyright

Agreement . . .  7
4. Dandakaranya Schemc for

Displaced Persons from ,
East Pakistun 13

5. Wage Committee for
Working Journalists 13— 16

6. Hindustan Cables (Pri­
vate) Limited i 5— 18

7 . Building for Rubber In­
stitute and Board Office 18-19

8. Partition Committee 19— 22
n .  Contribution to Emp­

loyee"!’ Provident Fund 22— 25
12. Expoit o f Salt 25— 27
13. Industrial Schemes for

Displsxxd Person, hum
East Paki'tan 27— 29

15. Resources of the Second
Five Year Plan 29— 32

16. Machinery and Material
for Southern Region ?2— 34

17. United Press, o f I r jia  34— 37

W R IT T E N  AN SW ER S T O  
Q U E S T IO N S  37—72

S.Q.
No.

9. Export o f Bengal Desi
Cotton. 37-38

10. Supreme Court and
Dhelhi Courts Buildings 38

14. National Advisory Com ­
mittee on Public C o­
operation . . .  39

18. Remodelling o f  Tehar
Village . • 39

19. A. I. R . at Bangalore . 39*4°
20. Deportation o f Indians

from  Pakistan 40*41
21. Plywood Requirements o f

India 4 *'42
22. Rehabilitation o f  D is­

placed Persons in My-
sore . 4**43

23. Outer Space 43
24. Industrial Estate at Batala 43*44
»S. State Employment Mar-

ket Information Units . 44

W R ITTEN  A N SW E R S TO 
Q U E STIO N S— conid.

S.Q.
No.
27-

Subject

PlanSecordJFive Year 
.'ar^ett

28. AHIIndia’ Working Class
Family Budget Survey

29. Indians in Ceylo i
30. Conference o f Regional

Settlement Commis­
si oners

31. Ambar Charkha
32. Statutory rate o f Insu­

rance Scheme

U .S.Q .
No.

1. B h ara t S ev ak  Sam ai

2. Unsold Stock of Shoes .
3. Vocational Training
4. H orsis
5. Indian High Commis­

sioner’s Ofhcc, L ondon
6. Unsold Stock o f Hard-

loom
7. liast Pakistan Displaced

Persons in Orissa
8. M ic a  . . . .

9 . Technical Training
TO. Yarn for Handloom In­

dustry
11. Folk Dances o f Orissa .
12. Industries in Industrial

Estates o f Orissa
13. Substitutes for Steel and

Cement
14. Displaced Persons from

Goa -
i} . Remittance Statements .
16. Development Program­

mes of A.I.R.
17 . Industrial Extension Cen­

tres . . . .  
Import of Crockery 
Handloom Development 

Scheme 
General Agreement on 

Tin iff and Trade 
Documentary on Coir In­

dustry
Indian Workers in Ma­
laya . . •

Hindustan Housing Fac­
tory' •

Transit camps for D is­
placed Persons

18.
19-

20.

22.

23.

24-

25

Co l u mn s
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48

49 
49-50

50 
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51-52

52
52 -53

53

53*54
54

54*55

55

56
5*

56-57

57-58
58

58-59

59 

59*60

60 

61— 63

63
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WRITTEN ANSWERS TO 

QUESTIONS—con*d.

U.S.Q. Subject C o lu m n s
JM.

26. State Plan for Orissa 64
27. Cycle Manufacturing In-

dustry 64-6S
28. Cotton 65-<6
29. Central Schemes in Pun-

jab 66
30. Closure of Manganese 

Ore Mines 66
31. Prime Minister’s vis.it to 

Bhutan 67-68
32. Rehabilitation Industries 

Corporation 68
33. Papers Published in Ma- 

layalam 68-69
34- Publicity of Development 

Schemes 69-70
35- Class i n  and Class IV 

Employees of the 
C.P.W.D. . 70

36. Second Five Year Plan 70
37. Export Negotiations 71
38. Indian Traae Centres 71
30. Drugs in India 72

OBITUARY REFERENCE . 72
The Speaker made a rcfer- 

enceto the passing away of Shri 
Sami Venkatachalam Chetti who 
was * member of the former 
Central Legislative Assembly.

Thereafter Members stood 
in silence for a minute a<t a mark 
of respcct.

MOTIONS FOR ApjOURN- 
MENT . . . .  73—85

The Speaker withheld his 
consent to the moving of the 
following adjournment motions 
given notice of by members 
shown against them :—
(!) Situation re- Notioc by

suiting from Shri K. T. K.
the dissolution Tangamani.
of Pondicherry 
Elected As-
sembly

<H) Situation ari- Notices by- 
sing out of—

(a) reported sta- Shri Uttam-
tements of rao I. Patil
President of and Raja
pikistaB. Mahendra

PxaUp.

MOTIONS FOR ADJOURN.
MENT—contd.

COLUMNS

(fc) continuing Shri Shripad 
supplies of Amrit Dange
arms to Pa- and Shri A.
kistan by the K. Gopalan.
U.S.A.; and

(c) raids by Pa- Shri Narayan 
kistani forces Ganesh Go-
into Indian ray and R.
territory on K. Khadilker. 
the Assam 
border.

(iii) Reported Notice by
mal-treatment Shri Hem
meted out to Barua.
an employee 
of the Office 
of the Assistant 
Indian High 
Commission.
Dacca, and his 
wife by men 
of the F-ast 
Paki tan Rifles.

PAPERS LAID ON THE 
TABLE—

The following papers were laid 
on the Table :—

(1) A copy of Notification No.
G.S R 946. dated the 10th 
October. 1958 making cer-
tain amendment to the 
Workinc Journalists. (Fixa-
tion of Rates of Wages)
Rules, 1958.

(2) A copy of draft Notifica-
tion proposed to be issued 
under sub-section (.1) of 
Section 620 of the Com-
panies Act, 1956, under sub-
section fz) of Section 620 of 
the said Act

(3) A copy of the Report of 
the Agricultural Adminis-
tration Committee

(4) A copy of the Himachal 
Pradesh Legislative Assem-
bly (Constitution and Pro-
ceedings) Validation Ordi-
nance, 1958 (No. 7 of 19J#) 
under provisions of Article 
I23(2)(») of the Constitu-
tion

(5) A copy of Notification No.
G.S R. 799» dated the 13th 
September, ios8 under sub-
jection (3) of Section 49 of 
the Tea Act, 1953, a m a g  
certain further amendment 
to the Tea Rules, 1954 .



TABLE—contd.

(6) A copy of Notification No. 
G.S.R- 1024, dated the 1st 
November, 1958 under sub-
section (3) of Section 48 of 
the Coffee Act, 1942, mak-
ing certain further amend-
ment# to the Coffee Rules,
1955

(7) A copy of Notification No. 
G.S.R. tooj, dated the 25th 
October, 1958 under sub-
section (3) of Section 26 of 
the Khaai and Village In-
dustries Commission Act,
1956 making certain further 
amendment to the Khadi 
and Village Indu trie; Com-
mission Rules, 1957

(8) A list of concerns to which 
exemption under Section <:6- 
A of the Indian In come-T ax 
Act, 1922 ha* been granted 
during 1957-58 in pursuance 
of an assurance given on the 
18th April, 1953 during 
discussion on the Finance 
Bill.

(9) A copy of each of the 
following Notification* ’in- 
der sub-section (2) nf Sec-
tion 7 of the Employees' 
Provident Funds Act, 1952, 
making ccrtain further am-
endment to the Employees’ 
Provident Funds Scheme, 
1952

(i) G.S.R. No. 970, dated 
the 18th Octobcr, 1958-

(ii) G.S.R. No. 1044, dated 
the 1st November. i9r8.

(10) A copy of each of the 
following Reports
(i) F-ighth Report of the Law 

Commission on the Sale 
of Goods Act, 1930.

(ii) Ninth Report of the Law 
Commission on the Speci­
fic Relief Act, 1877.

(lii) Thirteenth report of the 
Law Commission on the 
Contract Act, 1872.
A copy of Notification No. 
.S.R. 869 dated the 24th 

September, 1958 under sub-
notion (3) o f  Section 28 of 
the Representation of the 
People Act, r950, making 
oertun amendment to the 
Delhi Electoral College 
(Election of Members) 
Rule*, 1958.

Co l u m n s

(12) A copy of the Andaman 
and Nicobar Islands Hindu 
Marriage Regiitration Rules,
1958 unaer sub-section (3) 
of Section 8 of the Hindu 
Marriage Act, 1955
1) A copy of Notification No.
G.S.R. 828 dated the 20th 
September, 1958 unaer sub-
jection (4) of Section 19 
of the Medicinal and ToiJet 
Preparations; (Excise Duties)
Act, 1955 making certain 
further amendments to the 
Medicinal aid Toilet Pre-
parations (1-xci c Duties)
Rules, 1956

(14) A copy of each of the 
following Notifications un-
der Section 38 ol the Cent-
ral Excises and Salt Act,
1944

(i) G.S.R. No. 844 dated the 
27th September, 1958 ma-
king ccrtain further am-
endments to the Central 
Excise Rule;, 1944

(ii) G.S.R. No. 857 dated 
the 28th September, 1958

(iii) G.S.R. No. 85s dated 
the 28th September, 1958 
making certain further 
amendment to the Cent-
ral Excise Rules, 1944 .

(iv) G.S.R. No. 861 dated 
the 28th September, 19S8 
making certain farther 
amendment* to the Cent-
ral Excisc Rules, 1944 .

(v) G.S.R. No. <x>7 dateu 
tne nth October, 1958 
making certain furtlier 
amendments to the Cent-
ral Excise Rules, 1944 .

(vi) G.S.R. No. 908 dated 
the nth Octobcr, 1958 
making certain further 
amendments to the Cent-
ral Excise Rules, 1944 .

(vii) G.S.R. No. 909 dated 
the nth Octobcr. 1958 
making certain further 
amendments to the Cent-
ral Excise Rules, 1944 •

(15) A copy each of the follow-
ing Notifications unaer sub-
section (4) of Section 43B

[Qaxlt t k u m ]

PAPERS LAID ON THE PAPERS LAID ON THE
TABLE—contd.

Co l u m n s
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of the Sea Customs Act, 
1878:—

(i) G.S.R. No. 873 dated 
the 4th October, 1958 .

(ii) G.S.R. No. 874 dated 
the 4th Octobcr, 1958

(iii) G.S.k. N o. 875 dated 
the 4th ' October, 19585 
containing the Customs 
Duties Drawback (Mbas- 
ter Articles) Rules, 1958

(16) A copy of the Customs 
and Central Excisc Duties 
Drawback (Piperazine Sy-
rup) Rules, 1958, published 
in the notification No.G.S.R 
876, dated the 4th October. 
1958 under sub-section ('4) 
of Scction 43B of the Sea 
Customs Act, 1878 and Sec-
tion 38 of the Central Ex-
cises and Salt Act. 1944

(17) A copy of each of the 
following Notifications under 
sub-section (4) of Scction 
43B of the Sea Customs 
Act, 1878:
(i) G.S.R. No. 841 aated 

the 27th September, 1958 
making certain further 
amendment to the Cus-
toms Duties Drawback 
(Potassium Citrate) Rules,
1957

(ii) G.S.R. No. 1014 dated 
the 1st Novembei, 195S .

(18) A copy of cach of the 
following Notifications under 
sub-section (4) of Section 
43B of the Sea C-uW>ms 
Act, 1878 and Scction 38 
of the Central Exci-cs and 
Salt Act, 1944:
(i) G.S.Jl. No. 842 dated 

the 27th September, 1958 
making ccrtain amend-
ment to the Custom': and 
Central Excisc Duties 
Drawback (Fatty Acids) 
Rules, 1958

(ii) G.S.R. No. 843 dated 
the 27th September, 1958 
making ccrtain amend­
ment to the Customs 
and Central Excise Duties 
Drawback (Motor Vehi­
cles) Rules, 1958

PRESIDENTS ASSENT TO BILLS

{tounnre
(Hi) G.S.R No. i o i j  dated 

the 1 at November, 1958 
containing the Customs 
and Central Excise Duties 
Drawback (Biscuit*) Ru-
le*, 1958

(19) A copy of the Report of 
the Rehabilitation Finance 
Administration for the half 
year ended the 30th June,
I958 under sub-section (2) 
of Section 18 of the Reha-
bilitation Finance Adminis-
tration Act, 1948

DIRECTION ISSUFD BY THE 
SPEAKER UNDER RULES 
OF PROCEDURE LAID ON 
THE TABLE

Oireciion No. 
laid on the Table .

n jB  was

PRESIDENT’S ASSENT TO 
BILLS . . . .

(i) Secretary laid on the 
Table the Appropriation ("No. 
4) Bill, 19<;8 passed by the Hou-
ses of Parliament during the last 
session and assented to by the 
President since the last report 
made to the House on the 22nd 
September, 1958

(ii) Secretary also laid on 
the Table copies, duly aathend- 
cated by the Secretary of Raiya 
Sabha, of the following Bills 
passed by the Houses of Parlia-
ment during the last session and 
assented to by the President 
since the last report made to 
the House on the 22nd Sep-
tember, 1958 :—

t. The All India Services 
(Amendment) Bill, 1958 .

2. The Code of Criminal 
Procedure (Amendment) 
Bill, 1958

3. The Armed Forces (Assam 
and Manipur) Special 
Powers Bill, 1958

4. The Working Journalists 
(Fixation of Rates of 
wages) Bill, 1958 ■

5. The Surat Export Pro-
motion Bill, 1958

6. The Banaras Hindu Uni* 
versity (Amendment) Bill,
1958

7. The Manipur *nd Tripura 
(Repeal of Law) Bill, 
X9S8
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8. The Indian Medical
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Council (Amendment)
Bill, 1958 

9- The Rajghst Samadhi 
(Amendment) BUI, 1958 ■ 

xo. The Industrial Dispute*
(Banking Companies; De-
cision Amendment BUI,
1958

11. The Sea Customs (Am-
endment) Bill, 1958 

13 . fbe Supreme Court 
Judges (Condition* of Ser-
vices) Bill, 1938

13. The International Finance 
Corporation (Status. Im-
munities and Privilege*)
Bill, 1958

14. The Trade and Merchan-
dise Mark* Bill, 1958

15. The Merchant Shipping 
Bill, I9*:8

STATEMENT BY MINISTER 92-93
The Deputy Minister of De-

fence (Sardar Majithia) made a 
statement regarding the fire acci-
dent at Gurgaon tn the trans-
mitting nation of the Air Force 
Signals Centre

ELECTION TO COMMITTEE 93-94 
The Minister of Scientific 

Research and Cultural Affairs 
(Shri Humayun Kabir) moved 
for the election of one member 
from among the Members of 
Lok Sabha to be a member of 
die Central Advisory Board of 
Anthropology. The motion 
was adopted

Co l u mn s
EXTENSION OF TIME FOR 

PRESENTATION OF RE-
PORT OF JOINT COM-
MITTEE . . . .  94

Time for presentation of the 
Report of the Joint Committee 
on the Delhi Rent Control Bill 
was extended upto 27th No-
vember, 1058.

BILL PASSED . 95—150
Further discussion on the 

motion to consider the High 
Court Judges (Conditions of Ser-
vice) Amendment Bill concluded.
After the clause-by-danse con-
sideration the Bill was passed .
BILL UNDER CONSIDERA-

TION . . . .  1 $0—96
The Minister of Revenue 

and Ovil Expenditure (Dr. B.
Gopala Reddi) moved that the 
Tea (Alteration in Duties of 
Customs and Excise) Bill be 
taken into consideration. The 
discussion was not concluded.

REPORT OF BUSINESS AD-
VISORY COMMITTEE PRE-
SENTED . . 1 9 6

Thirty-first Report was pre-
sented
AGENDA FOR TUESDAY,

18TH NOVEMBER, 1958—
Further discussion on the 

motion to consider and passing 
of the Tea (Alteration in Duties 
of Custom and Fxcise) Bill aod 
also further discussion on the 
motions re modification of the 
Union Public Service Commis-
sion (Consultation; Regulations




